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LOK SABHA

Thursday, December 17, 1964/Agra-
hayana 26, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
wrat § ACHET IWTATT

+
(st stV ATEA
ot ey fag fagr :
ot TR fag -
st Fo ®o AT :
Y WYY :
ot e
i ®o ¥To NZTTAI :
oY IWTAT
ot zexifaanar :
\-fr afraare :

*547.

o1 faw @A 77 TAW T FA
LECRE

(F) &1 wwoafergad §
TraE § Y0 UH0 3570 AFATFITCH
F1T qEEr T 9y forad g qur w5
I TqX @ AR A g

(&) Far ag Wr w= § fF o
& fawe 3d1 AT F1 oF ga o T

wor a1 fyad §o wAnfasas @

qr
1916 (Ai) LSD—I1.
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() afeer, Frza qETFTARE Y
fFad amgr ; o

(%) sa =W~ & Fa1 FTdaEr
FaER?

faq wam ® WA (W
TR W) - (F) ST E

(@) & (¥). 7€ war = fosr
™ g f& us fafesw swIwRx
T HF FT oUF gF, a1 5 g
T G0 THo Eo 3570 MY
I Wr 91, ®wrx T afafaw
aar fafqaat 5\ qrawms 92 wfy-
fram & s Aoy § g gfes
T 9HST AT AT | WIWEAT A
§ ¥ ST qIFIT & wigwr-ST
F o g

ot ST TRAY ¢ # oug
st AEaT g & oae s w1 dio
a0 €0 3570 aFFE A GEET ME
Fqrag TaT F foew geT wEl AW
gara faz @30 ¥ ga s goz fag
U FaAWMIRT AT AR
g, 139 ¥ faaar aFr 9 fFad
a1® 700 FAR G Afx qwEax?

o AT|I WE ;. qE AT AT
el T g JAA fEAA F AN A
A, IR T M FAWY
qt | Ffew ow oWifeme fag @
<t f& ware fag 3T &1 Q@I ETATE,
qFA FZ AT IGF ATH A 47
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st gFIER e 0 HF g
SW ¥ oag W @1 fF 34 i fay
AT T & T AT fHIA1 T °av )
ag WAz wAT wEE 99 a7 )

) TATAT |G : ST A7 R9Y
W1 ST 9FST AT A FA (94T F7
29 ¥T@ 50 AT ®YY T 2 |

oft TFETTEA ATEHY 0 IZ AT

970 A0 270 3570 HT ATST TFIT TS,
st fr fass qer "4 F WA F AW
Jd1 IAH T 30 AT FIY F
qET FT FAT ATAFIAT | § FIMAAT
ear g fF T a9 & foe™r wTora
st gq0 Yo wrfe wvv o gfear
AT FRA  F FqIA TR
HIT  AWAE IHAT A AR
qIFTT &1 I AFT &7 gIav & oA
f& amm arg7 & 1 @ F FlE
g1 § ag g7 &7 & 741 enfam w9
& 1 FT 3T &7 IAT WA ATHIT
fam =7 o7 ?

The Minister of Finance (Shri T, T.

Krishnamachari): No; we have no
information.

Shri Kapur Singh: I am surprised
that the hon. Minister of Finance is
saying that he has no information.
There have been criminal prosecutions
going on, upto the Supreme Court, on
these allegations concerning Gover-
nor’s reports publicly being made.
Yet, he says he has no information.

qege W@Iey . AAAE 93 A
st ag *@r & o1 oz o afga
SHATTE  J FT IAAT I T G5
A4, IAFT FAE TR 7T

Shri Kapur Singh: The question
is whether Government have any in-
formation that this smuggling was

going on, on the basis of reports re-
ceived.

TEqW REEW - qATH AT ATH R |
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N TEER et o § qEAT
TR § & ge M FawSy ag o
oW o) A% faar g, 71 S99 &
Frafaq §8 AR wEAT FV AR
TFR & foet 39 w971 & fagoor
¥ afegi, avag qavg?

Shri T, T. Krishnamachari: So far as
the information that I have in my
possession  is concerned, I have no
information that there 1is anything
mysterious there beyond what has
been found. So far as the question of
the vehicle is concerned, this a mat-

ter which is being inquireq into by the
Bombay police.

M ETEER R 0§ awear
2 & ooF gw At awer A oy

TR WEEY . WEAT 89397
I TRy & fF 3@z W7 uFes
F oarz wr AR AT fEET @EE
JIAT T AT FITEIIFS FT 047 Io7 2
AT gfaw wv & fawfae
¥

Shri Rameshwar Sahu: There is no
such thing.

At wEmw 0§ JEA SEAT
f& g it M FEFLT FIAT gE IFET
TR 3w F I M Oy T AT
FIAIE T T, I9 F ¢ { FAT T7HT7
T 7g W o= & f ag @ fEe e
FT 9T |

AT HA (A To Wo W) ¢
% qar Agr w@en & fF ag few aw
FT TET AT 1

Shri Solanki: Was this car going

from Punjab to Maharashtra, or from
Maharashtra to Punjab?

-

WY Fo Vo WA : 77 HATZ
T g1, 8T ¥ F&7 IT TET AT, T AT
L AR
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Shri C. K. Bhattacharyya: May I
know whether the driver of the car
has been interrogated, and what state-
'ment has been secured from him, as
is usually done in such cases?

Shri Ranga: Was he a Punjabi or a
Maharashtrian?

Shri B, R. Bhagat: All these investi-
gations are done by the State Govern-
ment. The statement may be there,
but we do not have the information.

Shri Ranga: You do not want to
give it to us.

Shri Umanath: It was openly men-
tioned in the press that Shri Kairon
was involved. I would like to know
from the Government whether the
investigation was directed against the
possibility of Shri Kairon himself
being involved; if not, is it because
Shri Kairon was 1volved, that the in-
vestigation was not directed against
him?

Shri T. T. Krishnamachari: The
position is this. This a matter in
which we are entirely dependent on
the Punjab Government for informa-
tion. All that the Punjab Govern-
ment have told us is that the vehicle
or truck that bears this name has been
caught, carrying certain essential
commodities without authorisation.
Beyond that, we have no reply from
the Punjab Government. Much as I
realise that the hon, Members are
anxious to know the details about it,
I have not got the details.

Shri S. M. Banerjee: In respect of
part (b) of the question, may I know
whether it is also a fact that the
truck or car with this number con-
taining objectionable materials was
captured near Rupar?

Shri T. T. Krishnamachari: We have
information from the Punjab Govern-
ment that the particular truck was
caught carrying essential commodities
without an authorisation. Beyond
that, as I said, the Government have
not got any information.

i gro Ar0 faardt : FaT & SR
qFar & Arev afpgew o3 A o
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frdt F1qq § g1 .5 @71 § fF v
oEHT  ATET AT g9 3, fERT AT
Fave fAu agdl fawazr g1 7

T WEY ¢ qg @A A
aaT #7 R & fom 159 & qreed Tl
3

©

=t qATEAATT - FH TAAT AT

fF 1 g% Qa3 # gFwIT @I 4T,
3ET qraT &1, 95 9419 Ay &
F frer fodgm w190 o1 39 ¥ R
TV-ZRA FT 9T |

Shri T. T. Krishnamachari: My col-
league has mentioned the name of the
person to whom the truck belonged,
and that is the information we have
got from the Punjab Government.
There is no point in asking for infor-
mation which is not in my possession.

Shri D, C. Sharma: An officer from
the Government of India was sent to
Punjab to make follow-up enquiries
regarding the Das Commission Report.
May I know if some officer from Delhi
will be associated with this enquiry,
so that this enquiry becomes fool-
proof?

Shrj T. T. Krishnamachari: I am not
answering any question regarding the
Das Commission Report.

Shri Ranga: Arising out of the
question, can we not ask the Minister
to send these questions put and
answers given here today to the
Punjab Government and ask them for
further elucidation?

Mr. Speaker: We cannot ask that.
Agwe wrfat § fEwr

ot wo o faady :

| ot @o o @masw :

it gayw gaar

[ siwar afast fam
FqT T@TERY WAT g8 a9 &1 FAT

Fom fF

*548.
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(%) #Far fafww afssa wifawi
#arEs ¥ fa fawd g4l ¥ geafagi
FFE Fag.g A€ F A wfe 77,
AT IAE FAT FOO E

(@) #1r w5 "= & f5 ufeea
Fifast # zfaw & A § aww
a3 & wefasi &, foey &0
F OETAT] FT AAL!, WIEIAT AT AR
2 =k

(7) afg &, a1 ;@1 GEEHT T
faar7 aFn-gan gfzqmm qlerr s33
%1 ga7 fowd & ¥ weafagi #1
aer # favy Afawid 3w 17

@ HAY (o gHET AWT) ¢
() o7 (=) . foz gat Faw &
gai T FIT AEAAT-HTST TAHT TG1
g, foeq smm, ooy o FEdE, A7,
IO IW, qI0F AR FIT T A
frorgoa & 97 as g AFE —

s@w - 12 gfana 95 sl
s+ anfaat & et & fog;

10 wfame dIE d@di &
gagfaa s Srfaa) F ey
& faq

qAE . AYAHT AT Wgas T #fs-
F FaAt 7 10 wawa
e foed §a7 ¥ gede-
i & fau wvefem T
3

ITT TEA . HEA F ufswA FAA

H o5 @ agrdy A F
FeAEard % foam srdfaa
Tt AT 4 @ IAC-
gog ffqua & Iodvaard
& fag | ufewe wrow, €75
¥ sH1F qzrEr &at, faw
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& Iagee fefagw afmfaa
T g, & fom smdfera &0

o qWT FTASl W, &I A0
3 fe? &a0 § seEl &
fau #F mfas @2 & &
TR gal ¥ IEHIQET A7 AR
gqfasar 7@ &7 I @, ¥}AA
AR & Searfan afswa s
i 30 wfawa &2 gEUa® WG
F goEr ¥ faw wifEa
FaaTs € §

(7) AfsFsr =i 7 fawr
TIT AP0 & AT R foal Far
AR wa Fg TAT A IR Afawd
3% & fag @12 arfery A 0E & A
7e 3fag =t wr i 338 e semr
gfgdiit qfenst &1 e fear
mF 1 zfEsr amrEar A-AfeFd
qqar UITHIfeTE arEy gAAmt |
qreq HFT & AT 9 fam Fiar g

ot wo ®Alo fgadt : #@r ®AY
wEEdar #1 48 AH § {5 wga &7
# == gfgeedt & g A1 F
qIHT § AT fader T & HEH ITH
qrq @ 999TT FT SFAQY AT HF
o gfad wEr & 9w, feed
mfs #, @ w9 qIEF fqT F1 A
afge AFO AT FA AT AR
Ffast | W 21 &7 qfuwre Arw
§ gaar o1 faww gfawr 37 #7171
ag g i AGT FAT Y 7

o gHIST AW @ A, FHA
wqET 9 F1 fgar T § A &
qrAdtg Tz &1 gar § T A fAda
FAT AT g T 9@ gET
§ @1 WX FT WIH ST A4
fF wig &1, Aoy snfa &r ar et
T wfa &1, T FE FT@A
At T § 1 weer STHET 33 §
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Shri D. C. Sharma: Sir, on a point
of order. She just now said that in
Hyderabad 30 per cent are reserved
for people belonging to Hyderabad. In
other medical colleges seats are re-
served for backward classes and there
is a percentage reserved for others
also. She says ‘saman’ opportunity,
equal opportunity. How can she say
that there is equal opportunity when
she has herself given so many excep-
tions which are prevailing in the
medical colleges in Hyderabad, in
Punjab and in other places,

Mr. Speaker: That is all in accord-
ance with the constitutional provisions.

st Ho To fgad: & ag I T
qrar g fF #n @@ e a1 oag
wrw & 5 Tt a9t ¥ a9%
agsi ¥ wigs sfawmEm o) arg
R gy W FEFTON § gt 9 gfaequt
qQermT # I AEY g iy, 9w fF
d I ¥ 9% ST qIfad &1 9T §
@ ot W G491 F vl ¥ fou
afegr 781 & ST ; g 37 F7 w4
Freo @ ?

0 g AWT ¢ FHR T
1§ o8 Age A g foww feew
I &7 gfawr w9 T 1 FER 9
St ARE WNE @ Sl WNRT §
aET w19 faar &1 wr @

st #o wo fgadt : +;T |
#sy F1 wfes wgw FEm@r R 7

weqer  WEAW © WS, FIET |

sitadr  arfaet fare o

Shrimati Savitri Nigam: It has been
quite obvious by the reply given by
the Minister that dfferent types of
reservations are prevalent in different
areas. May I know why a sort of a
comprehensive plan is not chalked
out to give the proper type of reser-
vations of the same type to the back-
ward classes?
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Mr, Speaker: We should not enter
into any arguments now; we should
ask only for information.

Dr, Sushila Nayar: So far as the
Government of India is concerned, our
advice to the State Governments is
very clear, that besides the constitu-
tional reservations for the scheduled
castes and tribes, all other admissions
should be strictly in terms of merit.

Shrimati Savitri Nigam: Even for
scheduleq castes and tribes, sometimes
it is 10 per cent and sometimes 15 pe-
cent and so on........

Mr. Speaker: It is becoming difficult.

Shrimati Nigam’s questions are not
answered properly!

Shrimati Yashoda Reddy: Osmania
University is a Central university.

Has any information reached the Gov-
ernment of India that because of the
reservation in the Osmania University
for the mulkis, many children of the
'oﬂi(?rs who have gone from Madras
and other places after the States’ re-
organisation are not able to get
admission in these colleges? Just
because they are not mulkis, they do
not have any other go, Is the Govern-
ment prepared to do something for
those people who are not mulkis?

Dr. Sushila Nayar: All that I can
say is that the Osmania medical col-
lege was started under certain condi-
tions by certain authorities and they
made those reservations. Probably,
there was some contribution, etc., also.
70 per cent seats are available for
others in this college. Apart from that,
there are seven other medical colleges
in Andhra Pradesh; it is a higher pro-
portion than in any other State of the
Union and the boys can compete for
the seats,

Some hon. Members rose—

Dr, Sarojini Mahishi rose—

Mr. Speaker: Ladies are confronting
Dr, Sarojini Mahishi.

Dr. Sarojini Mahishi: From the
point of view of economic and educa-
tional backwardness, now that all the
women have been placeq as backward
by the Backward Classes Commission
Report, may I know what percentage
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of seats are being reserved for women
in all the medical colleges?

Dr, Sushila Nayar: I am quite sure
that the hon. Member does not agree
that all women are backward. May I
say that while some States had made
20 per cent reservation for women
students, on their own merit, girls are
getting admission up to 40 to 50 per
cent and even more in many medical
colleges?

=t AR s avar - S fw
o Het wElEAT ¥ IR S3W, g
mife gt - & Afewer Fifes &
free  dal T ey 3 arfes
& fag =1 FFATAT @, A U &
Afeww wfas A g@awg FT T F

e FIE FRT T @A FT T HIO
N
g7

To g AW ¢ s, AR
=0 2 fe OowaW & A sanar WS
F® F quAT EHWA FI & AW
z@ feew & S 9T FrI@ow & 78}
LEC |

Shri Kapur Singh: Are Government
aware that the general demand for
pursuing medical studies, as also engi-
neering, far outstrips the facilities
available in the country, particularly
in the Punjab, and. if so, do Govern-
ment propose to take any action in
regard to that?

Dr. Sushila Nayar: It is proposed
to have 30 more medical colleges In
the Fourth Plan.

Shri Kapur Singh: How many in the
Punjab?

Dr. Sushila Nayar:
position to say.

Shrimati Akkamma Devi: Keeping
in mind the low percentage of literacy
among women in general, and as there
are brilliant girls is rural areas, may
I know whether Government will gllot
a certain percentage of seats to girls
from rural areas, district-wise?

I am not in a

Dr, Sushila Nayar: There is no pro-
posal to do this
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Shri Raghunath Singh: All seats
should be reserved for ladies, I think!

Mr. Speaker: Next question.

aw dar fm g fafae
+

S ot fewfa fas
st o A0 famy :

Far faw @EY = FATH AT FAT
i f

(%) Sam @rar fem & @,
FaFar, wew@ qar foeat §F Az
@ gax fram g7 fafafa
ey a1 7g fomr & g9 97 &1 feam
7w & A

(F) #1 FEFR T IR AT
|y T HE Far g8 g fw e
T a9 AW F TR J4T ATHIT Fai F
favrg afomml & o fafanfaa
g7

AT /AL (B Fo Wo WAA) ¢

() —

*549,

31-3-1964 FAEH

LRSS FIAAEE FTHA
&

(FT7  T) ( wfqwa)

EL kY 36.68 4.16

FAFT 30.63 3.48

) 2.68 0.31

feeett 3.25 0.37

SIS 73.25 8.32
(@) s, 78

sft forfs ot : oolY Y o7 3 9
S fear sa% A gt € &
FHOAY FT 9T 487 ¢ qF AR A9
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TR Fras, AaqT, wEW A feer
4 & g g, & st =g § fE
R/E |l F fou fraaTr q@T 5w
aq @ §

st Fo Wo WA : T HAM
frer |y 4EY & FIF a8 &1 WIEaT
FFT A & grar 3 Ja+ fog a8 I
el & fF 7 9wl § s g ¥
§ WL Y ATIH WIIE FT gy a9
g AT FOF FAT 85 Braar gt
g & 98 @t TEAde feefew &
@, grefan TRy § e 8
A FEmgfer aETET F AT 5]
&S T F fag g @ 8 W
AT T a9 F1 7er #3 3GF a1 98
SR FT fF I« ag v § @Y
s gar }, 9 & Ag frwem

WA REET . AW 93 J
7g W ger a1 fF [ & fraer &=
gar g 7

st o Wo WTA: WAl & foq
= ANE A a9 i
21

=t fafa fasr : oot W AR
§ aoemn 5 awad, s wf &
75 AT TY @ g § MW F
fag gaersae & ¥ samn fv oagr
o= o7 &< g g, § S S g
fiF gaTr W et &7 AW § AR T
W FY 80 WHAST AT WA A WA
@A 37 WA F AT qER T AT &
fopaT & ST F4T G A A & fag
1§ AT @ B e #1 et
7 A 7 F AT F9 fq@w S arfw
I ATHE F FE A AT FA F
A F w1 § wafq & @ ?

S To o WK : IAFT gEA 7
o fear T g | |9 9T WW
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T 477 FAS TAT TEAFE AT
AT ¥ aTaT § AR EAEE A AT Y
feael &1 &9 W gEmar & aw
g1

=5t faufa fasw . wew @EEw,
AR T BT Fw@Te qgr feqr @ g
T F¥ AT AT FT A0 919 §
& &t 7 s =g § 5 i fe
F 79U F1 feraar e feaEl a
sufa & faq &= fvar smar &0

= o Yo W : A fw F
T @9 F AT A AG & |

The Minister of Finance (Shri T. T.
Krishnamachari): I would like to cor-
rect the hon, Member.

Shri A. P. Jain: Which Member,
your colleague or the other hon.
Member?

Shri T. T. Krishnamachari: He says
that the money has been spent in
Bombay, Calcutta and Madras. The
hon. Member must have noted that the
amount invested in Madras is only
Rs. 2:69 crores which is the lowest of
the four regions. Even Delhi geis
more. But the point which the hon.
Member should understand is that this
is merely a question of investment
with regard to the private setcor ac-
cording to the availability of scrips.
I do not know if the scripts of stocks
and shares concerning rural areas are
available for LIC investment. In any
event, so far as this question of LIC
investment is concerned, though we
can give the information, Government
have not given them any directive as
to how this is to be invested. So far
as the rural areas are concerned, the
investment has to be in some other
direction like housing and various
other directions. Considering the fact
that the bulk of LIC investment of
LIC funds happen to be in Govern-
ment securities, one has to depend
upon the Government to spend the
money in rural areas,
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*{ Fo ATo famdy: rra‘rtra‘mr
F it gorn ¥ fe gefan @@ o«
gd garg | #§ s wmgar g 5 udo
oo Hro ®T ATHEAT FWHAT & §
feaat & R 39 T '94T 980 9%
gefan o = ST AT gEe
FHI 9T fegm @d ey amar g

Shri T. T, Krishnamachari: So far
as the information asked for is con-
cerned, I must ask for notice. Second-
ly, as I said, there is no directive or
even an understanding that the
investment should be in relation to
the source from which you get. If
that is so, the LIC might perhaps claim
that the amount that is invested in
Government securities is the largest,
therefore, if the Government invest
the money in rural areas. The ques-
tion of LIC directly investing in rural

.- areas js not before them because they
have no means of investing them in
rural areas,

Shri K, D, Malaviya: Is there any
concrete formulated policy of invest-
ment of LIC funds about which the
Government have come to any deci-
sion or is it the policy of the Govern-
ment to invest all its money or a
substantial part of the money only in
government papers?

Shri T. T. Krishnamachari: So far
as the policy in regard to investment
of LIC funds is concerned, the House
is fully aware of it. I think in August
1958 a paper was placed on the Table
of the House. The LIC have been
told _that there are restictions in
regard to LIC investment in private
sector which I think is 27 per cent
of the total amount they have.
Actually the amount inveéstedq is only
of the order of 20 per cent to 21 per
cent. The rest of it happens to be
investment in regard to mortgages
and other things of policy-holders.
But, as I said, the bulk of it is in Gov-
ernment paper. The hon. Member is
perfectly at liberty to ask how the
Government invest the money which
they get from LIC in Government
paper. That is a different thing
altogether.
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Shri Jaipal Singh: Years ago we
were assured in this House that in-
vestment by the LIC in the private
sector would be principally with a
view to stabilising the efforts in the
private sector and that it would not
be speculative—just making money
by buying and selling shares, May I
know how far this has been observed
strictly?

Shri T. T. Krishnamachari: As I
said, the investment policy of the LIC
is for the purpose of acquiring in-
come so as to enable them to pay
bonus to their policy holders. The
question of any stabilisation of the
private sector is only secondary and
incidental, but the primary thing is
that they/ have to earn a certain
amount of money so that their endow-
ment policies will produce some kind
of bonus; otherwise there will be nou

meaning in their selling government
papers.

Shri Jaipal Singh: There have been
instances of the LIC investing in the
private sector where there is plenty
of black money. Everybody knows
that LIC offers black money shares at
fantastic premium prices. That is
happening. I want to know what the
Government are doing to counter or
check that type of speculative activity.

Shri T. T, Krishnamachari: There
is a lot of information which the hon.
Member has given to me about which
I am not aware of. But I stick to my
original answer that LIC invests for
the purpose of earning income and
there is no other intention, so far as
they are concerned, to our knowledge

St WWER W\ wwnE: 98 gEa
3¢ % Sfram o faor & gy o oo
T ferfeds & ame ot 3
IAHT WA T W FT g 3,
AfFT Far w7 ow N oA 3TTE
g @t & 5 et e § oftaw diwr
frm & @ ST F weaer ww ¥
fow =g a% 7 7
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Shri Ramanathan Chettiar: May I
know the total premia that has been
obtained from the Southern zone?
What are the reasons for the two
investment in that zone?

Shri T. T. Krishnamachari: So far
as the premium income is concérned,
I would like to have notice. I do not
have that figure with me. So far as
the low investment in the Southern
region is concerned, perhaps there is
low activity there,

Kerala Family Planning Scheme

+
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
*550 | Shri Pottekkatt:
_ Shri A V. Raghavan:

Will the Minister of Health be
pleased to state;

(a) whether the Union Government
have endorsed the Family Planning
Scheme outlined by the Kerala Gov-
ernment on a “crash programme”
basis, with the utimate aim of reduc-
ing the birth rate by half in a
decade;

(b) whether similar schemes are
being devised for the different States
in the context of local taboos and
practices;

(¢) whether Government have
studied the Family Planning techni-
que resorted to by the tribal popula-
tion of Attapadi in Palghat district of
Kerala, through the use of a herb;
and

(d) if so, whether the particular
herb can be brought into wider use?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
(a) The Government of Kerala issued
orders on the 20th March, 1964, for
the reorganisation of the State Family
Planning Programme in accordance
with the instructions of the Govern-
ment of India,

(b) Other States have also been
requested to take similar action and
a number of them have already inftiat-
ed measures on the lines suggested.

(c) and (d). The Government have
not studied family planning techniques
resorted to by the tribal population
of Attapadi in Palghat. Some herbs
reported to have been used by the
tribal people are being obtained for
investigation.

Shri P. R, Chakraverti: May I know
whether Government have examined
different types of taboos and also in-
hibitions which stand in the way ot
acceptance of those schemes intro-
duced by the Government?

The Minister of Health (Dr. Sushila
Nayar): There are a large number of
research schemes that are being ac-
ried on in different parts of the coun-
try. One of the subjects that they
are studving is the very subject
which the hon. Member has raised.

Shri P, R. Chakraverti: What are
the prospects of the use of the indi-
genous methods which are still obtain-
ing in different parts of India?

Dr, Sushila Nayar: Whenever we
learn of any indigenous method we
immediately try to study it as
thoroughly as possible. This reported
herb, as my colleague has already
stated, is being collected for study by
our institutions and I understand that
the Government of Kerala is also
studying it. :
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Shrimati Savitri Nigam: In view of
the fact that some of the areas and
States have been lagging behind in
accepting and popularising the family
planning programmes, may I know
what special steps the Government are
taking to make those areas come up
to the mark and what special facilities
are being provided in those areas?

Mr, Speaker: The question does not
relate to family planning in general
in all the States; it relates only to
family planning in Kerala. Shri
Yashpal Singh.

Shrimatj Savitri Nigam: Part (b) of
my question is about Kerala.

ot amare g w7 EFR A
g ad R AR frar & fF 3w &
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F1 FZ=T @1 fareqr &1 S, 7 I A
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Dr. Sushila Nayar: The education
for brahmacharya, high moral stan-
dards etc, is firstly, the responsibility
of the parents, secondly, of the
teachers and, perhaps thirdly, of the
Jeaders of the nation like Swamiji.

Shrimati Ramdulari Sinha: Is there
any proposal to establish a family
planning institute in the capital; if
so, what is the progress made so far?

Shri P. 8. Naskar: There is one
family plarning institute in Delhi.
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Shri Basumatari: Is it a fact that
some sections ot the people, that is,
the minority community, are not ac-
cepting the family planning program-
me; if that is so, what steps has the
Government taken to  popularise
family planning among them to check
the population growth?

Dr, Sushila Nayar: I submit in all
humility that it is not a matter which
should be made into a communal issue.
There are backward people in every
community who refuse to follow it
and there are sensible people who
follow it in all communities.

Shri Kapur Singh: Before embark-
ing on ga “crash programme” of
lowering the birth rate in Kerala, have
the Government got examined pro-
perly the factors responsible for the
extra-ordinary fecundity, which is
almost the highest in the world, of the

Kerala homo sapiens? That is the
basic question,

Dr. Sushila Nayar: I really could
not catch what the hon. Member

wants to know. The birth rate in
India is relatively high as it has been
in many other countries before they
lowered it as a result of higher
standard of living, education and
motivation for small families,

Shri Kapur Singh: Is it not g fact
that the Kerala birth rate is the high-
est in the world; if so, why?

Mr. Speaker: That is the second

question. Shri A, P. Jain,

Shri Kapur Singh: No, Sir; that was
my first question.

Y o Ho HAT : A AT W H ATY
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Irrigation Projects

*551. Shri S, N. Chaturvedi: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the execution of irri-
gation and drainage projects is held
up in certain States because of inade-
qute allotment of cement by the Cen-
tral Water and Power Commission;

(b) if so, to what extent the de-

mands of the various States have
heen met; and

(c) the steps Government propose
‘o take to meet their full require-
ments?

The Minister of Irrigation and

Power (Dr, K, L. Rao): (a) to (c).
A statement is laid on the Table of
ihe House.

STATEMENT

(a) The Central Water and Power
Commission ' sponsors allotment of
cement to Irrigation and Power pro-
jects which cost more than Rs. one
crore and the Ministry of Industry
makes the bulk allocation against that
demand. No work on any of the pro-
jects has been held up due to inade-
Guate allotment of cement. However
due to shortage of cement, demands of
1&P projetcs could not be met in full
and this affected the speed of con-
struction of Projects.

(b) Demands of the State Govern-
ments for Irrigation and Power pro-
jects during the current quarter
(October-December, 1964) were of the
order of 670 lakh tonnes, against
which about 4.08 lakh tonnes could be
allotted. Allocation for the
quarter of 1965 has since been made
which is 405 lakh tonnes against the
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demand of 8:81 lakh tonnes received
from the State Governments and pro-
ject authorities.

(c) Efforts are being made to have
the bulk allotment made for Irriga-
tion and Power projects enhanced.

Shri S, N. Chaturvedi: May I know
whether complaints have been receiv-
ed from the States, particularly from
UP, that the supply allotted for irri-
gation and power projects by the
Central Water and Power Commission
is substantially less than the orders
placed on them and that even those
supplies are not available with the
supplies which is greatly hampering
and delaying the execution of the
works? ’

Dr. K, L. Rao: It is quite true that
on account of the shortage of cement
in the country only 60 to 70 per cent
of the demanq is allotted. I have
received quite a number of complaints
and I am aware that in particular in
UP projects like the Ramganga are
suffering for want of cement,

Shri S. N, Chaturvedi: When these
projects are sanctioned, what does
planning come to if supplies even
for Government projects are not
available at the time they are needed?

Dr. K, L, Rao: The question is
bound up with the targetted planning
for cement. The original target of
cement in the Third Plan was about 15
million tonnes at the end of the Third
Plan. Unfortunately, it has fallen
short by abcut 2 million tonnes and it
is reflected again in these projects.

Shri Narasimha Reddy: May I
know whether the delay in execution
of some at least of these irrigation
projects, at any rate, in Andhra, is due
not to any inadequacy of cement but
due to a plentiful supply of political
chicanery consequent on group politics
as, for instance, the Bahuda Project in
Chittoor District which is a fully sanc-
tioned project and for which Rs, 36
lakhs were allotted by the Central
Government?

Mr. Speaker: Here we have tc deal
with inadequacy of cement.
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Shri Nambiar:
nery supply.

It is political chica-

Shri Ranga: May I know, when
Government claims to be giving the
highest possible priority for the
development of irrigation as well as
drainage projects, whyTs it Govern-
ment have not thought it advisable, if
necessary, to import some cement and
. give priority for these projects so that
all these projects can be executed as
per their own programme?

Dr, K, L. Rao: As it is, the major
irrigation and power projects get one-
sixth of the total production in the
country. There are so many other
demands and due to many other consi-
derations of foreign exchange and so
on, we are not getting cement at the
moment.

—~ Shri Ranga: Has any effort been
made by the Ministry concerned to
ask for priority in the supply of
cement?

Mr, Speaker:. He says, there is the
shortage of foreign excharige.

Shri Ranga: It depends upon the
pressure this Ministry puts on the
Finance Minister,

=Y gEE! W AT 1 FHC F
a1 1w ¥ fore fade famT 6 2
Afe s mifewe § foraar g 918 faer
Ty 1 & AT wvgAT  fadz wE
goar g 7
Dr. K. L. Rao: I would not say that

Shri U. M, Trivedi: In view of the
fact that there is shortage of cement,
will the Government explain how it is
that licences issued for installation of
cement factories all over India have
been cancelled to a very great extent
and new licences are not being given
for this? Why is this obstruction
taking place?

Dr. K. L, Rao: This is a question,
for the Ministry of Industry. I am
afraid T do not know that.
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Shri A. P, Sharma: There is the
shortage of food in this country and
irrigation is the most important neces-
sity to increase the food production.
What special scheme has Government
in view to provide minimum irrigation
facilities in those areag in Bihar parti-
cularly in the district of Shahabad
where the food crop can be trebled
and the area can be made surplus in
food production?

Dr. K, L. Rao: So far as irrigation
and power projects are concerned, we
try to give priority in the cement
allocation to those projects which are
nearing completion ang which are
showing good progress and so on.
Apart from that, I am afraid, I will
not be able to say anything about it.

Shri Nath Pai: Does the hon, Minis-
ter realise, when he replied that
because there is paucity of foreign ex-
change and they cannot import
cement,—the reply which was whis-
pered in his ears by his senior col-
league was that it was begging the
question—that because there 1s 1o

cement, irrigation projects are not
executed and because they are not
completed, the food production tar-

gets are not reached and because the
targets are not reached, we start im-
porting foodgrains ang so on? Would
he try to give a better reply instead
of just trying to run away from it?

Dr. K, L. Rao: No project is being
stopped or held up......

Shri Nath Pai: Earlier he said that
60 to 70 per cent of the demand is
allotted......

Dr. K. L, Rao: All that is happen-
ing is that the construction of the
projects is getting affected......

Shri Ranga: What he says now con-
tradicts what he had earlier admitted.

Shri Nath Pai: He said only 60 to
70 per cent of the demand is allotted.

Dr. K, L. Rao: What I was trying
to say was that no project is held up.
What is being done is that we are try-
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ing to distribute cement that is avail-
able in as judicious a manner as possi-
ble and we are trying 1o see that the
projects which are in advanced stages
of production, in advanced stages of
completion, are accelerated and those
projects which have not started or
which are in the beginning stage, are
given less importance. .. ...

Shri Ranga:
delayed.

Dr, K. L. Rao: One has got to do
all these things when one is faced with
scarcity and when there are many
other demands like Defence and so on,
1 suppose.

Shri Nath Pai: How does he recon-
cile with his earlier reply?

Therefore, it is being

Mr, Speaker: It is not for me to

comment......

Shri Ranga: That means, his Minis-
try is not effective in getting priority.

Mr. Speaker: 1 cannot offer any
comments on that.

Shri P, C. Borooah: May I know
the reasons for the delay in the pre-
paration of the master plan for tackl-
ing the colossal problem of erosion and
floods in Assam, and whether this
delay is due to shortage of cement
also?

Dr. K. L, Rao: The main question
relates only to cement. The hon.
Member is talking about erosion and
flcod control in Assam. That is a
separate question.

Mr. Speaker: That is not relevant
here.

Power Rates in New Delhi

*552. Shri Bhagwat Jha Azad:
Will the Minister of Health be pleas-
ed to state:

ta) whether the New Delhi Muni-
cival Committee has raised the rate
of power supply with retrospective
effect; and

(b) whether it has severely affect-
ed the consumers at large?
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The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
(a) A statement is laid on the Tabl
of the Sabha. 3 |

(b) No, Sir.

STATEMENT

The New Delhi Municipal Committee
holds Electric Licence under the
Indian Electricity Act and purchases
electrical energy from the Delhi
Electric Supply Undertaking for dis=
tribution of the same in its area.
Electricity is distributed by the New
Delhi Municipal Committee to the

following five categories of consu-
mers:—

1. Light and fans (Domestic and

Commercial)

2. Power/domestic

3. Power/commercial

4. Road lighting

5. Bulk supply to large consu-

mers.

There has been no change in the
rate in so far as the first four categories
are concerned except for the levy of
one paisa per unit imposed by the
Delhi Municipal Corporation on elec-
tricity with effect from 1-7-1959. In
so far as category (5) is concerned,
the rate of electricity supply has to
vary as per DESU’s rate. This year
also the DESU intimated the provi-
sional rate of 9.25 paise per unit for
the year 1964-65 as against 8 paise
per unit for 1963-64 and according-
1y the New Delhi Municipal Com-
mittee had to revise its bulk supply
rate with effect from 1st April, 1964
subject to further adjustment on
finalisation. The revision of the rate
of this category of consumers has
always to be made with retrospective
effect because the actual cost of sup-
ply which is worked out by the
DESU cannot be finalized till the
accounts of that year are closed and
audited.

Y WTEd KT RENE : 39 fqavo
AT SR A7 AT 97 Y AT 1 To
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Shri P. S. Naskar: This increase of
one paisa per unit has been made in
the case of four categories only, which
have been mentioned in the statement.
The Delhi Municipal Corporation was
imposing an electricity levy of onc
paisa per unit with effect from 1st
July, 1959. That is collected by the
NDMC and remitted to the Dell1
Municipal Corporation, But as regards
category 5, that is, bulk supply ‘o
large consumers the term ‘large con-
sumers’ does not mean that 75 per
cent of the population is involved. It
only means the consumers who use
electricity in bulk; there are only 55
such consumers in the NDMC area.
The rate charged on them by the
DESU varies, because the rate is fixed
up at the end of the financial year.
But before the final rate is fixed, some
provisional rate is mentioned. This
year, as the hon. Member has said,
9.5 paise per unit has been mentioned
in the contract between the NDMC
ang the bulk suppliers, and there is
a clause in the agreement that the rate
would be varied after the end of the
financial year.

=Y ATTEE /T WA | JEALT AGIET,
7 qet W, AT A et | 3|t
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Shri D. C. Sharma: What are the
tangible and intangible relationships
of DESU with the breakdown of
power supply in the city? Is it not a
fact that the more the rates increase,
the larger is the number of break-
downs of power supply and the greater
the duration of the breakdowns?

Dr. Sushila Nayar: It is not possible
for me to give any answer regarding
breakdowns,

Shri Sham Lal Saraf: One point
has remained unanswered, that is, why
the raising of the rates retrospectively
has been countenanced?

Dr, Sushila Nayar: I have explain-
ed that if at the end of the year DESU
says ‘we have revised the rates from
the first of April’, naturally the NDMC
has to tell the consumers that the
rates are subject to that contingency.
The only other alternative is for the
NDMC to charge them very high rates
from the very beginning, which they
would not like either.

Shri R. S. Pandey: In Delhi city,
the electricity supply is less than the
demand, and that is why the decision
is taken to increase the rate. If this
is so, what is the remedy? Is it going
to be proposed to supply adequate
electricity and reduce the rate?

Dr. Sushila Nayar: The question
might very well be put to the con-
cerned Ministry.
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Shri Shiv Charan Gupta: May 1
know if there is any disparity in the
rates prevailing in the New Delhi
Municipal Committee area and in the
Municipal Corporation area? If so,
will Government take steps to bring
about uniformity?

Dr. Sushila Nayar: Each local body
is authorised statutorily to fix its own
rates, and it fixes them according to
its own expenditure.

River Boards

+
553 f Shrimati Savitri Nigam:
'\ Shri P. R. Chakraverti:

R ]
Will the Minister of Irrigation and
Power be pleased to state the steps
taken by Government to establish
River Boards as envisaged in Section

_4 of the River Boards Act, 19567

The Minister of Irrigation and
Power (Dr. K. L. Rao): Creation of
River Boards is not considered neces-
sary at this stage. The matter is,
however, being examined further.

Shrimati Savitri Nigam: What are
the reasons which have led Govern-
ment to think that they are not
necessary?

Dr. K. L. Rao: There are two
reasons in particular. These boards
were intended for drawing up for
the country planning and investiga-
tions of irrigation and power projects-
For this, we have already got a very
adequate body, namely the Central
Water and Power Commission and
the State organisations, and they are
doing this work satisfactorily. It was
not considered necessary to have a
separate body again.

Then, again, under section 4 of the
Act, it is necessary that the States
must also agree to the setting up of
these River Boards, and we find that
a large number of States like U.P,
Maharashtra, Mysore and so on, have
objected to the setting up of these
Boards.

DECEMBER 17, 1964

resources at its command to

Oral Answers 5362

Shrimati Savitri Nigam: Has it
been brought to the notice of the
Minister that there are still many un-
tapped resources, that if such Boards
are formed they would be able to
make proper investigation on the spot
and that the Central Water and Power
Commission has not got so much
reach
each and every corner of the country?

Dr. K. L, Rao: It is considered more
economical to strengthen the Central
Water and Power Commission, if
necessary, to carry out investigations
in any particular place, but we find
that most often the States are able
to do the investigation and planning
themselves. In the case of particular
States like Assam where such facili-
ties do not exist, if they make a
request, the Central Government is
prepared to undertake it.

Shri P. R. Chakraverti: May I know
whether it is a fact that by and large
the States are reluctant to have such

Boards set up, and if so, whether
Government proposes to annul this
Act of 19577

Dr. K. L. Rao: Quite so. This Act
has not been used so far. So, it is
really a matter for consideration
whether there should be an amend-

ment of the Act to make it more use-
ful.

Shri Vidya Charan Shukla: Is it a

fact that the Central Water and
Power Commission has been found
insufficient to deal with the inter-

State power and irrigation problems
and disputes, and that the River
Boards were designed to solve these
very things? How is the
Government going to solve these
problems which were supposed to be
solved by these Boards without creat-
ing them?

Dr. K. L. Rao: The River Boards
were not intended to solve the inter-
State problems. They have to be
solved at the governmental level

Shri P. C. Borooah: May I know
whether it is the policy of the Gov-
ernment to take up flood control and
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river valley projects where the State
Government’s resources are not ade-
quate for the purpose; if so, what
action Government is going to take in
this respect?

Dr. K. L, Rao: I have already said
that if the States which require_assis-
tance request for the investigation,
planning or designs to be done by the
Centre, we are prepared to take it up.

it g i d WY fF TS
i ¥ 7z FER S| g AE "I
o d ar ¥awfa & A
FET G X AT IAY A AT T
gwfear 2 fr feg gramav A ag
far  adg IAF o war fFar
g

Dr. K. L. Rao: Most of the States
feel thay the setting up of another
advisory body like the River Board
does not serve any purpose,

HY PAFTT ATH ATQAT : FIE FOET AT

J1 IegtH aaad T 5 sAaFrw &
T2 TX TG FATAT AR

Expenditure by States

+
( Shri Kolla Venkaiah:

*555.{ Shri Harish Chandra Mathur:

{ Shri Bibhuti Mishra:

Will the Minister of Planning be
pleased to refer to the reply given
to Starred Question No. 95 on the
10th September, 1964 and state:

(a) whether the State Governments
have since been advised by the Plan-
ning Commission to reduce their
expenditure;

(b) if so, the amounts of reduction
advised to each State; and

(c) the reaction of the State Gov-
ernments thereto?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c¢). The Plan-
ning Commission in its letter on the
States’ Annual Plan, 1965-66, suggest-

1916 (Ai) LSD—2.
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ed a close scrutiny of both Plan and
non-Plan expenditure.

In the assessment of States’ resour-
ces for the Annual Plan, which was
finalised after discussion with the
officials of States Finance Depart-
ments, a detailed examination has
been made of States’ non-Plan
expenditure both under development
and non-development sides.

Shri Kolla Venkaiah: From the
statement it is not clear whether any
suggestion has been made to the
State Governments for cutting that
expenditure.

Shri B. R. Bhagat: The Deputy
Chairman mentioned to the Chief
Ministers of the States that the ex-
‘penditure during the Fourth Plam
should be limited to 5 per cent and
3 per cent respectively for non-deve-

. lopmental and non-Plan developmental

expenditure.

Shri Kolla Venkaiah: Which are
the States that have approved the
suggestion made by the Government?

Shri B. R. Bhagat: It is not a ques-
tion of approval, it is a question of
taking this factor into account in
planning their annual plans for the
last year of the Third Plan.

Shri Heda: Instead of giving a
general line of thinking, have the
Planning Commission indicated any
spheres or any departments where
excess expenditure is taking place in
which there is a possibility of cur-
tailment?

Shri B. R. Bhagat: Every year the
annual plan of the States come up
for discussion in the Planning Com-
mission and we go into the matter,
into the details of examination of the

various projects on the basis of the
actual expenditure over the last
year; we determine the expendi-

ture of the next year and we also
go into thorough details of the new
requirements.

Dr. M. S. Aney: What is the reac-
tion of the State Governments to the
letter issued by you?
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Shri B. R. Bhagat: They are also
very co-operative, they are also
interested in keeping the non-plan

expenditure as low as possible.

Shri Ranga: What steps are taken
by the Union Government itself to
minimise its own non-plan expendi-
ture, outside the plan projects and
with what success?

Shri B. R. Bhagat: This question
relates to the State Governments but
if you permit me, I will answer it.

Mr, Speaker: If he wants to answer
he may answer it.

Shri B. R. Bhagat: The Finance
Minister has asked the various depart:
ments to go into this matter last year,
and more so this year. We have en-
forced a very rigorous control on all
' expenditure proposals; in respect of
non-plan and non-development expen-
diture, there has been very tight
budgeting. B

=N fawfa faw : Aegw @ rEy,
el Y 7 9 ¥ qarat ar fF a1 3w
F 9T HfTT TARA 300 Fo ¥ SART
2 feR T @ 190 T9F § WX TR
Ha FT aqarar 5 FF 100 AT }
1 FE 9T 50 THAT § WIT FHT A
T @y gy s wwE dgar J
qq w2 %1 @q foar § —
“It is absolutely necessary to reduce
the strain on the Centre’s resources”
g §2T J qgi aF g g T 9,
A F FFR § JFAT Argar § fF
ag &t gu | dFae ufar F omeet
2 T WHEAT $Y T W gATQ
aEET g ?

5t 7o o W : IqH Ig + et
w1 & 5 57 g wom wow iR
@ AT I IAHI F q§ Aed
fom ¥ f5 9= oy &7 @%, 3@
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Shri Harish Chandra Mathur: This
subject has been before Parliament
and before the Government for 3 long
time now. May I know whether they
have made any study of this subject
of non-productive expenditure in the
various States? Have they made any
estimate of the possible savings that
coulq be made?

Shri B, R. Bhagat: No study as
such has been made in regard to the
state expenditure. Obviously it can-
not be made here, But the States are
doing this and here in the Planning
Commission, there is a State budget-
ing section and in the Finance Minis-
try there is the department of co-
ordination which deals with the States’
budgets. They are all going into this
question trying to bring down this
expenditure as much as possible.

Shri Harish Chandra Mathur: Are
they working in thin air? They
should have got some basis or some
statistics. It is not a new question.

Shri S, M, Banerjee: The Deputy
Chairman of the Planning Commission
has stateq that they should avoid the
strain on the Centre and the State
Governments must mop up their
resources. I want to know whether
specific instructinns have been issued
to the State Govermments to nationa-
lise some of the industries in their
own States.

Mr. Speaker: That is a different
thing altogether. The Question Hour
is over. Shri Kachhavaiya:

Shri Surendranath Dwivedy: The
next question can be taken up, Sir.
A minute or so yet remains.

Mr. Speaker: It is over.

Shri Hari Vishnu Kamath: Under
the rules, if the Minister desires to
answer, it may be taken up.
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Mr, Speaker: Order,
question Hour is over.
12.00 hrs.

SHORT NOTICE QUESTION

armee & fagmEl &1 AR

(= gF¥w o2 FYI
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Shrimati Lakshmi Menon: No, Sir; it
does not arise.
=t Wi A ¥ gz o
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Shri Hem Barua: May I know if it
is not a fact that these 12 members
of the Nagaland Legislative Assembly
who won their elections with the
support of the Naga hostiles have
resigned because (a) they do not have
any faith in the present political
arrangements in Nagaland and (bh)
they want to strengthen the hostile
elements’ demands for independence
of Nagaland from the Indian Union,
and, if so, may I know whether Gov-
ernment have examined this parti-
cular aspect of the problem @and, if
they have, what is their conclusion?

Shrimati Lakshmi Menon: They
have not given any reasons for their
resignation. It is presumed . . .

Shri Hem Barua: issued a

statement.

They

Mr, Speaker: Order, order. Let

him listen first to the answer.

Shrimati Lakshmi Menon: In their
resignation letter they have not given
any reasons at all. It is” presumed
that they were afraid that in case the
talks failed they would be held res-
ponsible, and so, in order to give up
their responsibility in the matter, they
thought it was wise to resign at this
stage.

= AFTAER TEAT : F gg AT
atear g i ammee & wEy we, o
WS AR, TgAT qgF F TsAU, A
fawy @grm, ¥ 3 awe afsEi &
@R-9d F TET ¥ qOAT A 9w
IR 1 9 &, 9w & ag q@mw
T  f SesT aga asv RO wifg
amf & ; afz zf, a 37 a® #7 I
B ¥ Fa7 ag w=wr 7EY & fv wifq-ari
1 gurd FT fear md |
Shrimati Lakshmj Menon: The Gov-

ernment do not think that it is advis-
able to suspend the talks.
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Mr. Speaker: He says that the
Governor and the Chief Minister have
also sent some comrments on the
reasons for their resignation.

Shrimati Lakshmi Menon: No, Sir.

Shri S§. M. Banerjee: I would like
to know whether the attention of the
hon, Minister has been drawn to the
press statement issued by all those
who resigned and, if so, what is the
reaction of the Government and
whether they think that without their
support the peace talks can continue
ang have fruitful results?

Shrimati Lakshmi Menon: Govern-
ment do not attach any importance
whatever to the statement made by
these 11 or 12 members who resigned,
and the Government think—they are

_ in fact sure—that the peace talks will
continue and these people are not
going to be a bridge between the
Nagaland administration and the
Qostiles.

ot gaave fag ;o FaT 7g A @
B faq &t 7 3=Twr foar @, S+
FT 7g Fg1 & (% wifg-amat & gaard
FT TR 29 A9 F TFF fFAv
2. zafau § 7w A T @ ¥ 7

Shrimati Lakshmi Menon: No, Sir,
all these are wrong.

Shri Hem Barua: Sir, I rise to a
point of order. The hon. Minister
has just now said that she does not
attach any importance to the state-
ment made by all these 12 ML.As.
of the Nagaland Assambly who have
resigned. But they have issued a
statement and in that statement they
have specifrcally said certain things
about the peace talks, about the
demand of the Naga hostiles and anl

that. If she does not attach any
importance to that, how can she
enlighten us on this wvital issue

because Nagaland is in fire now?
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Mr. Speaker: A question was asked
and the answer was given. The
Government's reply was that they

do not attach any importance to the
statement.

Shri Nath Pai: Mr., Speaker, the
question was very specific. Two hon.
Members tried to raise it. The ques-
tion was whether the hon. Minister
had seen the statement and, if she
had seen it, what was her reaction.
To say that they do not attach any
importance does not answer the ques-
tion whether she had seen and stu-
died the statement.

Shri Hem Barua: The matter does
not end with the resignation of these
Members of the Assembly. If she
says that she knows things only up
to the moment they tendered their
resignation to the Assembly, in that
case we do not get enlightened in
any way. We have to look into the
subsequent activities of these people,
the subsequent statement of these
people and after looking into all these
things the Minister should make
a statement and try to enlighten even
us.

Shri Nath Pai: We want to
her reaction.

know

Shrimati Lakshmi Menon: Sir, I
have clearly stated

Mr. Speaker: They want to know
whether the Government or the
Minister has seen that statement and
studied it.

Shrimati Lakshmi Menon: The
Government has seen the statement
and studied it. After that the Gov-
ernment has come to the conclusion
that the statement does not have any
importance as far as the peace talks
are concerned. These people are
not going to be a bridge between....

Some hon. Members rose—
Mr. Speaker: Shri Kamath . . .

Shri Nath Pai: She
midst of her answer.

was in the

Mr. Speaker: Order, order.
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Shri Hari Vishnu Kamath: Why
should the affairs of Nagaland, as
it Nagaland is some foreign territory,
be misappropriated by the External
Affairs Ministry and not transferred
to the Home Ministry as Goa has
been rightly transferred to the Home
Ministry?

Mr. Speaker: I
said . . .

Shri Hari Vishnu Kamath: You
have also advised the Government.

have already

Mr. Speaker: This very question
was put by another hon. Member just

now. I said that this cannot be
settled here during the Question
Hour.

Seme hon. Members rose—

Mr, Speaker: Order, order. Not so
many at a time.

Shri Ranga: Sir, when we raised
this point on an earlier occasion the
Home Minister said that the Prime
Minister was not available and it
would have to be settled in consulta-
tion with the Prime Minister. There-
after more than two  weeks have
elapsed and I do not know what the
Government has done during these
two weeks and why the Prime Minis-
ter and the Home Minister have
failed so far to be able to come to
some decision on the lines on which
you were good enough to advise
them on behalf of all of us.

Shri Hem Barua: Sir, what I want
to submit is this. When on a pre-
vious occasion this matter was taken
up on the floor of this House, the
hon. Home Minister gave the assu-
rance that he would have discus-
sions with the Prime Minister. You
also, Sir, in your wisdom, said that
something must be done about it—you
said something like that, as far as I
remember.

Mr. Speaker: Why should he say
“something” where he can quote long
passages?

Shri Hari Vishnu

Kamath: His
Memory fails him

on this occasion.
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Shri Hem Barua: That shows that
you are in sympathy with our demand

that this should be shifted to the
Home Ministry.
Shri U. M. Trivedi: Sir, there is

one pertinent question that arises in
this case. Although you have been
pleased not to allow questions of
policy to be raised, this question is
vexing the mind of every one of us.
How is it that this question of Naga-
land is still being handled by the
External Affairs Ministry and the
whole public of India is not satisfied
and the public wants that it should
be handled by the Home Ministry
and not by the Ministry of External
Affairs?

Shri Nath Pai: Sir, when I raised
a similar question during the debate
on the international situation, the
Prime Minister agreeq with all of us
who said: that “we do not want to

speak about Nagaland in discussing
the international situation” I had
taken the stand that the Prime
Minister. during his intervention
broadly sympathised with us and it
is nearly three weeks ' since that
assurance was given, in implicit

words though not overtly, that they
would be taking the necessary steps.
We want to know what is being done
about it.

Mr. Speaker: Does the
Minister like to say anything?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): I did not say that. But it is
an internal arrangement. I hope
the House will give us time to consi-
der this matter; because, there were
certain agreements also with Nagas
which contained certain  provisions
in this regard.

Prime

Shri Ranga: Why should the agree-
ment be kept in the External Affairs
Ministry?

Shri Lal Bahadur Shastri: It will
have to be looked into before we
take a final decision. As I said, it is
an internal arrangement and we will
decide about it,



5373 Oral Answers
Shri Hari Vishnu Kamath: Sir, on
a point of order . . . (Interruptions).

Mr. Speaker: Order, order. I do not
propose to allow any further dis-
cussion on this.

Shri Hem Barua: Sir, it is a very
important matter.
Mr. Speaker: It might be so. But

will he kindly resume his seat? When
I stand up, no Member should stand

up.

Shri Hem Barua: There
agreement.

was no

Mr. Speaker: Order, order. ,If the
Prime Minister’s statement is wrong,
then the Member can write to me.
But he cannot raise it here in this
way.

Kamath: Our
clear; not

Shri Hari Vishnu
point is that it was not
that it was wrong.

Mr. Speaker: It is very clear now.
He has made it clear that it is an
internal arrangement and, So far as
these suggestions are concerned,
Government want some time to consi-
der them before taking a decision.

Shri Hari Vishnu Kamath: But he

referred to the agreement with the
Nagas.
Mr. Speaker: They will look into

that also.

Shri Hem Barua: May I submit that
our objection is only to the remark
that because there was an agreement
with Nagas . . . (Interruption).

Mr. Speaker: érder, order. I will
not allow any further discussion on
this.

Shri Nambiar rose—
Mr. Speaker: No, I am sorry.

Shri Nath Pai: It is not a sugges-
tion; it is his own conviction.

Shri- Hari Vishnu Kamath: We
just wanted to know whether this
agreement also covered . . .
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Mr. Speaker: I cannot allow this
to be discussed during the question
hour.

WRITTEN ANSWERS TO
QUESTIONS

Rural Development

*554. Shri Vishram Prasad: Will
the Minister of Planning be pleased
to refer to the reply given to Star-
red Question No. 393 on the 24tk
September, 1964 and state:

(a) whether the details of the
scheme submitted by Mr. Chester
Bowles relating to India’s rural

development have been examined in
consultation with the State Govern-
ment; and

(b) how far an intensive and
integrated development of a district
in each State is sought to be brought
about by this scheme.

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The
views of almost all the Chief Minis-
ters have now been received and the
Planning Commission will shortly
consider this scheme.

Raids on Business Houses by
Enforcement Directorate

*556. Shri Surendranath Dwivedy:
Will the Minister of Finance bs
pleased to state:

(a) whether his attention has been
drawn to a statement of the Railway
Minister at Rajkot on the 25th Octo-
ber, 1964 disapproving of raids made
by the Enforcement Directorate at
dead of night on some business houses
on mere suspicion as published in the
‘Times of India’ in its Bombay edition
on the 26th October, 1964;

(b) whether there is any secret or
verbal direction given to the Direc-
torate not to raid houses which are
prepared to make donations; and

(c) if not, the reaction of Govern-
ment to the statement made by the
Cabinet Minister?
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The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Government have seen
the news item.

(b) No, Sir.

(c) No searches are conducted by
the Enforcement Directorate at dead
of night or on mere suspicion.

Barauni Industrial Belt

( Shri A. K. Gopalan:

J Shri Umanath:

] Shri M. N. Swamy

(_ Shrimati Ramdulari Sinha:

*551.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the threatened
danger to the Barauni Industries
Belt due to the erosion of the Ganga
near Semaria village in Bihar; and

(b) if so, the steps Government
propose to take in the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Yes, Sir. There has been appreciable
erosion of the left bank of Ganga
upstream of Railway bridge at
Mokameh and a retired bank was
constructed to prevent ingress of
water through the eroded section.
Erosion is now decreasing and the
Railway authorities are attentive to
the situation.
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“Smuggling on Indo-Pak. Border”

f Shri Ram Harkh Yadav:

*559. P— .
\ Shri Vishwa Nath Pandey:

Will the Minister
pleased to state

of Finance be

(a) whether it is a fact that many
smugglers were arrested and smug-
gled goods worth over rupees two
lakhs seized near India-Pakistan
border in the eastern districts of
West Bengal during October, 1964;

(b) if so, the number of such arres-
ted persons; and

(c) the steps Government propose
to take in this regard?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). During October,
1964, smuggled goods worth about
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Rs. 2,22,000/- were seized at different
places on the West Bengal side of
the Indo-Pakistan border and 8 per-
sons were arrested in this connection.

(¢) Suitable steps are being taken
to decide the cases on merit expedi-
tiously.

Increase in Bank Rate in UK.

( Shri D. C. Sharma:
*560. Shri Kolla Venkaiah:
Shri Yashpal Singh:

Will the Minister of Finmance be
pleased to state:

(a) whether the United Kingdom
have increased the bank rate from
5 to 7 per cent; and

(b) if so, its impact on the Indian
economy?

The Minister of Planning
B. R. Bhagat): (a) Yes, Sir.

(Shrl

(b) Its impact on the Indian eco-
nomy is not likely to be very signi-
ficant.

Financial Crisis in Assam

*561. I Shr-i P. C. Borooah:
\ Shrimati Renuka Barkataki:

Will the Minister of Finance be
pleased to state

(a) whether Government’s atten-
tion has been drawn to the reports
that Assam is heading towards a
financial crisis making its plan pros-
pects quite bleak unless Centre
comes to its rescue;

(b) if so, whether any proposals
have been received from the Assam
Government in this matter; and

(¢) Government’s decision thereon?

The Minister of Planning (Shri
B. R. Bhagat): (a) Government have
no information other than some re-
ports that appeared in certain sec-
tions of the Press to this effect.
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(b) No proposals have been received
from Assam Government.

(c) Does not arise.

“Shri Sriram Durga Prasad of
Nagpur”
*562, f Shri Hari Vishnu Kamath:

7 Shri Surendranath Dwivedy:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 516 on the
1st October, 1964 regarding the
affairs of Shri Sriram Durga Prasad
of Nagpur and state:

(a) whether the investigation into
this case has been completed;

(b) if so, the outcome thereof; and

(c) the nature of action proposed to
be taken against the persons involved?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) No Sir,

(b) Does not arise.

(c) It is proposed to proceed against

the persons concerned under the
provisions of the Sea Customs Act
1878 read with Foreign Exchange

Regulations Act, 1947.

Chhitauni Bund

( Shri K. N. Pande:
*563. < Shri Braj Bihari Mehrotra:
| Shri P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Chhi-
tauni Bund having been constructed
with great difficulty in order to save
a vast area from flood by a furious
river like Bari Gandak in U.P. is on
the verge of being washed away due
to sudden change of course by the
river in question; and



5379 Written Answers AGRAHAYANA 26, 1886 (SAKA) Written Answers 538 o

(b) if so, the steps taken by the
Ministry and the State Government
to save the bund so that the expec-
ted ruin to crops in lakhs of acres and
also to the sugar factory, Chhitauni,
may be avoided?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) This year
there was a breach in the old Rail-
way embankment down stream of
Chhitauni Bund.

(b) Spurs are proposed to be cons-
tructed to protect the lands.

Paradeep Port

*564. Shri Surendranath Dwivedi:
Will the Minister of Planning be
pleased to state:

(a) whether it has come to the no-
tice of the Planning Commission that
the Orissa Government have spent
more than 10 crores of rupees out of
the State revenues for the develop-
ment of Paradeep as a major port;

(b) whether it is a fact that money
provided for some small projects in-
cluding small irrigation in the Third
Five Year Plan as approved by the
Planning Commission was diverted
for the purpose; and

(c) whether the concurrence of the
Central Government was taken for
diverting funds for the above pur-
pose?

The Minister of Planning (Shri
B. R. Bhagat): (a) During the first
three years the expenditure under

the State Plan on Paradeep Port is
about Rs. 8 crores.

(b) and (c). The adjustments in the
State’s Annual Plan proposed by the
Government of Orissa have been
kept in view in the formulation of
the Annual Plan during 1964-65 and
1965-66. There has been no deviation
from the priorities in the State's Five
Year Plan.

Power Rates

( Shri D. C. Sharma:
*565. { Shri Rameshwar Tantia:
_Shri P. Vemkatasubbaiah

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Committee of re-
presentatives of the Government and
of the Planning Commission are of the
view that there is need for increasing
the electricity charges in almost all.
the States; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b),. A Work-
ing Group was set up by the Planning
Commission to examine and make re-
commendations on price policy for
electricity undertakings. This Group
examined generally the financial con-
dition of the State Electricity Boards,
and also the question of raising the
rate of supply and connected matters
and submitted its report to the Plan-
ning Commission in June, 1964. In
the mean time, as decided at the Con-
ference of the State Irrigation and
Power Ministers held in January, 1964,
a Power Tariff Committee with Shri
R. Venkataraman, Minister for Indus-
tries, Madrag as its Convener, was set
up to recommend measures for the
improvement of the financial position
of the State Electricity Boards.
The Committee has since submitted its
Report. The recommendations made
by the Committee as well as the Work-
ing Group are at present being examin-
ed.

2. In regard to the further steps
which could be taken for securing a
suitable return on investment on power
projects, the matter will be taken up
with the State Governments in the
light of these recommendations, as
finally accepted.
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“Seizure of Gold at Palam Airport”

Shri P. C. Bor%oah;
Shri Rameshwar Tantia:
Shri D. C. Sharma:
Shri Murli Manohar:
Shri Ram Harkh Yadav:
Shrimati Savitri Nigam:

| Shri Onkar Lal Berwa:

| Shri Hukam Chand

L Kachhavaiya.

*566.

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that one of
-the world’s biggest gang of gold smug-
glers was unearthed by the Delhi Cus-
toms Authorities at Palam Airport on
the 4th December, 1964;

(b) if so, the particulars of the gold
haul; and

- (¢) Government’s reaction thereto?

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
(a) and (b). On 4th December, 1964,
2 persons one a Lebanese national and
the other a Syrian national, were ap-
prehended at Palam Airport and
95 Kgs. of gold were recovered from
them. It appears that they belong to
an international gang of smugglers.

(¢) two persons were arrested
,and are at present in judicial custody.
It is proposed to prosecute them under
the Customs Act and Foreign Ex-
change Regulations Act.

Supply Scheme for
Orissa

Drinking Water

1474. Shri Rama Chandra Mallick:
Will the Minister of Health be pleased
to state:

(a) whether Government have fina-
lised the scheme to augment the drink-
ing water supply for Cuttack city and
Rourkela town (Orissa); and

(b) if so, the total amount sanction-
ed for the scheme and details thereof?
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The Minister of Health (Dr. Sushila
Nayar): (a) No proposal to augment
the drinking water supply for Cuttack
city has so far been received from the
State Government. A rough estimate
for Rs. 1.03 crores for the water supply
scheme for Rourkela town was receiv-
ed from the State Government and it
has been returned with technical ad-
vice of the Central Public Health En-
gineering Organisation for necessary
modifications. Revised estimates are
awaited.

(b) Does not arise.

Mental Hospitals

1475. Shri Rama Chandra Mallick:
Will the Minister of Health be pleased
to state:

(a) whether there is any proposal
under consideration of Government to
establish more hospitals for mental
diseases in the country like the one at
Ranchi; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Hospital for
Mental Disease at Ranchi is a hospital
for paying patients and it is now func-
tioning also as a teaching institution.
There are the following proposals for
establishment of the Mental Hospitals:

West Bengal; A 350-bed Mental Hos-
pital at Berhampore, Murshidabad Dis-
trict, at an estimated cost of Rs. 1869
lakhs has been approved. Construc-
tional works are in progress. An In-
stitute for Mental Diseases is under
construction in Calcutta at an estimat-
ed capital cost of about Rs. 12.58 lakhs.
The constructional works are nearing
completion. The Institute will have
100 in-door beds.

Delhi: A Hospital for Mental Disea-
ses at Shahdara with 116 beds is under
construction, Land measuring about
87 acres has been acquired for expan-
sion of the hospital to accommodate
200 patients.

Himachal Pradesh: A 60-bed Mental
Hospital is being considered in the
Fourth Plan.
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Manipur: Establishment of a Mental
Hospital at Imphal is under considera-
tion.

Madras: A 360-beq Mental Hospital
at Madurai was sanctioned by the State
Government in September, 1961 but
the construction work thereon was
deferred due to the National Emer-
gency in November, 1962. The State
‘Government is considering provision
for the scheme in the budget for 1965-
66.

Kerala: There is a proposal to estab-
lish another Mental Hospital at Kotta-
yam. The details have not yet been
worked out.

Maharashtra; A Mental Hospital at
Aurangabad is being considered in the
Fourth Plan.

In addition, in the Fourth Five Year
Plan the following items are proposed
under Mental Health Services:—

(i) to provide psychiatric clinics
in District Hospital;

(ii) to establish 25 psychiatric
clinics in teaching hospitals;

(iii) to provide one ‘Day Hospi-
tal’ in every State for mental
paitents; and

(iv) to provide a hospital of 300
beds for the All India Institute of
Mental Health, Bangalore.

Industrial Development of Under-
developed Areas

1476. Shri Bishwanath Roy: Will the
Minister of Finance be pleased to state
the incentives provided by the Central
Government for stimulating the indus-
tria]l development of under-developed
areas in the country?

The Minister of Finance (Shri T. T.
Krishnamachari): The existing tax
incentives for stimulating industrial
development (e.g., five year tax holi-
day, development rebate, reduced
rates of tax for industries) apply to
the country as a whole. Fosternig
Jevelopment in relatively under-deve=-

loped areas in the country is an im-
portant consideration taken into ac-
count by Government in the location
of the various public sector projects, in
establishing industrial estates in
different parts of the country and also
in the industrial licensing policy adopt-
ed for private sector units.

Rural Water Supply Schemes

( Shri Uikey:
1477, ) Shri R.S. Tiwary;
Y Shri Radhelal Vyas:
|_Shri Babunath Singh:

Will the Minister of Health be pleas-
ed to refer to the reply given to Un-
starred Question No. 761 on the 17th
September, 1964 and state:

(a) whether all the 38 rural water
supply schemes sent by the Madhya
Pradesh Government have been scru-
tinised and approved; and

(b) if so, the amount sanctioned for
these schemes?

The Minister of Health (Dr. Sushila
Nayar): (a) The 38 rural water sup-
ply schemes sent by the Madhya Pra-
desh Government have been scrutinis-
ed but have not yet been approved as
the State Government has to revise
them in the light of tHe technical com-
ments offered by the Central Public
Health Engineering Organisation.

(b) Does not arise.

Excise Duty on Small Scale Paint
Industries

1478. Shri Chuni Lal: Will the Min-
ister of Finance be pleased to state:

(a) whether it is a fact that there
exists substantial variation in the levy
of excise duty on Small-Scale Paint
Industries established before the 6th
July, 1963 and those established there-
after;

(b) if so, whether it is a fact that
this disparity in the levy of excise duty
has put an end to further expansion of
small-scale paint industries and that
the ‘industries established after 6th
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July, 1963 are facing great hardship;
and

(c) whether Government have under
consideration any proposal to amend
the rules on the subject so as to provide
equal opportunities to all small-scale
paint industries?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) By virtue of an
exemption granted by Notification,

small-scale manufacturers of paints
and varnishes who had established
their factories before the 6th July,

1963, enjoy certain concessions in the
rates of duty on paints and varnishes
manufactured by them. Similar con-
cessions, though at a somewhat lower
rate, are also extended to the manufac-
turers in the small scale, of paints and
varnishes, who have started manufac-
furing after the 6th July, 1963. This
differentiation was deliberate and has
been introduced with the object of
checking unregulated growth of un-
economically viable units at the ex-
pense of the general tax-payer.

(b) and (¢). No, Sir. On the con-
trary, the information available with
the Government shows that even after
the 6th July, 1963, 311 new units have
actually come into existence.

Rockefeller Foundation Grant

1479, s Shri. Ram Harkh Yadav:
. Shri Murli Manohar:

Will the Minister of Finance be
pleased to state:

(a) whether the Rockefeller Founda-

tion has given special grants to Indian
Institutions;

(b) if so, the details thereof; and

(c) whether the grants have been
awarded for specific purposes and fif
g0, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. The
Rockefeller Foundation has given
grants to Indian Institutions.
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(b) and (c). The required informa-
tion for the period from 1st January,
1958 to 30th September 1964 fs

con-
tained in the statement. [Placed in
Library. See No. LT-3648/64]. In-

formation prior to 1958 is not avail-
able.

Financing of Industria] Estates

1480. Shri M. P. Swamy: Will
Minister of Finance be
state:

the
pleased to

(a) whether the Life Insurance Cor-
poration of India had introduced a
new scheme for financing industrial
estates started by Joint Stock Com-
panies;

(b) if so, the names of the stock
companies and the amount of financial
assistance received by them under the
above scheme; and

(c) on what basis the companies
were selected by the Life Insurance
Corporation to offer financial assist-
ance?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The scheme for
financing of industrial estates was in-
troduced by the Corporation in the year
1962. The agency setting up the in-
dustrial estate could be either a co-
operative society or a joint stock com-
pany.

(b) Name of the Amount
Company Rs.
Falna Udyog Manda]
Ltd., Falna, Rajasthan 4,10,000

(¢) Under the scheme all applica-
tions for Joans must be sponsored by
the State Government concerned who
have to guarantee the loan. 'Since the
selection ig a matter entirely for the
State Government the Corporation has
not laid down any basis for such selec-
tion.

Savings

1481, Shri Sezhiyan: Will the Minis-
ter of Finanee be pleased to state
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the month-wise figures of the net
savingg effected, even approximately,
through each of the following chan-
nels, from April, 1964 to October,
1964:

(i) Nationa] Small 3avings Orga-
nisation;
(ii) Postal Savings Accounts;
(iii) Scheduled Banks;
(iv) Life Insurance Corporation;
(v) Unit Trust;
(vi) Co-operative
cieties; and
(vii) Other Organisations?
The Minister of Finance (Shri T. T.
Krishnamachari): A statement con-
taining the information is laid on the

Table of the House. [Placed in Lib-
rary. See No. LT-3649/64].

Banks and So-

Decentralisation of L.I.C.

Shri D. C. Sharma:
1482.{ Shri Yashpal Singh:
|_ Shri Kolla Venkaiah:

Will the Minister of
pleased to state:

(a) whether the Life Insurance
Agents’ Federation of India hag sug-
gested the splitting up of the Life
Insurance Corporation into five semi-
autonomous bodies serving each of the
five zones in the country; and

Finance be

(b) if so, the action proposed to be
taken in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) Measures for improving the
efficiency of the organization are
under study and will be considered in
consultation with the Life Insurance
<Corporation.

Tax Collection

{ Shri R. G. Dubey:

1483. 5 Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:
(a) whether it is a fact that due to

the faulty methods for assessing the
taxes, the public are taxed uncons-
ciously more and more;

(b) if so, whether the Finance Minis-
try has adopted any measures to im-
prove budgeting on the basis of cor-
rect assessment of accounts ; and

(c) the results achieved thereby?

The Minister of Finance (Shri T. T,
Krishnamachari): (a) No, Sir.

(b) and (c). Do not arise.

Extension of C.G.H.S to Pensiomers

[ Shri S. M. Banerjee:

1484 J Shrimati Savitri Nigam:
") Shri M. L. Dwivedi:
Shri Yashpal Singh:

Will the Minister of Health be
pleaseq to refer to the reply given to
Unstarred Question No. 1231 on the
24th September, 1964 and state:

(a) whether a decision has since
been taken to extend the C.G.H.
Scheme to Government pensioners in
Delhi; and

(b) if not, the reasons for the de-
lay?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. :

(b) The instructions to be followed
are being worked out anq orders are
being issued shortly.

Irrigation and Power Semimar

Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

Shri D. C. Sharma:

5 Shri P. Venkatasubbaiah:

1485.5 Shri Surendra Pal Singh:
] Shrimati Renuka

L Barkataki:

Will the Minister of Irrigation and

Power be pleased to state:

(a) whether an All-India Seminar
on Irrigation and Power was held at
Trivandrum recently; and
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(b) if so, the decisions arrived
thereat?
The Minister of Irrigation and

Power (Dr. K. L. Rao): (a) Yes. The
Ninth Irrigation and Power Seminar
was held at Trivandrum from 20th to
22nd October, 1964.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-3650/64].

Al]l India Conference of Nurses

1486. Shri P. C. Borooah: Will the
Minister of Health be pleasecd to state:

(a) whether Government’s attention
has been drawn to the demand spelt
out at the All India Conference of
Nurses, held at Bangalore in Octover
last, that a 48 hours week for day and
might duty be introduceq for the nur-
ses; and

(b) if so, Government’s reaction
thereto?

The Minister of Health (Dr.
Sushila Nayar): (a) and (b). Gov-

ernment have not received copies of
the resolution but they are aware of
this Resolution, passed in October,
1964 by the Trained Nurses’ Associa-
tion of India at their Biennial Confer-
ence. A similar resolution of the
Trained Nurses’ Association passed in
1961 wag recommended for implemen-
tation to wall the State Governments
and Union Territories and is being
implemented as far as possible.

Tax Evasion

f Shri P. R. Chakraverti:

1482, 7\ Shrimati Savitri Nigam:

Will the Minister of Finance bYe
pleased to state:

(a) whether it is a fact that a raid
by Income-tax authorities in Bombay
in October revealed that a man, with
Rs. 25 lakhs in hig possession, had
never paig tax;
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(b) the number of such evaders
who have been found out in the count-
ry and penalised; and

(c) whether Government have de-
cided to continue the persistent prac-
tice of padayatra by Income-tax Offi-
cials, as had been done in Bombay,
leading to the addition of 50,000 fresh
assessees?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). All
raids conducted so far by the Income-

tax authorities in Bombay as well as

other places have been in the cases of
existing assessees and none in the
case of persons who had never paid
tax.

(¢) The Government is cortinuing
its efforts to discover new assessees
and assess them to tax.

Quarters in Ramakrishnapuram, New
Delhi

Shri Vishram Prasad:
1488. ! Shri S. M. Banerjee:
[ Shri P, C, Borooah:

Will the Minister of Works and
Housing be pleased to state:

(a) the number of quarters (cate-
gory-wise), for Government em-
ployees constructed in Ramakrishna-
puram, New Delhi so far;

(b) the number out of them which
have been lying vacant due to want of
amenities like water and electricity
supply and for how long they have
been so vacant; and

(c) the number of quarters of each
category which are under construe-
tion?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
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(c), The number of quarters con-
structed and under construction at

Ramakrishnapuram is shown below:

Types and pay ranges for entitlement

completed under construction

I. (less than Rs. 110/-) . . . 1928 808
II. (less than Rs. 250/- but not less than Rs. 110/-) 1220 2744
III. (less than Rs. Rs. 400/- but not less than Rs. 250/-) 468 56
IV. (less than Rs. 700/- but not less than Rs. 400/-) 1220 152
V. (less than Rs. 1,300/- but not less than Rs. 700/-) 138
VI. (less than Rs. 2,250/- but not less than Rs. 1,300i-) 184
4836 4082

No completed quarter is lying vacant
for want of amenities like water and
electricity.

Reoad Bridge near Nagarjuuasagar
Dam

1489. Shri Eswara Reddy: Wil the
Minister of Irrigation and Power he
pleased to state:

(a) whether the design for the road
bridge across the river Krishna near
Nagarjunasagar Dam site was approv-
ed; and

(b) whether the approva] oi Central
Government is necessary befure the
opening of a major road bridge for
vehicular traffic?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The Cent-
ral Water and Power Commission had
furnished their technical comments
on the design of bridge to the project
authorities.

(b) No.

Water Logging

( Shri P. R. Chakraverti:
1490. { Shrimati Savitri Nigam:
Shri Himatsingka:
‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that two
units under the Ministry :re preparing
o®eparate master plans for prevention
of water-logging and ensuring ade-
quate drainage for northerp and south-
ern parts of India;

(b) whether planning wiii be done
on a regional basis;

(c¢) whether a Commiitee has bzenr
appointed to make a pilot study of a
project area to evolve a suitable sys-
tem of irrigation management to en-
sure the best economic use of water;
and

(d) whether Government have con-
sidered the question of levying water
charges on a volumetric basis to avecid
uneconomic or excessive use of irri-
gation water?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Two Expert Committees have been
appointed by the Ministry of Irriga-
tion and Power to make a scientific
assessment of the flood and drainage
problems of (i) Delhi and neightour-
ing areas of Rajasthan and Punjab,
and (ii) Punjab, Bharatpur district of
Rajasthan and Western Districts of
UP.; and suggest comprehensive
plans for flood control and drainage
of these areas. A third committee
has been set up to look into the pro-
blem of drainage in the deltaic areas.
of Andhra Pradesh,

(c) Yes.

(d) Government will consider this
question on receipt of the report of
the Committee referred to in reply to
(¢) above.

Nutritional Advisory Committee

[ Dr, Ranen Sen:
1491. { Shri Dinen Bhattacharya:
 Dr. Saradish Rey:

Will the Minister of Health be
pleased to state:

(a) whether the Nutrition Advisory
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Committee was asked to enquire into
the nutritional requirements of the
working class families in 1962; and

(b) if so, the findings of the Com-
mittee?

The Minister of Health (Dr.
Sushila Nayar): (a) and (b). The
National Nutrition Advisory Commit-
tee, at its seconq meeting held in
March 1962 set up a sub-committee
to report on the nutritional require-
‘ments of working class families. The
recommendations of the sub-committee
relating to the provision of calories
and other nutrients were considered
by the National Nutrition Advisory
committee at its fourth meeting
held in Bombay in August 1964, The
National Nutrition Advisory Commit-
tee decided that the recommendations
of the sub-committee should be fur-
“ther examined by the Nutrition Ad-
siry Committee of the Indian Council
of Medical Research.

The report of the aforesaid sub-
committee will be considereq by the
Nutrition Advisory Comrmittee of the
Indian Council of Medical Research at
its next annual meeting to be held in
January, 1965. The recommendation
of this Committee will then be placed
before the National Nutrition Advi-
sory Committee.

Managing Agency System

( Shri Yashpal Singh:
1493 J Shrimati Renuka Barkataki:
") Shrimati Laxmi Bai:
IShri P. Venkatasubbaialr,
Will the Minister of Finance be
pleased to state:

(a), whether he suggested in his in-
augural address to the Conference of
Regional Directors and Registrarg of
Companies that managing agency sys-
tern might be abolished in well estab-
Jished industries from next year; and

(b) if so, the industries which are
-selected for this purposes?
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The Miinister of Finance (Shri T. T.
Krishnamachari): (a) At the Confe-
rence of Regional Directors and
Registrars of Companies helq in the
27th|28th October, 1964 in New Delhi,
under the auspices of the Company
Law Board, the Finance Minister stat-
ed that the question of the continuance
or otherwise of the managing agency
system in well-established industries
should be considered by the Board.

(b) The matter is under examina-
tion, and no decision has been reached
yet.

Smuggling

1493. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that ¢n
the 20th October, 1964 the Customs
Authorities seized some boxes at Dum
Dum airport containing a large num-
ber of wrist watches, transistor sets,
nylon fabrics and other consumer
goods valued at over rupees one lakh;
and

(b) if so, the steps Govgrnment pro-
pose to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). On
20-10-64, six card-boarq packages,
found to contain 170 wrist watches,
20 transister radio sets, 400 yards nylon
fabrics and some other consumer goods
were seized by the Customg authori-
ties at Dum Dum airport. The seiz-
ed goods are valued at Rs. 35,000
(c.if.) but their market value is re-
ported to be over Rs. 1 lakh. Further
investigations are in progress in the
matter on conclusion of which appro-
priate punitive actibn is proposed to
be taken.

Committee on Transport Policy
and Coordination

Shri Hem Raj:
1‘“-{ Shri Hari Vishnu Kamath:

Will the Minister of Planning be
pleased to refer to the reply given to
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Starred Question No. 245 on the 17th
September, 1964 and state:

(a) whether the report of the Com-
“mittee on Transport Policy and Coord:-
nation has since been finalised; and

(b) if so, whether a copy of it will
be laid on the Table?

The Minister of Planning (Shri B.
R. Bhagat): (a) The Treport of the
Committee on Transport Policy and
Coordination is being finalised and is
expected to be submitteq by the end
of January, 1965.

(b) Yes.

Rural Water Supply in Orissa

1495. Shri Rama Chandra Mallick:
‘Wil] the Minister of Health be pleased
to state:

(a) whether it ig a fact that the
Government of Orissa have ap-
proached the Central Government for
the grant of assistance in the matter
of undertaking rural water schemes
in Orissa; and

(b) if so, tkhe nurmaber of schemes

submitted by the State Government<

and the amovunt of assistance given so
4ar?

The Minister of Health
Sushila Nayar): (a) Yes.

(Dr.

(b) The Government of Orissa had
svbmitted 55 Rural Water Supply
‘Schemes to the Central Government
and after scrutiny by the Central Pub-
lic Health Engineering Organisation,
approval to the execution of 48
schemes at a cost of Rs. 5620 lakhs
has been communicated to the Sta‘e
Government. The other seven scheme
have been returnéd with technical
comments as they had to e catego-
rised as Urban Sciicmes. Ir acccrd-
ance with the prescribed ptocedure
Central assistance is sanctioned to the
‘State Government; on all Centrally-
aided schemes including National
Water Supply and Sanitation Prog-
gramme (Rural) in lump-sum and not
separately for each individual Scheme

1916 (Ai) LS—3.

Wealth Tax

1496 J Shri Hem Raj:
* 3 Shri Sham Laj Saraf:

Will the Minister of Fiaance be
pleased lo state:

(a) the amount of Wealth Tax us-
sessed during 1961-62, 1962-63, 1962-64
and the current year, State-wise; and

(b) the collection made during these
years and the arrears due uvtu date
year-wise and State-wise"

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The amount
of Wealth Tax assessed durin: 1961-
62, 1962-63, 1963-64 and thc  urrent
year. State-wise, is given in the state-
ment laiqd on the Table of the House.
[Placed in Library. See No. LT-3651/
64]1. ,

(b) The collection made during these
years and the arrears due upto 31-10-
1964 year-wise and State wise, is given
in the statement laid on the Table of
the House. [Placed in Library. See
No. LT-3652/64].

“Seizure of Watches in Nagpur”

J Shri P € Barooah:

W91 7 Shri P. R. Chakraverti:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that smug-
gled watches worth about a lakh of
rupees were recently seized on raids
on watch shops in Nagpur;

(b) if so, how many watches were
seized; and

(c) what further steps are being .
taken to unearth large stocks of smug-
gled goods in the country?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). During
raids made on certain watch shops at
Nagpur on 10th November, 1964, 119
watches worth about Rs. 12,500 were
seized on suspicion that they had been
smuggled from abroad.

(c) Preventive and Intelligence
officers of the Customs department
have been duly alerted and asked to
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be on the look out for stocks of smug-
gled goods in co-operation with the
police authorities and by keeping con-
tacts with reliable informants.

Grant for Family Planning

f Shrimati Savitri Nigam:

1498, \ Shri Vishwa Nath Pandey:

‘Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that the
Ford Foundation in November, 1964
granted substantial sum to the Gov-
ernment of India to aid in the reduc-
tion of the birth rate through inten-
sified family planning;
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(b) if so, the total amount of such
grant; and

(c) the ‘manner in which this
amount will be utilized and in which
States?

The Minister of Health (Dr, Sushila
Nayar): (a), (b) and (c). Yes. A
grant of $1,246,000 was made in June,
1964 by the Ford Foundation to the
Government of India for providing
initial support for the Central Family
Planning Institute, New De]hi' and the
National Institute of Health Adminis-
tration and Education, New Delhi,
over a 2-year period. Out of this
grant an amount of $ 563,000 is to be
used for the Central Family Planning
Institute. New Delhi and the balance
of $ 683,000 for the National Institute
of Health Administration ang Educa-
tion, New Delhi, as follows:—

. Central
Allocation fer Family N.ILH.A.E. Toral
Planning
Instt.
. - (In dollars)
1. International
Consultants 398,000 568,000 966,000
2. Fellowships 35,000 35,000 70,002
3. Equipment 100,000 50,000 150,00C
Architectural
Service 30,000 30,000 60,000
TorAL 563,000 683,000 1,246,000

The grant will be used for the two
Central Institutes and not by any
State.

Central Council of Local-Self
Government

1499. Shri Surendra Pa] Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is 3 fact that a com-
mittee set up by the Central Council

of Local Self Governments to suggest
ways and means of augmenting finan-
cial resources of urban local bodies,
hag since submitted its report; and

(b) if so, its recommendations inr
brief?

The Minister of Health (Dr. Sushila
Nayar): (a) No. The Report is, how-
ever, expected shortly.

(b) Does not arise.
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Tax Evasion in Bihar

1502. Shrimati Ramdulari Sinha:
Will the Minister of Finance be pleas-
ed to state:

(a) the names oi the commercial
establishments which were raided in
Bihar during the last six months in
connection with jax wvaslon; and

(b) in how many cases and under
what  circumstances  incriminating
material hag beee found as a result
of raids?

The Minister of Finance (Shri T. T.
Krishnamachari): (a)
1. M/s Ajit Cycle Stores, Patna;

2. M/s Bhagwandas
Muzaffarpur;

3. M/s Hiralal
Muzaffarpur;

4. M/s
5. M/s Bawa Cycle Stores, Patna;

6. M/s Masudila]
Laheriasarai,
bhanga;

Johrrmal,

Debi Prasad,

Mehta Kejriwal & Co.

Ramsarupdas,
District Dar-

7. M/s Musadila] Mohanlal, Lahe-
ritsarai, Darbhanga; and

8. M/s Mohan Vastralaya, Leheria-
sarai, Darbhanga.

(b) Books of accounts and documents
seized during the raids in the above
cases are under examination. It is not
possible to state at this stage the num-
ber of cases in which igcriminating
materialg has been found as a result
of the raids.
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Rehabilitation of Oustees

1504. Shri Hem Raj: Will the Minis-
ter Irrigation and Power be pleased
to state:

(a) whether the meeting of the
Chief Ministers of Punjab, Himachal
Pradesh and Rajasthan took place to
finalise the rehabilitation of Oustees
from the Pong Dam, Sutlej, Beas link
and Harike Projects; and

(b) if so, the outcome thereof?

The Minister of Irrigation
Power (Dr. K. L. Rao): (a) No such
meeting between the Chief Ministers
of Rajasthan, Punjab ang Himachal
Pradesh has taken place. A meeting
of the Committee of Direction com-
prising the Union Minister for Irri-
gation and Power and the Chief Minis-
ters of Punjab and Rajasthan was,
however, held 28-10-1964 to discuss
certain aspects of the Colonisation
Policy for the Rajasthan Canal Pro-

and .

5404
ject. It was decideq to consider this
matter further in another meeting,

(b) Does not rise.
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Hospitals

( Shri Gokulananda Mohanty:
' Shri Hukam Chand

] Kachhavaiya:

Shri Bade:

Shri Onkar Lal Berwa:
_Shri S. L. Verma:

1506.

Will the Minister of Health be pleas-
ed to state:

(a) whether Government’s attention
has been drawn to the speech of the
Prime Minister at the Medical Edu-
cation Conference recently held at
Delhi to the effect that “it was better

to have fewer but fully equipped
hospitals”; and
(b) if so, the steps Government

propose to take to improve the stand-
ards of service in the existing hospitals
ang dispensaries?

The‘Minister of Health (Dr. Sushila
Nayar): (a) Yes.
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(b) It is noted that shortage of doc-
tors and nurses exist though training
institutions have increased in number.
It must be kept in mind also that in-
adequacies of facilities in hospitals
arise from over-crowding. Emphasis
is being laid on improving the stand-
ard of service in the existing hospitals
and dispensaries and State Govern-
ments are trying to do so according
to the resources available to them.
Shortage of foreign exchange and
money and trained man power have
been the main difficulties in their
way.

Central Government Health
Scheme

"1507. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether there is any proposal
to extend the Central Government

Health Scheme to the employees of the
Delhi Administration;

(b) if so, the details thereof; and

(¢) if not the steps proposed to be
taken to give the benefit of medical
aid to the said employees?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c¢). The employees of the
Administration are entitled to medi-
cal benefits under the Central Ser-
vices (Medical Attendance) Rules, 1944.
The Central Government Health
Scheme rules are expected to apply
when the scheme is extended to them.
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Gold Smuggling

1509, Shri P. C., Borooah: Will the
Minister of Finance be pleased to
state:

(a) the number of cases of gold
smuggling detected during 1962, 1963
and 1964 so far, and how far the
incidence of gold smuggling has been
brought down since the enforcement
of the Golg Control Order; and

(b) the maximum and minimum
prices of the gold during each of these
years and how the prices of gold
behaved with the enforcement of the
Gold Control Order?

The Minister of Finance (Shri T T.
Krishnamachari): (a) The number of
cases of gold smuggling detecteq and

the quantity seized have been as
follows:—

Year Number Omuantity
Kilograms

1962 400 2638

1963 2R9 1024

1964* . 526 1730

(*upto November)
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The period following the imposition
of gold control is too short to come to
any significant conclusions regarding
its effect on smuggling,

(b) The maximum and minimum
prices during these years have been
as follows:—

Highest

Year Lowest

(Price in Rupees per

10 grams of 24 carat

gold)

1962 129°90 ! 86-00
1963 118:00 95:00
1964 124°7i 10286
There was a downward trend in
prices following the imposition
of gold control but in the period

March—June, 1963 there was a rise
in prices. Subsequently, there have
been fluctuations but the level has
been lower than what prevailed
prior to enforcement of gold control.

Water and Sewerage Needs

1510. Shri R. Barua: Will the Minis-
ter of Health be pleased to state:

(a) the improvements contemplated
to meet the back-log in meeting the
water and sewerage needs of ever
increasing urban areas; and

(b) whether any effective and pur-
posefu] co-ordination between the
States and the Centre has been evolv-
ed to deal with the subject with
speed?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The question
of accelerating the pace of progress of
the water supply and sewerage
schemeg to catch up with the needs of
the urban areas was considered in
€etail by the Seminar on Financing
znd Management of Water and Sewer-
232 Works convened by this Ministry

in April last in New Delhi. The semi-
nar has made as number of recom-
mendations in regard to financing and
management of water supply and
sewerage works and has suggested the
formation orf statutory water and
drainage boards in every (tate as an
effective means for increasing the
efficiency of financing and operating
the municipa] water and sewerage
srvices. The seminor has also consi-
dered several alternative methods
available for the raising of the capi-
tal necessary to carry out the future
programme and has made a number
of recommendations in this behalf.
The recommendations are under the
consideration of the Government of
India and State Gove-nments to whom
copies of the report of the Seminar
have been circulated.

Sale of Plets in Delhi

1511. Shri R. G. Dubey: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Delhi Improvement Trust (now Delhi
Development Authority) had invited
tenders in April, 1961, for the sale of
plots in Shakti Nagar, Delhi which
were occupied by unauthorised Jhug-
giwmlas;

(b) whether it is also a fact that
allotments were made but possession
of the plots has not yet been given to
the allottes though they are prepar-
ed to pay the amount in full; and

(c) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) The Delhi Development
Authority had inviteq tenders for the
sale of seven plots in Shaktj Nagar
(Roshanara Extension Scheme) on
perpectual lease-hold basis for the
construction of residential and shop-
eum-residential buildings. Subsequen-
tly, three plots out of these seven
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were withdrawn from the sale before
the receipt of the tenders. As such
only 4 plots were left and tenders
were received for them on the 20th
January, 1961. Of these, one plot
was unauthorisedly occupied by some
squatters.

(b) and (c). Allotment was approv-
ed in the case of three plots. Later on
the transaction of one plot was can-
celled by the Authority as the ten-
derers failed to pay the balance of
the premium money, etc., within the
period specified for payment thereof.
The transaction of another plot was
cancelled at the instance of the ten-
derer. Since the transaction of these
two plots has been cancelled, the
question of handing over their posses-
sion to the tenderers does not arise.

As regards the third plot, the tend-
erers were asked on 9th May, 1961,
to pay the balance of the premium
money etc., but they declined to do
so till the unauthorised occupants
were evicted from the plot. They
have, however, since expressed their
willingness to deposit the balance of
the premium money etc, and
have also requested that an agree-
ment for lease in respect of the plot
may be prepared- in the sole name of
only one of the tenderers and not in
their joint names. In this connection,
they sent on 9th July, 1964 an agree-
ment which was made between them
on 5th November, 1963 whereby one
of the tenderers had agreed to relin-
quish his rights as co-tenderer :n
favour of the other. It is now
under consideration of the Authority
whether or not the request of the
tenderers for the preparation of the
agreement for lease in the name of
only one tenderer be acceded to.

The question of handing over
possession of the plot to the tender-
ers as also of directing them to pay
the premium money etc. will be
taken up as soon as a decision on
their above request is arrived at by
the Authority.
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The eviction proceedings under the
Public Premises (Eviction of Un-
authorised Occupants) Act, 1958 for
the eviction of the squatters from the
plot have already been started.

Savings Movement

1512, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state;

(a) whether any new scheme to
popularise the savings movement is
under consideration of the Savings
Mobilization Board; and

(b) if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. The

Board has only recently been consti-
tuted.

(b) Does not arise.

Foreign Liquor in Delhi

S Shri Solanki:

1513 Shri Y. N. Singha:

Will the Minister of Finance be
pleased to state:

"(a) the total revenue which accru-
es as a result of sale of foreign liquor
from the Union Territory of Delhi;
and

(b) whether the sale price of
foreign liquor is controlled ang if so,
the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a)
1963-64— Rs. 90,39,245.

(b) No, Sir.
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Hypertension

1515. Shri Brajeshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the news item
published in the weekly “The Cur-
rent” dated the 7Tth March, 1964, that
hypertension is linked with the
excessive use of salt;

(b) whether the medical experts in
India have analysed green vegetables
which have an increased amount of
salt; and

(c) if so, which are these vegetables
and the result of their analysis?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (¢). The information is
being collected and will be laid on
the Table of the Sabha in due course.

Chit Fund Companies in Delhi

1516. Shri E. Madhusudan Rao: Will
the Minister of Finance be pleased to
state:

(a) the names of the chit fund

companies which have so far been

registered under Madras Chit Fund
Act;

(_b) the names of those companies
which have not been registered so far
and are likely to be registered;

(c) whether any company has not
submitted its accounts to the Delhi
Administration; ang

(d) if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari) : (a) 168 bye-laws
filed by the companies mentioned be-

low have been registered upto the 9th
December, 1964.

—

- Smarts’ (P) Ltd., New Delhi,
2. Prominent (P) Ltd., New Delhi.

Deluxe Finance and Chit Fund
(P) Ltd.,, New Delhi,

4. Maharban Finance and Chit Fund
(P) Ltd., New Delhi.
Everlast Private Ltd., Delhi.
- Eversound Chit Fund (P) Ltd,,
Delhi.
. Youngman Benefit Chit Fund (P)
Ltd., New Delhi.

8. Emergency Finance and Chit
Fund (P) Ltd., New Delhi.

Lad

o o

~

9. Gandhi Nagar Chit Fung (P)
Ltd., Kailash Nagar, Delhi-
Shahdara.

10. Systems Finance and Chit Fund
Pvt. Ltd., Delhi.

11. Em En Finance Co. (Chit Fund
Pvt, Ltd.), New Delhi.

12. Lyco Chit Fund (P) Ltd.,
Delhi.

13. Balussery Benefit Chit Fund (P)
Ltd., New Delhi.

New

14. Efficient Chit Fund (P) Ltd,
New Delhi.
15. Capital Chit Fund (P) Ltd., New
Delhi.
16. Prince Chit Fund (P) Ltd., New
Delhi.
17. Pearl Chit Fund (P) Lid., New
Delhi.
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18.
19.
-20.
21,

22.
23
24,
25.
26.

21.
28.

29.
30.

31.

—

32.

33.

.34,

35.

36,

37.

38.

39.

40.

41.

Written Answers

Graduate Traders Financiers and
Chit Fund (P) Ltd., New Delhi.

P.S.E. Finance Chit Fund (P)
Ltd., Delhi.

Sarita Benefit Chit Fund and
Finance (P) Ltd., Delhi

Upkari Private Limited, New
Delhi.

Gujranawala Trading Finance &
Chit Fund (P) Ltd. Delhi.

Manchar Chit Fund and Finan-
ciers (P) Ltd., Delhi.

Navrattan Chit Fund and
Finance Co. (P) Ltd., New Delhi.

Kapur Chit Fund and Finance
(P) Ltd., Delhi. .

Sylvan Star Investment Co. (P)
Ltd., Delhi.

Rocket Chit Fund (P) Ltd., Delhi.

International Benefit Chit Fund
(P) Ltd., Delhi,

Janta Fair Dealers (Delhi) (P)
Ltd., New Delhi.

Excellsior Financiers and Tra-

ders Chit Fund (P) Ltd., Delhi.

Vishal Chit Fund (P) Ltd., New
Delhi.

Wealthways Chit Fund and
Financiers Co, (P) Ltd., Delhi.

Globe Benefit Chit Fund (P)
Ltd.,, New Delhi.

Nav Hind Chit Fund (P)
New Delhi.

Amarjoti Financiers Co, (P) Ltd.,
Delhi.

Meera Finance and Chit
(P) Ltd., Delhi.

Globa] Chit Fund (P) Ltd., New
Delhi.

Ltd,,

Fund

Indra Finance and Chit Fund
(P) Ltd., New Delhi.

Sartaj Chit Fund (P) Ltd,
New Delhi.

Onkar Chit Fund and Financiers
(P) Ltd., Delhi.

Gogi Chit Fund (P) Ltd,
Delhi.

New
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42. Swastika Benefit Chit Fund (P)
Ltd., Delhi.

43. Sher-e-Punjab Chit Fund (P)
Ltd., New Delhi.

44. Hitaishi Benefit Chit Fund (P)
Ltd., New Delhi.

45. Evershine Chit Fund and
Finance Co, (P) Ltd. New
Delhi.

46. Aggarwal Instalment and Chit
Fund Co. (P) Ltd., Delhi,

47. Qaroon Chit Fund (P) Ltd,
New Delhi.

48. Milliontex Finance Co. (P) Ltd.,
Delhi.

49. Ajax Finance and Chit Fund
(P) Ltd., New Delhi.

50. Bedi Chit Fund (P) Ltd., New
Delhj,

(b) Applications for the registra-

tion of bye-laws submitted by the

companies
under consideration.

ble

mentioned below are
It is not possi-
indicate the

at this stage to

number of bye-laws which may be
registered or the names of the com-
panies concerned.

1.

10.

. Sunlight Chit
. Friends Chit Fund Benefit

. Roxy Chit Funds

. Robot Finance Chit

. Bank Employees Benefit

. Chakravarti Finance

Motor Traders Benefit Chit Fund
and Financiers (P) Ltd. Delhi.

Fund (P) 1Itd,

New Delhi,

(P)
Ltd., Delhi.

and Finance
(P) Ltd., New Delhi.

. Collective Investment and Fin-

ance (P) Ltd., Delhi.

Fund (P)

Ltd., Delhi,

Chit
Fund and Finance (P) Ltd,
Delhi.

and Chit

Fund Co. (P) Ltd., Delhi,

. Amrita Chit Fung (P) Ltd., New

Delhi.

Jeewanvikas Chit Fund and Firm
(P) Ltd., New Delhi,
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11. Bagga Chit Fund (P) Ltd., New
Delhi. '

12. Suman Finance and Chit
€Co. (P) Ltd,, New Delhi,

Fund

(c) It js presumed that the refer-
ence is to the annual balance sheet
required to be submitted to the Regis-
trar of Chits under Section 16 of the
Madras Chit Funds Act, 1961 as ex-
tended to Delhi. As the balance
sheets are not yet due, there has been
no default on the part of any com-
pany.

(d) Does not arise.
Yoga Institutions

1517. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether it ijs a fact that the
Yoga Research Advisory Committee
suggested giving of grants to three
Yoga Institutions, two in Bombay and
one in Delhi during 1963-64;

(b) if so, whether it is also a fact
that the Bombay Yoga Institutes were
given the grants whereas the Yoga
Prasara Samiti, New Delhi was not
given any grant in 1963-64; and

(c) if so, the reasons for this dis-
crimination?

The Minister of Health (Dr. Sushila
Nayar): (a) The Yoga Research Ad-
visory Committee has recommended
the evaluation of Yoga +therapy in
selected diseases of psychosmatic
origin at the following institutions:

(1) 1.C.Y. Health Centre, Kaiva-
lyadhama, Bombay.

(2) Yoga Institute, Santa Cruz,

Bombay,

(3) Yoga Prasara Samiti, Mandir
Lane, New Delhi

(b) The Yoga Research Advisory
Committee  has suggested  that
the possibilities of utilising the facili-

ties available in the medical colleges
at Bombay and those available under
the Central Government Health
Scheme in Delhi may be explored for
undertaking scientific evaluation. The
Committee also decided that an assess-
ment 6f the reauirements of the three
institutions should be made. The
actual requirements of these institu-
tions for conducting the research is
under examination. As such, no
grant has so far been released as re-
commended by the Yoga Advisory
Committee.

A grant of Rs, 37,000 has been given
to the Kaivalyadhama SM.Y.M.
Samiti, Lonavla for undertaking re-
search on nasography and effect of
Yogic treatment on bronchitis and
bronchial asthma and Rs. 13,500 to the
Yoga Institute, Santa Cruz, Bombay
for purchasing some equipments for
the clinical and pathological labora-
tory. These grants are not based on
the recommendations of the Yoga Re-
search Advisory Committee.

(c) Does not arise,

Enquiry into a Dishonoured Cheque

1518. Shri Harj Vishnu Kamath:
Will the Minister of Finance be pleas-
ed to refer to the reply given to Un-
starred Question No. 275 on the 10th
September, 1964 regarding the enauiry
by the Income-tax Authorities into
the matter of dishonoured cheque for
over rupees one lakh given by a per-
son in Calcutta and state:

(a) whether the penalty proceed-
ings for concealment of income have
been concluded; and

(b) if so, the result thereof?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.
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12.12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE

(i) REPORTED UNEARTHING OF A
PAKISTANI SPY RING IN DELHIL

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Home Affairs to the reporteq un-
earthing of a Pakistani spy ring in
Delhi and arrest of seven persons with
secret military documents.

The Minister of Home Affairs (Shri
Nanda): Sir, I can understand the
anxiety of Members over what has
been reported . . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): Why only Members? The
whole country.

Shri Nanda: Yes, the whole coun-
try. I can understand the anxiety of
Members and the whole country over
what has been reported in the papers
as the operation of a spy ring in the
country. All that I can say at the
present stage of investigation is that
seven persons have been arrested un-
der section 3 of the Official Secrets
Act as there were reasonable grounds
to believe that they had passed on in-
formation bearing on secret matters to

an officer of a diplomatic mission in
Delhi.

Shri Nath Pai
one?

Shri Nanda: All the available clues
and material are being closely exa-
mined with a view to ascertaining the
full ramifications of this case. It is
necessary in the public interest .

Shri Surendranath Dwivedy (Ken-
drapara): Public interest has now
become private interest.

Shri Nanda: It is necessary in the
public interest, including proper in-
vestigation of the case, that no further
information ghould be made public
at this stage. I would, therefore,
appeal to the hon. Members not to
press me to disclose more details.

(Rajapur): Which
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This is a serious and delicate case
and I do not wish to underestimate its
implications. At the same time, I
would like the House to take the fact
of itg detection as evidence of the
continuous and painstaking vigilance
being exercised over matters relating
to national security.

Shri D. C. Sharma
There is no vigilance.

(Gurdaspur):

Shri Nanda: I can give an assurance
that this vigilance will continue to be
exercised.

Apart from vigorous
in progress, appropriate
action has been taken.

investigation.
diplomatic

Shri S. M. Banerjee: 1 do not want
to say something about this which will
prejudice the inquiry. But I would
only request the hon. Minister to
kindly tell us whether he has seen
the press release issued by the Infor-
mation Section of the High Commis-
sion for Pakistan in India on 15th
December 1964, under the heading: .
RUMOURS OF ANTI-INDIAN PRO-
PAGANDA DENIED which says:

“Some newspaper reports regard-
ing the arrest of seven persons for
alleged violation of Section 3 of the
Official Secrets Act have named the
Pakistan High Commission as in-
volved with the persons in question.
The High Commission emphatically
repudiates the suggestion contained
in these reports, and affirms that no
officer of the Pakistan High Com-
mission or anyone connected with
it has indulged or is indulging in
such activities. The implication of
the Pakistan High Commission in
these arrests is not only fanciful but
mischievous.”

Again, he has criticized us by say-
ing:—

“The High Commission of Pakis-
tan has noted with regret that
though the Hon’ble Minister of
State for External Affairs’ answer
yesterday’ R
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that is, on the 14th etc. 7This re-
minds me of a saying in Hindi, name-
ly, chor ki dadhi men tinka.

Mr, Speaker: No such comments are
needed.

Shri Kapur Singh (Ludhiana):
They are denying anything being said
against Pakistan. Why should we
complicate matters unnecessarily?

‘Shri §. M. Banerjee: I want to know

Mr. Speaker: This is just being in-
vestigated.

Shri S. M. Banerjee: I am not say-
ing about the investigation at all.

Mr. Speaker: Why should he make
‘such comments?

Shri S. M, Banerjee: I want to know
whether his attention has been drawn
to this press release of Pakistan and,
if so, what is the reaction of Govern-
ment to that?

Shri Nanda: I see comments of this
‘kind which appear in the press every
day. 4

Shri S. M. Banerjee: Not appearing
in the press; it has been circulated.

Shri Nanda: Yes; I have seen it.

Shri S. M. Banerjee: What is your
reaction to that?

Shri Nanda: I have answered that.

Shri S. M. Banerjee: This is mis-
chievous,

Shri D. C. Sharma: May I know if,
in view of the fact that there is a
spy ring in this country and its rami-
fications are being investigated and
the Home Minister is not prepared to

reveal anything in the public interest, .

what extraordinary precautions have
been taken in the form of police per-
sonnel or in the form of something
else in order that this enquiry is con-
ducted in the best possible manner
and the spy ring is unearthed jn the
:shortest possible time?
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Shri Nanda: They will cease to be
precautions if I disclose them here;
but the best possible efforts are being
made in this matter.

Y gETE I et (faewie):
TSY & wHT FT THE I § qeawg
# 1 #@ s feea g @
& | 95 Y AR AHILF T6 Gedl By
IFE F7 U AfFT 96T 77 F | §F Sreraw
ARATE F 7T ST & qIy ITHT @[T
3 faadt et & ?

SEas WgEq : 9 A1 gAGEINT
& qar I

n’tht:ﬂa@éu%rgqaﬁfr.

Shri Hari Vishnu Kamath: Has
Government received reports from

civil Intelligence and other more relia-
ble sources to the effect that Pakistani
spies—these who have been appre-
hended; maybe, others also—-are
acting in collusion or collaboration or
in close liaison with the Chinese Em-
bassy here and with Missions of some
other countries whose governments
are more friendly to China than to
India, and does the Minister propose
to clarify what he said in his state-
ment that the Official Secrets Act has
been invoked against these spies?
Why should they, the Pakistani spies
not be arraigned for treason to this
country?

Shri Nanda: It is a very long state-
ment about farflung ramifications. I
cannot say anything about it.

Shri Hari Vishnu Kamath: The first
part of the question was whether he
has received reports from Intelligence
that Pakistani spies are acting in close
liaison or collaboration with the Chi-
nese Embassy here and with Missions
of other countries whose governments
are more friendly to China than to
India.

Mr. Speaker: Would that also not
be discovered after the enquiry is
completed?

Shri Hari Vishnu Kamath: Enquiry
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is against the spies now arrested; but
the Government is supposed to be a
wide-awake government. They re-
ceive reports from time to time.

Mr. Speaker: He feels that that
might prejudice the enquiry at this
moment if he discloses some other
facts.

Shri Hari Vishnu Kamath: I have
not mentioned any country. I have
said ‘“some countries which are more
friendly to China than to India”.

Mr. Speaker: At this time probably
he does not wish to give more details.
He has appealed to the hon Members

Shri Hari Vishnu Kamath: Does he
propose to prosecute them for treason
and not merely under the Official
Secrets Act?

Mr. Speaker:
Let the result
known.

Shri Nath Pai: Sir, earlier when
another spy, an official of the Air
Force was caught, the Parliament had
demanded that the most deterrent
punishment should be awardeq to
these traitors. A lenient view was
taken by the late Prime Minister and
nNow we are paying the penalty and
their crop is growimg in the country.
It we get sufficient evidence, will the
most deterrent punishment be award-
ed to these traitors?

Shri Namda: Does that need any
assurance? I think no leniency, no
mercy, can be shown of any kind to
them. The worst that can be done
to these persons will be done.

That is hypothetical.
of the inquiry be

Shri Hari Vishnu Kamath: Death
penalty; hang them.

Shri Hem Barua
view of the fact that anti-India acti-
vities by Pakistan inside this country
have mounted up, namely, (a) Pakis-
tani agents indulging in sabotage,
in the State of Jammu and Kashmir,
(b) the existing Pakistan High Com-
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missioner’s office in Shillong engag-
ing in sabotage there and at the same
time encouraging the Naga hostiles in
their demangd for independence . . .
and (c) .

Shri D. C. Sharma: On a point of
order, Sir.

Shri Hem Barua: . . . and (c) the
Pakistani High Commissioner in the
capital organising a deep-seated spy
ring in the country in collusion with
Indians, in view of all that, may I
know why is it Government instead
of succumbing to this organised will
of the Pakistanis in this country have
not so far prosecuted any of these
Indians involveq in this nefarious acti-
vity for treason and hanged them, if
nacessary?

Shri Hari Vishnu Kamath:
them be hanged.

Shri D. C. Sharma: On a point of
order, Sir. The hon. Minister made
an appeal that we should not put such
embrassing questions. I accepted the
plea but I want to ask one ques-
tion . . . (Interruption). I cannot ad-
dress the hon. Members. I can
address the hon. Members only
through vou, Sir. We are here dis-
cussing the unearthing of a spy ring
in Delhi and the gentleman has
brought in Jammu and Kashmir, has
brought in Nagaland and has brought
in previous cases. Is that fair to the
hon. Member or to the hon. Minister
or to the hon. Government?

Shri Hem Barua: May I

Let

submit,

Mr. Speaker: No, Sir,

Shri Hem Barua; There was an al-
legation made....

Mr. Speaker: No, Sir. So far as the
appeal is concerned, it is left to the
good sense of the hon. Members. I
cannot enforce it. (Interruption)
When 1 speak, then too I am inter-
rupted. I am very sorry in that res-
pect. It is for the Members whether
they heed that appeal or not. I can-
not enforce that. I have no powers
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tion is concerned, 1 agree with Mr.
Sharma that those other things were
not relevant here just in the question
that was put. Shri Sidhanti.

Shri Hem Barua: May I clarify my
position?
Mr. Speaker: I have called Mr.

Sidhanti. He will kindly resume his
seat,

Y srw fag fagat : (F957):
FT AT FTEIT F1 T 19 F @7 §
fr mifemmY SET & 39 99717 A9
FIA FT FTE WA A AT T fafaee
awfeEi & 17w gan & o afy o fag
&Y S &1 T T Hel FIAT § I HY
3T & & fa7 q sgaw ?

weay AEYET : T8 §ATA A1 &1 4T
T AT |3 AT |

Shri Kapur Singh: Since my party
stands for Indo-Pakistan amity, 1
vield to the appeal made by the Home
Minister and I do not put any gques-
tion.

Mr, Speaker: Shri Onkarlal Berwa.

Shri D. C. Sharma: On a point of
order, Sir,

Mr. Speaker: Order, order. On every
question a point of order?

Shri D. C. Sharma: My point of
order is this....

Mr. Speaker: There is no point of
order.

Shri D. C. Sharma: You have ruled
that no policy statement be made in
this House in the Question Hour. How,
that gentleman is giving vent to the
pPolicy of his Party. We also want
Indo-Pakistan amity....

Mr. Speaker: There is no point of
order. He will kindly resume his
seat.

I will appeal to the Members that
they should not do so. Whencver an
hon. Member rises in his seat, that

AGRAHAYANA 26, 1886 (SAKA)

to Matters of 5424
Urgent Public
Importance

gives me an impression that he wants
to put some question and when I call
him, he has only to say that he does
not want to put any question.

Shri Kapur Singh: May I explain. ..
Mr. Speaker: That is not necessary.

=Y SliF T qear (Frer) &

STAAT STeat g {5 @ ofeenfaat wr

T H QAL 57T w7 T 41, AT AT

Iq ¥ faeY F amrfrai #1 A7 F1 219

qr !

HTaE AR : IA 1T FT AT AT
oA #§ A )
A AfER A @ T FT A

TA A F7 T 97 ;T T AT qar

g g ?

Shri Hem Barua: On a point of per-
sonal explanation....

Mr. Speaker; Nothing has been said
against the hon. Member.

Shrimati Yashoda Reddy (Kurnool):
I do not want to put any embrassing.
question .

Mr. Speaker: Why this preface? It
would be judged from the questiomr
that she puts whether it is embarras-
sing or not.

Shrimati Yashoda Reddy: I would
like to have an assurance from the
hon. Home Minister. The Members
of Parliament and the people of India
feel that the Ministry of Home Aflairs
have not been very active with re-
gard to their Intelligence on this
matter. I hope that at least in the
future the Ministry will come up to
our expectations and will not let these
things happen again.

Mr. Speaker: The hon. Member has
not asked any question. Now, next
item.

W TR (FIATT ) ¢ W

e, A77 AT AT AT |
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(i) STRIKE BY DELHI MILK SCHEME
EMPLOYEES—contd.

Mr. Speaker: We shall now take up
the calling-attention notice relating to
the Delhi Milk Scheme. The hon.
Minister of Food and Agriculture may
make his statement now.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I am
sorry I was not present in the House
yesterday  when this matter was
raised.

I would like to give a few facts to
the House so that it may appreciate
the situation better with regard to
the Delhi Milk Scheme.

In June, after I took over this port-
folio, I made a scrutiny of the state
of affairs in the Delhi Milk Scheme,
and I thought that it should be pro-
perly investigated by an expert
eommittee. An expert committee
under the chairmanship of Shri Kurien
.of Anand was appointed to go into the
affairs of the Delhi Milk Scheme and
‘make recommendations for the better-
ment of the Delhi Milk Scheme. The

committee did make many recom-
mendations, the two main recom-
mendations being as follows. The

first was that the Delhi Milk Scheme
instead of being run as a part of the
Department of Agriculture should be
-.converted into a commercial organisa-
tion by being registered as a company,
under the company law, to be owned
completely by Government, and the
other was with reference to the con-
tract system for the supply of inilk
to the Delhi Milk Scheme, vhich has
been causing difficulties with regard
to the supply of milk to the Delhi
Milk Scheme.

It is in pursuance of the first recom-
mendation that we have been explor-
ing the possibility of the Delhi Milk
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S_chgme being converted into a pub-
lic limited company.

In August, when I visited the Delhi
Milk Scheme, I gave expression to
this point of view that there was a
proposal to convert the Delhi Milk
Scheme into a public limited company,
when apprehensions were expressed
by the workers there that by this con-
version, their terms and service con-
ditions might get affected. Then I
gave an assurance to the workers
there in a public meeting that as far
as the present employees were con-
cerned, Government would do every=-
thing to see that their service condi-
tions were not adversely affecteq by
this conversion, and I thought that the
workers also were satisfied with this
assurance. In addition to this, at that
time, because we had also to make
some changes in the management
since we thought that the manage-
ment was not efficient enough to
conduct the affairs of the Delhi Milk
Scheme, we got on loan the ser-
vices of a very able officer from
Gujarat, who has now been put in
charge of the Delhi Milk Scheme.

Last month, there was a demonstra-
tion in front of my house by some
workers of the Delhi Milk Scheme
protesting against this conversion. I
sent for some of the representatives of
the workers who had assembled there
and reiterated to them the assurance
which I haq already given.

Again, this month the workers want-
ed to see me in this connection. On
the 15th, I gave an appointment to
those representatives of the employees
there. Again I assured them that in
case the conversion was going through,
the service conditions, rights and pri-
vileges of the existing employees
would not, in any way, be adversely
affected, and they need not have
any apprehension about it. They
again expressed their view that this
conversion should not go through, that
they shuuld continue to work as part
of the Department of Agriculture, to
which I said that we had to consider
this from the aspect of the interests
of the community for whose benefit
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the DMS was intended, and as far as
the workers were concerned, they
should be interested only in their
rights and privileges being properly
safeguarded.

Then they presented a memoran-
dum to me. I refused to accept it for
two reasons: first, because of the in-
decorous language which had been em-
ployed in it, anq second, there were
demands on the basis that this con-
version should not go through. There-
fore, I refused to accept it and ad-
vised them to give a memorandum
indicating what were the rights and
privileges which they wanted to be
safeguarded in case of conversion. I
asked the Chairman also, if such a
memorandum was presented, to exa-
mine it and put it before me for per-
usal.

I thought that the representatives
wards. T found that they had still not
given. As a matter of fact, at that
time a suggestion was made that this
assurance should be given in writing.
I said ‘I gave the assurance not only
here; I have publicly given this assu-
rance’. I told them that a written
assurance is not going to have greater
sanctity than the assurance I had al-
ready given to them. I thought they
were satisfied about it.

Then I retired to my room. After-
wards, I found that they had still not
left, that there was some altercation
going on in the corridor of my house.
I came out and told them that now
that they had made a representaticn,
they should get.out of the house with-
out making a further scene.

Then at about midnight—a little
after midnight—I received a phone
call and I was informed that there
was a strike in the Delhi Milk Scheme.
I immediately contacted, Shri K. N.
Pande, an hon. Member of this House,
who happens to be President of the
INTUC union, Delhi branch. I asked
him to proceed to DMS, and if possi-
ble, find out what was their grievance,
and have the matter settled so that
the people may not be put to difficulty
with regard to the supply of milk.
The hon. Member was good enough to
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proceed immediately to the DMS.
From there, he phoned me up and
said that they wanted a written assu-
rance with regard to the assurance I
had already given that their service
terms would not in any way be
affected. Then I instructed the Chair-
man to give that written assurance
and persuade the employees to go
back to work and see that the sup-
ply of milk was maintained the next
morning. I am glad that with 3 writ-
ten assurance, the employees went
back to work.

But the point for the consideration
of the House is whether, particularly
in a matter of an essential supply, for
the daily needs of the people, the
employees of an organisation like
this, whether there is provocation or
not, whatever might be the provoca-
tion, even if there should be provo-
cation should go on a strike and
cause inconvenience to millions of in-
habitants, the citizens of Delhi. I
think this House should make it clear
that .whatever might be the grie-
vances, there are other methods to get
redress of those grievances and they
should not resort to a strike, causing
inconvenience to the citizens of Delhi,
particularly children who have to de-
pend on the DMS for supply of milk
the next morning. Therefore, it is not
only the ordinary citizen, but even
children, who are affected.

I find this is the fourth time that
they went on strike and something
had to be done immediately for the
purpose of averting a strike and get-
ting them back to work.

This is the main picture I would
like to place before the House, Even
with regard to conversion, this House
will have to take a view in this mat-
ter, whether in these matters, the
interests of the community as a whole
should predominate or we should
care more for the interests of a few
employees who have got employment
in the institution. This will have to
be kept in mind No doubt, we shall
try, as far as possible, to see that
their interests are not affected. But
I feel—and I hope the House will



5429  Calling Attention

[Shri C. Subramaniam]

agree with me—that in taking
decisions  the interests of the
community should be kept in the fore-
#ont.

Some hon. Members: Yes, yes.

Shri Hari Vishnu Kamath: On a
point of clarification....

Shri Nath Pai: From this plethera
of words, can we get regular supply
of milk?

Shri S. M. Banerjee: From the state-
ment, it appears that a written as-
surance was given to the employees
of the organisation and they resumed
work. I would like to know whether
. final decision hag since been taken
to convert this into a limited com-
pany, and if so, whether Government
are considering having one of their
representatives as one of the mem-
bers of the board so that the fear
about their service conditions being
jeopardised as a result of the change-
over may be allayed.

Shri C. Subramaniam:
wnder examination,

It is still

Wt aarw fog (F79T) - fRer
faes awrs F1 g@ faeet FY Sw@r 2
el ¥ qX 96 g% F 17 faear §
VR T TEER AR W Al
franfei w1 g far st & o &
FH 48 qaqaT a6 § f6 o9 9w a5
feeett fres aong oF fafwds wae
TN AT G & A et arfagt
HY JET FH AT g AR IFG FY
|EF I A JMAT g2 ?

Shri C. Subramaniam: It will be
eur endeavour to see that the quality
of the milk improves as much as possi-
ble, but for that the co-operation
of the employees is also required. It
8 not as if merely by a directive from
(lovernment that the quality can be
improved. Everybody will have to
eo-operate towards that and it shall
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be our endeavour to see that
quality milk is supplied.

Shri Nambiar (Tiruchirapalli): In
view of the fact that on several pre-
vious occasions when departmental
agencies had been converted into
limited concerns—just like the Jan-
path Hotel conversion—many workers
had to suffer, giving up their perma-
nent service or continuity of service,
will it be ensured that that will not
be repeated in this case? Can an as-
surance to that effect be given?

good

Shri C. Subramaniam: I thought I
had given that assurance to the wor-
kers; not only an oral assurance, put
at the threat of a strike, I had given
a written assurance also, to save the
public,

Shri Umanath (Pudukkottai): 1In
today’s papers it has appeared that
the wunion officials said that they
have been assured that their present
privileges will be protected. Imme-
diately there is a contradiction from
the DMS officials saying that they
have been assured only that ‘their
present privileges will not be adverse-
ly affected’. I think the hon. Minister
also repeated very carefully the ex-
pression ‘will not be adversely affect-
ed’. I want to know the difference
between ‘protection of the present
privileges’ and ‘Present privileges not
adversely affected’. Why this distinc-
tion?

Shri C, Subramaniam: If there is
no distinction, the hon. Member need
not press the point.

Shri Umanath: Why are you so
careful about those words?

Mr. Speaker: He says therc is no
distinction.

Shri C. Subramaniam: I am using
the words which had been used in
the written assurance. It is that ‘the
rights and privileges of the ¢mployees
of the Delhi Milk Scheme will not be
adversely affected’. Therefore, I
thought it would be better to adhere
to the words which had been used im
the assurance given.
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Shri K. N. Pande:
say something?

(Hata): May I

Mr. Speaker: Papers to be laid on

she Table.

PAPERS LAID ON THE TABLE
PAPERS UNDER TARIFF COMMISSION ACT

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Rama.-
swamy): On behalf of Shri Manubhai
Shah, I beg to lay on the Table a
eopy each of the following papers
under sub-section (2) of section 16
of the Tariff Commission Act, 1951:—

(1) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the
Titanium Dioxide Industry.

(ii) Government Resolution No.

4(1)-Tar/64, dated the 14th
December, 1964,
(iii) Statement explaining the

reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on
the Table within the period

prescribed in the said sub-
section.
[Placed in Library. See No. LT-

3640/64].
(2) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the
Calcium Carbide Industry.

Government Resolution No.
12(1)-Tar/64, dated the 14th
December, 1964.

Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.

LT-

(ii)

(iii)

[Placed in Library, See No.
3641/64).
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(3) (i) Report (1964) of the Tarift

Commission on the continu-
ance of protection to the Soda
Ash Industry.

Government Resolution No.
10(3)-Tar/64, dated the 14th
December, 1964.
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(i)

Statement explaining  the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.

See No. LT-

(iii)

[Placed in Library,
3642/64].

(4) (i) Report (1964) of the Tariff
Commission on the continue-
ance of protection to the
Caustic Soda Industry.

Government Resolution No.
10(2)-Tar/64, dated the 14th
December, 1964.

(ii)

Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.

(iii)

[Placed in Library. See No. LT-

3643/64].

(5) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the Alu-
minium Industry.

(ii) Government Resolution No.
1(1)-Tar/64, dated the 9th
December, 1964.

[Placed in Library., See No. LT-

3644/].

(6) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the Dye-
stuff Industry.

(ii) Government Resolution No.
14(1)-Tar/64, dated the 14th
December, 1964.
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(iii) Government Notification No.
14(1)-Tar/64, dated the 14th
December, 1964, imposing
custom duties on coupling
dyes of Naphtol groups,

(iv) Government Notification No.
14(1)-Tar/64, dated the 14th
December, 1964, imposing
custom duties on certain
articles.

[Placed in Library. See No. LT-
3645/64].

NoTiFicaTIONS UNDER CusTOoMSs ACT
AND CENTRAL EXCISE AND SaLT AcCT

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
I beg to lay on the Table:

(1) a copy each of the following
Notifications under section 159
of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the Cus-
toms and Central Excise Duties
Export Drawback (General)
Rules, 1960: —

(i) G.S.R. 1704 dated the 5th
December, 1964,

(ii) G.S.R. 1705 dated the 5th
December, 1964,

(iii) G.S.R 1706 dated the 5th
December, 1964,

(Placed in Library, See No. LT-
3646/64].

(2) a copy each of the following
Notification; under section 159 of
the Customs Act, 1962: —

“(i) GSR. 1707 dated the 5th
December, 1964.

¢ii) The Manufacture in Customs
Bondg (General) Amendment
Rules, 1964, published in Noti-
fication No. G.S.R. 1708 dated
the 5th December, 1964.

(iii) G.SR. 1709 dated the 5th
December, 1964,
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(iv) G.S.R. 1710 dated the 5th
December, 1964,

(v) GSR, 1711 dated the 5th
December, 1964,

(vi) G.S.R, 1736 dated the 1Ist
December, 1964,

(vii) G.S.R. 1737 dated the 1st
December, 1964,

[Placed in Library, See No. LT-
3647/64].

12.39 Pbrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directeq to return herewith
the Mineral Oils (Additional
Duties of Excise and Customs)
Amendment Bill, 1964, which
was passed by the Lok Sabha
at its sitting held on the 3rd
December, 1964, and transmit-
ted to the Rajya Sabha for
its recommendations and to
state that thi; House has neo
recommendations to make to
the Lok Sabha in regard to
the said Bill’

(ii) ‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 15th December, 1964,
agreed without any amend-
ment to the Provisional Col-
lection of Taxes (Amend-
ment) Bill, 1964, which was
passed by the Lok Sabha at
its sitting held on the 2Tth
November, 1964’



5435
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BANKING LAWS (APPLICATION
TO CO-OPERAT.VE SOCIETIES)
BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): [ beg to move for
leave to introduce a Bil]l further to
amendment the Reserve Bank of India
Act, 1934, and the Banking Companies
Act, 1949, for the purpose of regulat-
ing the banking business of certain
co-operative societies and for matters
connected therewith.

Mr. Speaker: The question is:

‘That leave be granted to intro-
duce a Bill further to amend the
Reserve Bank of India Act, 1934,
and the Banking Companies Act,
1949, for the purpose of regulating
the banking business of certain
co-operative societies and for
matters connected therewith”.

The motion was adopted.

Shri T. T. Krishnamachari: 1 intro-
ducet the Bill

" DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS)—Contd.

Mr. Speaker: The House will now
take up further discussion and vot-
ing on the Supplementary Demand
for Grant in respect of the Budget
(Railways) for 1964-65.

Out of two hours allotted, one hour
and 35 minutes have been taken
already; 25 minutes still remain.

Shri S. M. Banerjee (Kanpur): Can
I have five minutes?

Mr. Speaker:

All right.
has stood up.

Nobody

AGRAHAYANA 26, 1886 (SAKA)

Demund for 4436
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Grant (Railways)
Shrimati Lakshmikanthamma

(Khammam): I have asked for some
time.

Mr. Speaker: She is not in her seat.

Shrimati Lakshmikanthamma: I
think for discussion, we need not be
in our seats. Onmnly in the Question
Hour.

Mr. Speaker: No.

Shri S. M. Banerjee: Generally,
when it is a question of granting some
money we give ungrudgingly, but we
find that there is a lot of extravag-
ance in the Railway Ministry.

Previously, when the Supplemen-
tary Demand came up in this House,
I pointed out how a particular train-
ing centre is being shifted from
Sealdah to Dhanbad. It is something
surprising that this particular instiu-
tion in Sealdah, which has enough
accommodation, is being shifted to
Dhanbad only because it was decided
by the then Minister that it should
be in Dhanbad for reasons best known
to himself.

The Public Accounts Committee also
went into the problem, and my infor-
mation is that thev also thought that
this was nothing but extravagance on
the part of the railways, and I put a
question to the hon. Minister whether
such extravagance should be allowed
at this hour when every rupee avail-
able should be properly utilised for
the welfare of the country and the
welfare of the railway employees.

My information is that the building
has been completed and Rs. 40 lakhs
have been spent in Dhanbad, and
that another Rs. 30 to Rs. 35 lakhs

will be spent again on further cons-
truction.

It is very good that the Public
Accounts Committee went into this
question and it has been suspended
temporarily. I do not expect the
Minister to give a definite reply here
and now without knowing. . .

*Published in Gazette of India— Extraordinary, Part II, Section %

dated 17-12-64.

tIntroduced with the recommenda tion of the President.
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Mr. Speaker: No Member should
stand in the passage and talk to
others.

Shri S. M. Banerjee: Growing indis-
cipline! '

Mr. Speaker: For which Members
on every side are responsible.

Shri Hari Vishnu Kamath (Hos-
hangabad): They are more in num-
bers, so they are more responsible.

Mr. Speaker:
like that.

Shri S. M. Banerjee: So, I would
request the hon. Minister to kindly
consider this, go through this care-
fully, and see whether this spending
is for extravagance or for the emplo-
yees.

I will not apportion

This institution can be expanded in
Sealdah itself. Otherwise, all these
students who have come from far-
off places will be uprooted. The staft
is going to be uprooted, and more-
over, the shifting of this particular
railway training institution from
Sealdah to Dhanbad is useless. That
is why I resquest the Railway Minis-
ter and the Minister of Finance also
to consider this matter before it is
finalised.

Shrimati Lakshmikanthamma:
support this Supplementary Demand
for Grant for the railways.

If, in the process of the develop-
ment of this vast country, one’s con-
stituency is also benefited, nobody
will be more happy than the con-
cerned Member. This Bhadrachalam
Road is in my constituency; it is only
another name for Kothagudem, where
the wvast Singareni coal fields are
lying. Bhadrachalam is 20 miles from
Bhadrachalam Road. There is no
Kothagudem station, and Bhadracha-
lam Road is only another name for
Kothagudem. It is only proper that
Government has come forward with
this Demand for a token grant of
Rs., 10,000, with a view to providing
employment for the displaced persons
as well as developing the Danda-
karanya region and making it an
industrial complex.
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As 1 said, Bhadrachalam is 20
miles from Bhadrachalam Road.

There is a river between Kothagudam
and Bhadrachalam. Just now I-
enquired of the Minister whether a
survey was also being made for a
bridge cross the river Godavari. Yes-
terday, my hon. friend Shrimati
Reddy has already mentioned about it.

This Bhadrachalam has got great

importance. We have been talking of
national integration, Hindu-Muslim
unity etc. So, I may tell you in a

few words the importance of Bhad-
rachalam. A person by the name of
Gopanna, afterwards Called Ramdas,
was a tehsildar who used the funds
of the Government for the construc-
tion of a temple, and he was impri-
soned by the then ruling Tanesa, whe
was ruling Hyderabad. Later, Rama
himself seems to have appeared
before the Tanesa personally and paid
Hence, the rulers of
Hyderabad had great regard for this
temple, and even now they participate
in the Sri Rama Navami festival. So,
God can have no distinction between
a Muslim and a Hindu. He appeared
before the ruler of Hyderabad, who
was a Muslim. The public of Andhra
Pradaesh have also donated Rs. 20

lakhs for the renevation of this
temple. It is but proper that now
the long-cherished dream of the

people and devotees of Bhadrachalam
is coming true by this rail link in the
process of development.

We have been discussing about the
development of the tribal and back-
ward areas. Nobody can overlook
the importance of communications in
the development of these tribal areas.
So, I am very happy that in this
railway line most of the areas linked
up will be tribal areas. Kunavaram,
for instance, is adjacent to my consti-
tuency, in another district, Bhadra-
chalam is in my own district. There
are vast mineral resources in Kotha-
gudam, and the link with Bailadila
will provide for the development of
this area into an industrial complex,
and for the employment of many of
these tribal people in this area. I am
very glad that after discussions bet-
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ween the Planning Commission, the
Ministry of Rehabilitation and the
Finance Ministry, they have realised
the urgency of this survey, and are
alsp saving the time of one year. I
support and welcome this project and
wish them all success.

Shri U, M. Trivedi (Mandsaur): I
will not take long. Since it is a ques-
tion of a Supplementary Demand for
the railways and a question of a new
plan being made, I will make one
request to the Ministry that when all
is said and done, when they want to
undertake so many works, they must
apply their mingd to their own organi-
sation, particulrly the framing of the
Establishment Manual which goes orn
changing, with the mnet result that
the poor employees suffer various
hardships on account of interpretation
of vague words in a manner detri-
mental to the interests of the poor
employees.

At certain places, the question of
promotion, for instance, is decided on
the basis of the date of appointment,
at another place on the basis of the
date of the person coming into a
particular category, at a third place
on the basis of the date of his securing
promotion in a particular cadre, in a
fourth place on the basis of his age at
entry, and in yet another place on the
basis of the number of years that a
man has been in a particular category.
All these various interpretations for
the same type of service all over India
is a great handicap for the employees.

Why should there not be a single
Establishment Manual for the whole
of India, properly laying down the
principles by which the employees
should be governed. 1 fail to see why
the General Manager’'s Conference
does not come to a final conclusion
that this must be the process by
virtue of which the question of em-
ployment, the question of future pro-
motions etc., will be governed.

Dr. M. S, Aney (Nagpur): You are
speaking only of the railways

Shri U. M. Trivedi: I am concerned
only with railways now. Thig is a
very vexing question, Even the dis-
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cipline and appeal rules that are fram-
ed by the railways are framed at
zonal levels. I do not know why?
Why cannot the rules be prepared ia
the Centre. In various High Courts
these questions come up and one zone
has one rule.and another zone has
another rule. We are talking of
standardistation but there is no stan-
dardication available even for the
employees. In one place one man gets
the night allowance for a particular
duty, while in another place one does
not get for the same kind of duty.
There are such dissimilarities in the
matter of the provision of uniforms,
promotions, and so on, How long wil
it go on like this? It is high time
that a commission or committee was
appointed to go into these establish-
ment manuals and give them a final
shape so that the employees may
know the conditions of service.and se
that there may be uniformity in these
things all over India. They should
not be left to the mercy and sweet
will of individual officers who give
their own interpretation. One genersl
manager says one thing; another gene-
ral manager in another zone says an-
other thing. It has gone too far and
some uniformity should be brought im
this matter without any more delay.

Shri D, C. Sharma (Gurdaspur):
Sir, 1 support these demands. Evem
though Bhadrachalam is thousands of
miles away from my constituency, 3
support these demands. I will go and
visit this temple where such great
favours are bestowed by our Gods....

Mr., Speaker:. Is he waiting for
some invitation to come from some
Members who are there?

Shrimati Lakshmikanthamma: I
welcome all hon. Members.

Shri D, C. Sharma: I will go and
propitiate the divine being there
because I have not had any grace from
any God so far......

Shri U. M. Trivedi: Because your
name is Devan and Chand and not the
name of any God.

Shri D. C. Sharma: 1 charge the
Ministry of Rehabilitation and the
Ministry of Finance for neglecting
these areas for so long. They have
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been guilty of something which is
injurious to our national development
and national welfare. Why have they
not decided upon the development of
this area much earlier? It is so rich
in iron ore, coal, hydro-electric poten-
tial and it can also house a steel
rlant. What are the members of the
Planning Commission doing?

My third point is this. It is very-
unfortunate that the Public Acocunts
Committee has made one remark
Supplementary grants are not very-
welcome; so far as our fiscal policies
are concerned, we should have as few
supplementary grants as possible. But
here is a wise decision taken by the
Public Accounts Committee; you
should restrict the grant to a token
amount. So that we need not have
one supplementary grant but a serious
of them, Is it good? Is it in the
interest of the fiscal health of any
democracy in any part of the world?

My fourth point is this. You are
developing so many areas for indus-
trial development. I welcome them.
But I want to ask the Railway Minis-
ter one question. What has he dore
with regard to the strategic railway-
line which we want from Pathankot
to Jammu oy Udhampur? Do you
not thing that we are in grave danger
all the time, at the hands of Pakistan?
But here the wisemen of the Railway
Ministry, the great lords of the
Defence Ministry and the great men
of the Finance Ministry—all these per-
sons are sleeping over it. Are they
Rip Van Winkles? When will they
wake up? He woke up after 20 years?
We have had 17 years of independ-
ence in this country, Will they wake
up after 20 years? 1 want to have
one categorical answer from them. I
submit very respectfully that the
Railways should be built immediately
on a top priority basis from Pathan-
kot to Jammu, if not from Pathankot
to Udhampur. Finance should be no
consideration. Other things should be
ruled out. Because the integrity of
our country, the security of our coun-
try demand it; the sovereignty of
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our country is put in danger every
time by Pakistan’s cease fire viola-
tions, by having spy rings and infil-
trators and smugglers in this country;
we should guard against them.
Something should be done about it.
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
Sir, I am very grateful to the hon.
Members who have given some con-
crete suggestions in the course of the
consideration of this item for better
and more efficient working of the Rail-
ways. They have also spoken about
the need for rail connections in their
areas and pleaded for undertaking
surveys for new line. It would not
be possible for me to reply to all
those suggestions individually or to
say something in respect of each of
them. But U would like to assure them
that all their suggestions in regard to
surveys and new projects will be fully
considered and whatever is possible
will be done in respect to them. I
would, however, like to invite the
attention of the hon, Members who
have made these suggestions and
tried to impress in regard to the need
for surveys for new lines and new
links to the fact that the resources
of the Ministry of Railways are
limited. Up to now, it has not been
possible for us to know how much
money will be available to the rail-
ways in the Fourth Plan. The Fourth
Plan is still in a formative stage and
final decisions in regard to different
suggestions could only be taken after
it was known how much money will
be available to the railways in the
Fourth Plan for taking up new pro-
jects.
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There was some reference to the-
Godavar: river and it was asked
whether the survey would include the
provision of a bridge across the
Godavari near Bhadrachalam I
would like to say that this survey
does include a provision for investiga-
tion in regard to such a bridge across
the Godavari near Bhadrachalam,

Sir, I would like to submit that this
demand which has been presented is
not for the sanctioning of any addi-
tional funds as such. It is oniy because
the survey involves an expenditure
o more than Rs. 1,00,000, it has been
rcgarded as a new instrument of ser-
vice, and therefore, it is necessary
for the Railway Ministry to obtain
the specific approval of Parliament.
This survey to which approval is now
sought is an engineering-cum-traffic
survey for a rail connection between
Dantewara, which is a station on the
new line now under construction from
Bailadilla to Kottavalasa, and Bhadra-
chalam Road. In regard to the poten-
tialities of this area and the reason
why it has been decided to undertake
a survey, I think it is not necessary
forme to say anything, because, as hon.
Members are very well aware, this
region has great industrial potentiali-
ties, and it is expected that ‘after a
rail line is provided in this region, it
will be possible to develop this area,
and its regional complex of industries
will be of considerabe importance,

So, without taking more time in
regard to this, I would like to say
few words about a sugeestion that
was made by my hon. friend Shri
Sivamurthi Swamy for providing a
railway line in his area. In respect
to that I wish to inform him that con-
currently with the detailed investiga-
tion of the rich iron ore deposits of
the Hospet-Bellary area, an engineer-
ing-cum-traffic survey has already
been includeq in the current year’s
budget for investigating the feasibility"
of conversion to broad gauge of the:
metre gauge line from Hospet to
Marmgoa and the northward link from
Londa to Miraj.



Motion re:

5445

[Shri Sham Nath]

With these few words, I would
request the House to grant these sup-
plementary demand.

Shri Nambiar (Tiruchirapalli): I had
put a specific question that with the
coming into operation of the new
zone that is to emerge out of the
Southern Railway and the Centrai
Railway, beacuse of the operational
necessity and the purposes for which
.this new rail is construtced, it will be
better served by the new zone. That
point has not been replied to.

Mr. Speaker: He has given an
.omnibus reply that all the suggestions
will be considered.

The question is:

“That a supplementary sum not
-exceeding Rs. 10,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of Demand No. 2—
‘Miscellaneous Railway Expendi-

» 9

ture’.

The motion was adopted.

‘13.07 hrs,

MOTION RE: STATEMENT ON ES-
TABLISHMENT OF NEW ORD-
NANCE FACTORIES—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Ranga yesterday, namely:

“That this House takes note of
the statement made on the 20th
November, 1964 by the Minister
of Defence Production on the
establishment of new Ordnance
Factories.”

Shri Sham Lal Saraf. After his
speech, the Minister has to reply, as
announced yesterday.
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Ordnance Factories

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Speaker, Sir, I have
listened to some of the speeches made
yesterday and I feel that out of them
two things, in the main, emerge.
Firstly, it is the location of the ord-
nance factories; secondly, the disper-
sal of those factories.
that, thirdly, the point raised was,
why in spite of the six factories pro-
mised, only four have been under
consideration, and fourthly, the
Minister’s statement—I do not know
whether the Minister said it or not—
that owing to the fact that foreign ex-
change was not available, two more
factories could not be set up.

Personally, I feel that while setting
up the ordnance factories, one or two
things have to be kept in mind, parti-
cularly, when it is the question of
dispersal of industries as such. The
dispersal of such industries is decid-
ed upon after the consideration of
such aspects as availability of raw
material more than those considera-
tions such as the facilities available
in regard to power and so forth. Im
the setting up the ordnance factories,
I feel the main purpose is one of pro-
tection, how they can be protected
from becoming a target of an enemy
attack tomorrow, in case the country
is at war with any other country.
Secondly, apart from considerations
such as the availability of power,
technica] manpower, transport facili-
ties and so on and so forth, I feel
that as far as the dispersal of these
factories is concerned, it has Dbeen
done very well. For instance, in the
past, when the Britishers were here,
they were setting up over a dozen
factories during their time which
were mainly located in the northern
region of this country such
as in Punjab and on the northern
frontiers so that the ammunition and
other things that were produced in
the ordnance factories could he avail-
able for their utilisation in the north
and the Frontier Provinces.

An hon. Member: They have gone.

Shri Sham Lal Saraf: They have
gone. These factories have to be
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located with a special perspective, or
a separate perspective. My hon.
friend, Shri Ranga, complained that
out of these several factories, a large
number has been located in one parti-
cular State. I do not want to name
that State. But he meant by impli-
cation that from the State from which
he comes, no factory has been locat-
ed, and for that matter, perhaps the
Minister may have some relation with
a particular State and so on. But we
must not forget one thing; the prede-
cessor of our present Minister of De-
fence Production happened to be a
gentleman who hailed from Mr.
Ranga'’s State. It was he who ac-
tually was associated with laying the
foundation for setting up this entire
programme of opening ordnance fac-
tories, and naturally, therefore, there
should not be a complaint or a grouse
that a factory has not been set up in
a particular State. @ While we dis-
cuss things like this, which is of very
great national importance, dealing
with the defence of the country,
small and cringy matters should not
come before us or are not to be
taken into consideration. I should
say that in what has been done, they
have done it very well. Perhaps in
the past there might have been one
in Secunderabad or Hyderabad, but
now a dispersal of these factories has
to be done, more in the south—we
have come right up +to Tiruchira-
palli—so that these factories will be
in the sea coasts as well. Therefore,
all this is very much welcome.

Then 1 come to the question about
the dropping of the two factories. The
Minister has not explained the rea-
sons. But I personally feel that there
are a number of considerations for
that also. It is not easy nowadays to
obtain the machinery and plants. It
is not only a question of foreign ex-
change being available, but I have
seen from personal experience that
whatever the country may be from
which you order vour plants or
maochinery, I have yet to see a coun-
try which is very very punctual as
far as delivery of those plants are
concerned. Apart from that, prices
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also vary from year to vear. I
would like the hon, Minister to tell
us why these two have been dropped
particularly when these two are of
very great importance. These two
factories were for high explosives and
propellants. Personally I feel that
these are of very great importance.
We would like to know why these
two have been dropped. I hope the
hon, Minister would enlighten us tn
this point in his reply.

Keeping all these things in view, I
do not see any force in the motion
that has been moved by my hon.
friend, Shri Ranga. I hope he will
withdraw it after he listens to the
reply of the hon. Minister.

Mr. Speaker: The hon, Minister.

The Minister of Defence Productiem
in the Ministry of Defence (Shri A. M.
Thomas): Mr. Speaker, Sir, 1 wel-
come this debate....

Dr. M, S. Aney (Nagpur): Sir, I
too want to speak on this.

Mr. Speaker: I have all respect for
Dr. Aney, but yesterday it was made
clear that after Shri Sham Lal Saraf
the Minister would be called.

Shri Ranga (Chittoor): Sir, he rose
yesterday also,

Shri M. R. Krishna (Peddapalli):
Can’t we put one or two questions?

Mr. Speaker: Even though I have
to depart from the procedure, I yield
to Dr. Aney,

Dr, M. S. Aney: My main point is
to know why two factories have
been completely omitted and only four
factories are to be set up. The ex-
planation given for not taking up
these two factories, I must say, has
not satisfied the Members in this part
of the House. In fact, very cogent
reasons have been given yesterday by
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Shri Dandeker in his speech as to
why those two factories should be
taken up immediately in hand. The
question as regards foreign exchange
not being available and so on only
indicate that there is some d=fect in
determining the priorities. I regard
this question of defence more mport-
ant than the other matters for which
foreign exchange is required. The
fact that a few crores of foreign ex-
change necessary for allowing these
factories to be taken jn hand is not
being sanctioned only indicates, if it
indicates anything, that the Govern-
ment itself is not regarding the ques-
tion of defence as being of very great
importance. It is not only of very
great importance, but of immaediate
importance also. That is what I want
to urge upon the Government,

The hon. Minister has referred to
four factories being taken up.
Among them, one is at Varamgaon,
one at Chanda and one at Ambajhari.
Ambajhari and Chanda are near my
constituency. In fact. one is in my
canstituency itself. I would like to
know from the Minister the time that
he is likely to take to really mako a
beginning and starting with both the
factories—Ambajhari and Chanda.

Lastly, T would like to
thing. There are some ‘ong-term
programmes being taken. In view of
the fact that the menace is growing
more and more urgent, suppose we
are required to face the danger of
actual warfare in the near future—
these long-term schemes will not be
of much use—I would like to know
whether the Government have made
any preparation to face the danger
with al] the equipment that would be
necessary even if there be some air
danger.

say one

In view of these things, I think
there is much force in Shri Ranga’s
contention that this' question of de-
fence should be more urgently look-
ed into,

Mr. Speaker: The hon. Minister.
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Shri M. R. Krishna: Sir, may | put
one question?
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Mr, Speaker: No, no. I made it
clear yesterday. No body at that
time told me that he wanted to spncak.
It is on the record. .

Shri M. R. Krishna: I only want to
ask one or two questions,

Mr. Speaker: Let the Minister rcply
now and then I will allow him to put
his question.

Shri A. M. Thomas: Mr. Speaker,
Sir, 1 welcome this debate for more
reasons than one although there has
been a lot of ill-informed criticism
also in the course of the debate,

Shri Nath Pai (Rajapur): Do not
be provocative at the very beginningz.

Shri A. M. Thomas: Sir, a3 1 said.
there are more reasons than one why
I welcome this debate. One reasom
is that there should be a propcr ap-
preciation of our defence production
efforts, and this debate gives the Gov-
ernment an opportunity to explain to
the House .what exactly is the nature
of the defence production efforts that
are being carried on now. Second-
ly, it also gives the Government an
opportunity to dispel any anxiety on
the score of the dropping of two de-
fence factories,

I may, at the outset, give some
background information why this
statement, whioh is the subject matter
of the debate, has been made on the
20th November, 1984. Sir, under nor-
ma] circumstances we would not have
come to this House to make a state-
ment of that kind, because it does not
make any difference at all in the
matter of our defence preparedness
or in the matter of our strategy or in
the matter of our procurement goals
for defence purposes. In early 1963
the Defence Minister made a state-
ment before this House that he was
intending to set up six new factories.
He repeated that statement in the
course of the debate in April this
year, when the Budget Demands of
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this Ministry were being considered.
There also this fact was reiterated.
So, it was the duty of the Govern-
ment that whenever any departure
was made from that programme of
work to take the House into confi-
dence. All the same, I may at the
very outset assure this hon. House
that it does not make any change at
all in the matter of our defence pre-
parations or in the matter of our
strategy or in the matter of procure-
ment holds.

Shri Dandeker asked the question
whether this decision has been a con-
sidered decision. I would say that it
has been considered from all aspects,
all pros and cons were weighed and
this is a decision which has becn
taken is a deliberate one and a
considered decision of the Govern-
ment.

Shri Ranga: Has the National De-
fence Council been consulted?

Shri A. M. Thomas: I would request
the hon, Member not to interrupt me.
1 am coming to the points raised by
him.  This anxiety has risen chiefly
because of the decision to drop from
the current defence plan these two
factories. I have mentioned in that
statenent made on 20th November—
thig is the very important sentence
which has been ignored by some of
the Members who participated in the
debate—tha! “as an alternative to the
proposal to set up factories at Burla
and Panvel the existing stock-fBles of
explosives and propellants should be
increased suitably”, so that we do not
1ake any risk at all in the :natter of
the original plan that we had in view.

Sir, these were two of the s1x fac-
tories that were planneq after the
emergency. As the Iiouse is aware
we have to constantly review our plans
with the reference to the availability
-of foreign exchange and other re-
sources with a view to ensure their
best utilisation. If it is a question
of having abundant resources, a
country like the United States, for
example, which has a surplus of re-

AGRAHAYANA 26, 1886 (SAKA)

Statement on 5452

Establishment of new
Ordnance Factories
sources, then it is open to that coun-
try, irrespective of priorities and
irrespective of the question of foreign
exchange resources or other reasons,
to launch upon a programme of pro-
duction. But that is not the case
with us. As has been repeatedly
emphasised, although we are giving
due importance to the question of
defence, our economic deveiopment
has also to be kept in view. In the
matter of procurement of assistance
for putting up the defence factories
as well as for other purposes when
the Defence Minister had been hold-
ing discussions with friendly countr-
ies, this aspect was emphasized even
by those countries which are prepared
to help us in the matter of defence by
saying, “it is all right that you are
having necessary defence prepara-
tions, especially in the context of the
new threat on the borders, but, all
the same, the economic development
should not be ignored; if it is ignor-
ed, it would be at the peril of de-
fence preparedness”. So, that aspect
has been kept in view.

Then, Shri Dandeker asked another
question whether it has been because
of our sentimental objection to ‘aking
aid from any particular country that
these factories have been dropped. It
is not so. If it would satisfy Shri
Dandeker—I find he is not here; for-
tunately, his chief, Shri Ranga is
presant—I may say that we have
taken even US expert advice in this
matter whether it was advisable to
set up these two factories or have
stock-piling. We have been advised
not only by our own people but by
foreign experts too that in the matter
of setting up these factories cince the
investment output ratio was rather
hih, it would be much better to build
up stock-pile of the things that would
be produced by these factories rather
than put up these two factories. So,
it is not a question of any sentimen-

tal objection to taking aid from
foreign eountries,
Shri Sham Lal Saraf: I hope

volume of production would not

suffer on account of this policy.
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13.22 hrs. the Government in taking this de-
cision.

MR. DEPUTY-SPEAKER in the Chair]

L m Shri Narendra Singh Mahida
Shri A. M, Thomas: It will not. (Anand): We are in an emergency.

That is what I mentioned at the very
outset. The dropping of these two
factories does not indicate any shift
at all in our defence preparedness and
our plan of procurement goals.

It may be borne in mind that these
two factories involve an investment
of Rs."60 crores, including a foreign
exchange component of Rs. 21 crores.
When we drew up the defence plan
for the period 1964—69, a certain
foreign exchange component was also
settled. After holding discussions
with friendly countries which are pre-
pared to assist us, we had necessarily
to prune that quantum to some ex-
tent. When it is a question of prun-
ing, naturally the question ¢f prio-
rities arises. So, we had neces-
sarily to drop certain factories. As
has been indicated here, we have to
work within the foreign exchange re-
sources of round about Rs 700
crores—some what below, I do not
want to mention the exact figure—in
the matter of setting up of factcries.

These factories would necessarily
take two or three years to reach
completion. During that period the
only course open to us is to im-
port the necessary explosives and
propellants that would be necessary
for the defence.

Shri Hari Vishnu Kamath (Hosh-
angabad): Why could you not shorten
the period?

Shri A. M. Thomas: So, the reasoms
given in that statement have to be
viewed in that context. One reason
given is, in normal peace time when
we have sufficient stockpile of these
explosives and propellants, these fac-
tories cannot be switched on to civi-
lian production. That is only one of
the reasons. We should not be guid-
ed only by one reason or the other.
We have to take the cumulative effect
of all the aspects which weighed with

Shri Hari Vishnu Kamath: The late
Prime Minister had stated that we
would have to live with the emer-
gency for many years,

Shri A. M. Thomas: We have also
to take into account that in giving up
these two factories we are not reduc-
ing the planned production of arms
and ammunitions at all,

Shri Ranga: Question.

Shri A. M, Thomas: The planned
production of arms and ammunitions
will go on according to the schedule
that has been laid down after the on-
set of the emergency. All that is
being done is, instead of creating ad-
ditional capacity for indigenous pro-
duction of explosives and propellants,
we would be stockpiling our require-
ments. These two new factories
were not intended to establish fresh
lines of production. Explosives and
propellants are even now being pro-
duced in our ordnance factories. We
have as many as 24 ordnance factor-
ies functioning now and explosives and
propellants are being produced even
now. For the production of explo-
sives we are just now going to open
another factory near Bhandara. It
would be my privilege to open that
factoryy day after tomorrow. That
is also intended for the production of
explosives and propellants, which
were intended to be produced by
these two additional factories. So
that, these factors should also be
borne in mind when we consider this
question.

I may also state that some increase
in production is also contemplated in
other ordnance factories, specially in
the matter of production of explo-
sives and propellants. So that any
reasonable person would, I think, be
satisfied with the explanation that is
being given that under these circum-
stances the decision that we had takem
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was the best decision that could be
saken. It is only in that context that
we have taken this decision that it
would be much better to drop these
factories. Considering the heavy in-
vestment that would be involved—
Rs. 60 crores out of which Rs. 21
crores would be in foreign ex-
ehange—we thought it would be
much better to spend round about
Rs, 8 crores to import these propel-
lants and explosives and stockpile
shem for our requirements.

No country, especially a develop-
ing country like ours, can plan for a
war of indefinite duration. We can-
mot do that. The establishment of an
adequate capacity to meet the war re-
quirements for an indefinite period of
tWme, which is a very costly moal, is
seldom pursued and rarely achieved
except in times of prolonged hostilit-
ies. By far the most popular and
economic means of achieving self-
sufficiency has been found %o be by
resorting to a combination of estab-
lishment of optimum level of produc-
tion capacity and maintenance of ade-
quate quantum of stockpiles. This
is the only policy which any sensible
eountry could pursue, especially a
developing country like India.

It has been mentioned by Shri
Ranga that there has been delay in
the establishment of the other four
factories. I do not wish to claim that
shere has not been any delays or Aiffi-
culties. But I may assure the House
that if there has been any delay it
has been due to unavoidable reasons
and whatever steps are needed to be
taken have been taken.

Shri Hari Vishnu Kamath: Good
words; a hackneyed phrase.

Shri A. M. Thomas: Even in the
advanced countries like the United
States and the United Kingdom, with
all their experience during the second
world war in the matter of setting up
new factories, they took three to
four years to set up a new factory.
M that has been the experience of ad-
vanced countries like the TUnited
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States and the United Kingdom, is it
a long time for a country like India
to take two years to set up these
factories?

Shri Ranga: What about the war-
time experience?

Shri A, M. Thomas: It is wartime-
experience that I am mentioning.

Shri Ranga: No.

Shri Hari Vishnu Kamath: Then
they would have lost the war.
Shri A. M. Thomas: Since some-

anxiety has been expressed on that
score, I would just mention to this
House the progress that has been
achieved in the matter of these four
factories that are being set up..
One of the factories, that is, at Varan-
gaon, has already been set up 2s has
already been conceded by Shri Ranga.
I am very thankful to him for this
small mercy. It has commenced
production of components for 7.62
small armg ammunnition and it is ex-
pected that during 1965 it will go into-
full-one-shift production. This was
because the bulk of the plant and
machinery was obtained from one of
the surplus plants in the United
States of America and was thus:
readily available.

The House will be interested in
knowing that within six to eight
months of the receipt of the plant
from the United States of America
our people have been able to set up
this factory in Varangaon without
any foreign assistance at all, So,
this speaks volumes not only for
the efficiency of our people working
in these ordnance factories but also
of the urgency which the Government

attach to these factories. In fact,
even the American experts were
greatly impressed. The American

Government, which gave us this plant,
was greatly impressed with the speed’
with which this factory had been set
up.

Now I will come to the next fac-
tory at Ambajhari. As the House is-
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aware, the Defence Minister made a
statement in this House about his
mission to the United States of
America in May 1964. It was only
after this mission of his to the United
States of America in May 1964 that
we were able to reach agreement with
the Government of the USA for sup-
ply of plant and machinery for this
factory under the US Military Credit
Sales Programme, But when they
agreed that they would supply the
necessary plant and machinery, they
said that they would have to vonduct
an engineering study of this project.
1 think, it is quite a legitimate de-
mand to be made. So, an engineer-
ing study has to be made by the US
Consultants. We are taking all possi-
ble steps to expedite the completion
of this study. In November 1964 we
specially sent one of our senior offi-
cers from the Director-General's or-
ganisation to clarify our requirements
to the Consultants’ firms tendering
for this project. We have also re-
quested the Chief of US Military
Supply Mission in India as well as our
Ambassador in Washington to request
the US Government to get the study
completed as early as possible.

It may be of interest to the House
that we are not keeping quiet pend-
ing the receipt of this enginecring
study. We are going ahead with re-
gard to other civil works. Sanctions
have already been issued for civil
works for about Rs. 7 crores and the
actual expenditure incurred on civil
works till the end of October, 1964 is
about Rs. 215 lakhs. A tempo has
been reached with regard to the civil
works and it will go on as planned.

‘Shri Hari Vishnu Kamath: How
long will it take to complete the civil
works?

Shri A. M. Thomas: Rs. 7 crores
have been sanctioned out of which
.Rs. 2 crores have been spent.

Shri Hari Vishnu Kamath: What is
the period?
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Shri A, M. Thomas: I might assure
the House that there would not be
any delay in the matter of the com-
pletion of the civil works at all by
the time of receipt of the report of
the engineering study as well as the
receipt of the necessary plant und
machinery. That is why we are
going ahead in the matter of civil
works even before the receipt .f the
report of the engineering study. All
the works which could legitimately
be taken up irrespective of the report
of this engineering study we are
taking up.
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The third factory which has beem
mentioned is the Chanda factory
which is being set up with the assist-
ance of the United Kingdom. The
House will be interested to know- that
sanction for the entire plant and
machinery has already been issued
for this factory. The UK. War
Office, who are procuring the main
plant for us, as I said, have been re-
quested to commence purchase of
plant and machinery. Also, simul-
taneously sanctions for civil works
amounting to Rs. 3.21 crores have
been issued and the works are in
progress,

Coming to the fourth factorv about
the progress of which the hon, Mem-
ber, Shri Nambiar, expressed con-
siderable concern, namely, the liru-
chirapalli factory, is is planned to
produce rifles, carbines and light
machine guns. There also sanctions
for the entire plant and machinery
amounting to Rs. 7.77 crores have
been issued and indents for machi-
nery amounting to Rs. 520 crores
have been placed on the Director
General of Supplies and Disposals. It
may also be borne in mind that for
this factory we are not getting any
assistance at all. We are spending
out of our free foreign exchange re-
sources so that whenever it is neces-
sary we do not at all fight shy of
spending our scarce foreign exchange
resources for setting up any factory.
There also, sanction for civil works
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amounting to more than Rs. 4 crores
has already been issued and the
works are in progress,

Another thing which we have to
bear in mind is what has been men-
tioned by the hon. lady Member,
Shrimati Akkamma Devi. It is not
proper, when we take our defence
preparedness, to concentrate on these
factories which have been planned
after the onset of the emergency.
After the onset of the emergency we
have also planned for the moderni-
sation of our ordnance factories which
are as many as 24 in number.
This modernisation programme has
also been started before the onset of
emergency too. The modernisation
programme of these factoriss would
cost us roundabout Rs. 30 crores and
our idea is to spend Rs. 15 crores in
the form of foreign exchange during
the period of the Defence Plan,
namely, 1964—69,

Shri Hari Vishnu Kamath: That
will go to the next Parliament. We
do not know whether we will be
there then.

Shri A. M. Thomas: These moderni-
sation proposals are all being pro-
gressed satisfactorily and in respect
of the first two years the require-
ments of plant and machinery have
already been projected. Even be-
fore the integrated five-year moder-
nisation plan was undertaken, a num-
ber of projects for expansion of capa-
city, production of new lines of arms
and ammunition and modernisation of
the out-moded facilities were sanc-
tioned in the various ordnance fac-
tories. In the field of ammunition
production, 18 such important pro-
jects were sanctioned, 4 were sanc-
tioned in the field of explosives, 7 in
the field of weapon production and 5
in the field of general stores.

In the matter of our preparations
or production of general stores, it is
very important to recognise the fact
that the criticism that was levelled
against our unpreparedness when we
had to face the Chinese aggression in

1916 (Ai) LSD—S5.
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the mountains in the matter of cloth-
ing and other respects has been taken
care of and considerable improve-
ments in designs, development of new
designs and expansion of production
have taken place in the field of gene-
ral stores specially clothing and pro-
tective equipment necessary for ope-
rations in extremely cold areas at
high altitudes. We now have a com-
Plete range of items in these fields
which are far more efficient than we
had before. As regards production
of these general stores, we produce in
one month what we were producing
in one year earlier.

Shri Hari Vishnu Kamath: What
exactly do you produce? ’

Shri A. M. Thomas: With regard to
general clothing what would be ne-
cessary for our mountain warfare in
the matter of snow clothing, boots
and other things about which criti-
cism was levelled by Shri Kamath.

Shri Hari Vishnu Kamath: The
then Prime Minister admitted that.

Shri A, M. Thomas: So, in these
factories for general purpose clothing -
and all those things, in fact, we have
produced so much that we mayv per-
haps be surplus to our requirements
so much so that surplus labour has to
be absorbeq in other ordnance fac-
tories,

Shri Banerjee raised that question
and therefore I am making a refer-
ence to that. It is not our intention
to retrench the labour. We are as
far as possible trying to avoid it. It
is our idea to absorb the surplus
labour in other ordnance factories,
but some casual labour, which would
not be in a position to be shifted to
other areas, perhaps would have to
be retrenched.

Then, Sir, great advances have
taken place and are planned in the
design, performance and production
capacity of the various items ccn-
cerned with aerial delivery, both free
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dropping and parachute dropping, for
troops in forward areas with no land
lines of communications. Similar
advances have taken place and are
planned in other important areas, in
the field of medical stores and equip-
ment, heating, cooking and lighting,
fielg shelters, packaging hundreds of
hardware and hand-tools for the
workshops, equipment for use of ani-
mal transport in the mountains, de-
fence chemical stores and the like.

Shri Hari Vishnu Kamath: What
about defence science research?

these
self-

Shri A. M. Thomas; In all
matters we are, more or less,
sufficient now.

Shri Hari Vishnu Kamath: What
about defence science research?

Shri A. M. Thomas: I do not think
the hon, Member referred to that
at all. (Interruption).

Then, Shri Ranga referred to the
question of radar stations, whether the
equipment for the radar stations has
been set up or is being set up, where
they are set up and how many will
be set up and all that. I do not think
it will be desirable to disclose all
this information to the House in the
interest of security. But I may
assure the House that we are receiv-
ing this equipment as per schedule
and we are setting up these radar
stations,

Another thing which we have to
bear in mind in the context of the
dropping of those factories, apart
from the modernisation of factories
and the putting up of additional capa-
city in the existing factories, the
stock-piling and all that, is that there
are some factories which have been
sanctioned before the Emergency.
One such factory is the Bhandara fac-
tory, that is, the Explosives Factory.
That will go into production on the
19th December, 1964, as I have glready
indicated. This will produce some of
the propellants and explosives for

DECEMBER 17, 1964

Statement on 5462
Establishment of new
Ordnance Factories

which additional production was

planned in the two factories which
we have decided to drop. In addi-
tion, it will manufacture one or two
other items.

The construction of the Ordnance
Cable Factory, Chandigarh was com-
pleted on high priority and it com-
menced production in September,
1963. The production has already
reached the planned capacity. Pro-
posals for augmentation of the pre-
sent capacity of the Cable Factory
and establishment of new lines are
also under examination.

Another factory which was planned
before the Emergency 1is the Tank
Factory. That has also already gone
into production. Various components
are being produced. As is well-
known, this is a very huge project of
which this country can legitimately
feel proud of. I would invite the
attention of Shri Ranga to this. It
is not for me to advise Shri Ranga
on anything. In the course of his
tours that he is having—today he is
found in Delhi and tomorrow in my
State to which he has now developed
a peculiar love and affection re-
cently. ... .

Shri Hari Vishnu Kamath: We rep-
resent the whole of India.

Shri A. M. Thomas: When he goes
through Madras, I will suggest to him
just to try to go 19 miles away from
Madras and see at least one of these
factories and then come to this House
and criticise.

Shri Heda (Nizamabad): He will do
it now.

Shri A. M. Thomas: Without seeing
any of these factories, the production
that is going on, the quantum of pro-
duction, it is highly unfair for him to
come to this hon. House and give a
misleading impression to the country
saying that nothing is being done.
Such a criticism is quite unjustified.



Motion re:

5463

The hon, Member, Shri Dandeker,
wanted only a general assurance that
it was a cdnsidered judgment. He
does not want the details and other
things. Shri Dandeker has got con-
siderable administrative experience.
Having regard to our resources, having
regard to the fact that we are not in
any way compromising our defence
preparedness by dropping these two
factories and having regard to the
heavy investment that would be
necessary specially in the form of
foreign exchange, I would only ask
Shri Dandekar, what would be the
best course and the wise course for
the Government to take, if he has not
already lost all his background and
experience in administrative service.
Shri Dandekar said that he did mot
believe in a particular ideology

Shri N. Dandeker (Gonda): I de-
liberately took the line that I was
speaking on non-Party lines and I
wish to reiterate that.

Shri A. M. Thomas: Although he
prefaces his remark saying that he is
not speaking at the political level, if
one goes through his speech and reads
between the lines, one would know
that he was trying to create an im-
pression in the country that nothing
is being done in the matter of defence
preparedness. Shri Dandeker is con-
sidered to be a well-informed person.
He should have the better care when
he stated that it was a wrong step.
It is a legitimate question you asked,
whether it was a considered judg-
ment. Of course, I am here to answer
that. It is a question of resources,
drawing up of priorities and whether
we are in any way compromising our
defence preparedness is the main
thing. If Shri Dandeker had taken
paing to go through the statement, he
would have been able to find that no
compromise has been made in this
particular case. There is an assur-
ance before this hon. House. As an
alternative, we are going to spend
Rs. 8 crores on stockpiling these things
which would have been produced in
these two factories. When this assur-

AGRAHAYANA 26, 1888 (SAKA)

Statement on 5464
Establishment of new
Ordnance Factories

ance was in the statement, he should
not have made that uncharitable ref-
erence which he made in the course
of his speech.

Shri Hari Vishnu Kamath: Similar
assurances were given before the
Chinese invasion in 1962. The assur-
ance will be tested in war—God
forbid.

Shri A. M. Thomas: When 1 talk of
cheese, you talk of goose.

Despite the serious foreign exchange
situation, Government is fully alive
to this. In fact, ‘defence and deve-
lopment’ is the basis on which we draw
our plan. We were spending a little
over Rs. 300 crores before the onset
of Emergency and now we are going to
spend Rs. 1,000 crores per year and
this inflationary tendency and other
things about which the Swantantra
Party is harping too much has been
majnly because of our defence ex-
penditure. But we cannot afford to
neglect that. That is why we are
spending more; from Rs. 300 crores
we are going upto Rs. 1000 crores.

Shri Hari Vishnu Kamath: Let
them be well-spent and not wasted.

Shri A. M, Thomas: Yes.
must recognise that.

But you

Shri Ranga: What is the recognition
for? All of us sanctioned jit. It is
not your grand father’s property or
anybody else’s,

Shri A, M. Thomas: Then, hon.
Member, Shri Kamath—I think he is
a very studious Member. ...

Shri Hari Vishnu Kamath: Not as
studious as you are.

Shri A. M, Thomas: There is a
Malayalam saying—outside the House
the hon. Member and I talk in
Malayalam—and the purport of that
saying is: After getting defeated in
the market-place, you come to the
house and turn against your mother.
That is what exactly has hap-
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pened. A few days ago, there was
a duel between the hon. Food Minis-
ter and Shri Kamath and he had
sustained certain wounds because of
that. After being defeated there, he
catches the next chance and now
turns against the Defence Minister,

Shri Hari Vishnu Kamath: That is
what you think. Who has been de-
feated?

Shri A. M. Thomas: That is what
has happened. Now he has turned
against the Defence Minister. (In-
terruption). That is why he was
saying al] that—he was saying more
than once—so that the next opportu-
nity that he got was to turn against
the Defence Minister and all his wrath
that he had wag directed against the
Defence Minister.

Shri Hari Vishnu Kamath: On a
point of order. The Food Minister
was disposed of on that day. You
have your self mentioned it now, He
must be relevant. I do not want to
descend to his level agaim. The Food
Minister was disposed of finally the
other day. Now, let him defend the
country. Let him not talk about
other matters. Let him tell us how
he proposes to defend the country
and not let us down as Mr, Menon
did. They have lost a battle with
China; let them win the next. . They
are not ashamed of this. Let them
hang down their heads in shame, and
then go and face the country outside.

Shri A. M. Thomas: It would be in-
teresting to the House to learn....

Shri Ranga: We do not hear what
he is saying.

Shri Hari Vishnu Kamath: Solilo-
quy.

Shri Nath Pai: What about the mis-
quoted proverb?

Shri A. M. Thomas: During the
latter half of 1962-63 after occurence
of the Emergency, commitments to
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the extent of approximateluy Rs. 6.5
crores were entered into in free
foreign exchange and foreign assist-
ance. Now, in 1963-64, this expendi-
ture has increased to Rs. 60 crores.
In the first half of 1964-65 commit-
ments to the extent of approximately
Rs. 30 crores have been entered into.

Shri S. M. Banerjee was good en-
ough to refer to the production
achievement of the ordnance factor-
ies. My hon, friend Shri D. C.
Sharma had also referred to that. The
production in the ordnance factories
and in other production units in the
Defence sector speaks for itself. In
1963-64, the value of issues made to
the Services was over Rs. 110 crores
against only Rs. 41 crores in 1961-62.

Shri Nath Pai: On a point of
order.... Let the hon. Minister be
a little galant qnough to yield .

Shri Hari Vishnu Kamath: A point
of order takes precedence over a
Minister’s speech, however irrelevant
or relevant it may be.

Shri Nath Pai: I do not know whe-
ther the hon, Minister has realised
the significance of what he has said.
The very distinguished predecessor of
Shri Y. B. Chavan, Shri V. K.
Krishna Menon, our ex-Defence
Minister of repute, once told the House
while declining to give us the simpl-
est information, ‘If I tell this House
the number of pairs of shoes we sup-
ply. then we shall divulge a big
secret to the potential enemies’, I
welcome the precedent that the hon.
Minister has now set up, but is he
conscious of this that by telling us
the number of shoes that are being
supplied, he is telling the potential
enemies the number of soldiers we
have in the Army?

Mr. Deputy-Speaker:
sarily.

Not neces-

Shri Ravindra Varma (Thiruvella):
There are spares too. (Interruptions)
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Shri A. M. Thomas: In the matter
of Defence, Government have to
carry this House as well as the whole
country with them. The House would
have noticed that as far as the De-
fence Ministry is concerned, we have
given to this House whatever infor-
mation it was possible for us to give.

Shri Nath Pai: Not at all.

Shri Hari Vishnu Kamath: It is
withheld here but published in foreign
papers.

Shri A. M. Thomas: In fact, I may
submit that after some statements
were made by the hon, Defenec Minis-
ter in this House...... that......

Shri Nath Pai: Which one does my
hon. friend refer to? We have had so
many Defence Ministers.

Shri Hari Vishnu Kamath: The
former Defence Minister or the
present one?

Shri A, M. Thomas:....we are now
thinking about mountain divisions
after the onset of the emergency, hon.
Members were interested to know
more about it; I think Shri Nath Pai
was also included among them; I do
not quite know; but I say that several
Members had said that we should go
to this extent that we should divulge
that inforamtion to the House. So,
the House is well aware of the fact
that the Defence Minister was not at
all holding back whatever possible in-
formation could be given to this House.

Shri Nath Pai: The present Defence
Minister is not holding back.

Shri A. M, Thomas: I am glad that
Shri Nath Pai hag admitted that.

Shri Nath Pai: We are all generous
and honest.

Shri A. M, Thomas: So, it is a very
unfair charge to say that the House
is not being taken into confidence in
this matter,
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Shri Hari Vishnu Kamath: Clarify
them. Do not beat about the bush.

Shri A. M, Thomas: The question
was couched, if I may say so, in
general terms it was not with regard
to the production in the ordnance
factories. He had asked whether it
was a fact that the defence production
had doubleq in the past two years, and
if so, what the production was, The
question was so general that it was
not enough for us to collect informa-
tion from the various ordnance fac-
tories, but we had to collect it from
the various public sector undertakings
which cater to civilian needs as well
as to defence efforts, such as, for
example, the Mazagaon Docks, the

" Garden Reach Workshop, the HAL,

the Avro Factory and so on. It will
necessarily take some time to collect
all that information.

As far as the ordnance factories are
concerned, on 7th December itself I
had given the information indicating
what exactly the quantum of produc-
tion was. Let my hon. friend look up
the papers and find out for himself
the actual figures. But when he asks
for the production not only in the
ordnance factories but in the other
public sector undertakings also, that is
to, say, the total defence production,
it would necessarily take some time
to collect the information. Anq is it a
gin to have asked for further time to
collect the information ang place it
before this House?

Shri Ranga: They will take another
two years for this.

Shri A. M. Thomas: To draw any
adverse inference from that, I submit
is quite uncharitable.

Shri Hari Vishnu Kamath: The hon,
Minister has had enough time, nearly
three months, from 14th September
up till now, but nothing has been col-
lected so far.
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Shri A, M. Thomas: When we consl-
der this matter, we have also to take
into account not only the production
in the ordnance factories but also the
production in the public sector under-
takings, and the progress that we
have made in the various public sector
undertakings in the matter of the
production of aeroplanes, HF-24 and
other things. I do not want to take
the time of the House by referring to
them. We are well on the way in the
matter of the setting up of the MIG
factory. I would also like to refer to
the Bharat Electronics in this con-
nection. My hon. friend Shri Ranga
referred to the radar equipment and
other things. It would be of interest
to him to learn that the Bharat Eleec-
tronics has been producing a wide
range of wireless: and electronic
equipment required by the three ser-
vices. In fact, the value of its pro-
duction of defence equipment in-
creased from Rs. 74 lakhs in 1962-63
to about Rs. 460 lakhs in 1963-64 and
is expected to be about Rs. 6 crores
this year. So, from Rs. 74 lakhs it
has gone up to about Rs. 6 crores.
This is not an insignificant achieve-
ment. I may also tell the House that
the total production of defence equip-
ment in all the public sector under-
takings under the Department of
Defence Production—not the ordnance
factories; there it comes to Rs. 120
crores; but as far as the others are
concerned—comes to Rs, 21-38 crores
whereas it was only a year back only
Rs, 16 crores. So, there is consider-
able improvement in this matter of
production of defence equipment in
the public sector undertakings. We
have to take all these into considera-
tion, the maximum production possi-
ble in the ordnance factories already
there, the coming into production of
factories which have been planned be-
fore the onset of the emergency and
the preparations that are being made
to set up new factories which we plam,
when we consider thig question.

As T have mentioned earlier, the
produtcion figures speak for them-
selves. This is not to say that we are
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not alive to the danger and the diffi-
culties that confront us, I would,
however, like to assure the House
that there is no intention to relent our
efforts to establish a sound production
base. It is a very uncharitable
remark to say that we have again

relapsed into complacency. Apart
from that, the facts that I have
narrated will convince any dispas-

sionate observer that the steps that
have been taken have been taken on a
war footing and with the highest
sense of urgency.

Shri Narendra Singh Mahida: What
about civil defence? Where are the
civil defence preparations if we are
on a war footing?

-

Shri A, M. Thomas: We are now
talking about the production in the
ordnance factories. When my hon.
friend is satisfied on one question, he
raises another question, ’

Shri Narendra Singh Mahida: The
hon. Minister said that the prepara-
tions were being made on a war foot-
ing. That was why I wanted to know
about civil defence also.

Shri A. M, Thomas: As regards the
Research ang Development organisa-
tion, civil defence etc., we could have
the discussion on them on another
date. Now, we are on the question
of the production in the ordnance
factories.

Much " time was taken by my
hon. friend Shri Ranga in mak-
ing mention of our old mistakes and
other things. It is a well known fact
that we were trying to be a peaceful
and peace-loving State, and our
country wag suddenly called upon to
be in a state of defence preparedness.
So, it will necessarily take some time,
and it is not easy to effect a radical
changeover. As the House is aware,
after Independence, while the need to
produce defence requirements within
the country was felt and some efforts
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were made in that direction, the pro-
gress was necessarily restricted. The
obvious reasons were that it was
hoped that with the country’s policy
of non-aggression and peace, the
development of armament industry
on any large scale may not be neces-
sary. The requirements of economic
development had to be naturally given
the first priority and difficulties were
often encountered in securing on rea-
sonable terms technical know-how
and other assistance required to estab-
Ish an armament industry. In a
rumber of fields, we had to enter
completely new fields The technical
know-how and the administrative
capacity were lacking. We have
partly overcome these difficulties, And
the way in which our workers have
:r:ade their contribution—whatever mv
hon. friend Shri Ranga may say about
the persuasion of these workers—is
such that I must pay my tribute to
the thousands of employees in the
various ordnance factories, who as has
been remarked by my hon. friend
Shri S. M. Banerjee have risen as one
man in the face of this emergency
and shown their mettle and increased
the production three-fold and four-fold
in the various ordnance factories. It
is up to this House........

Shri Ranga: Did I question that?
Did I question their patriotism? Did
I question their having made the best
possible effort?

Mr,
Member can say all
replies.

Deputy-Speaker: The hon.
this when he

Shri Ranga: I shall reply all right
but here and now, I must correct the
statement that the hon, Minister has
made. [He is unfair not only to me
but also to himself as Minister,
because as a Minister he has got to be
evact in his references to whatever I
have saii here in the House.

I only warned Government about
certain leaders in certain areas. It
vrould be foolish for them not to take
that warning I did not say anything
about the workers at all. Kindly
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read my speech and see what I had

said,

Shri A. M. Thomas: My hon. friend

talked gbout labour, and that was
what he said......
Shri Ranga: It would be better it

the hon. Minister would withdraw
those remarks. He should not say that
I had made those remarks,

Shri A M. Thomas: Whatever it
may be, it is my duty to appreciate
the effor*s of the thousands of em-
ployees of the ordnance factories who
have risen to the occasion......

Shri Ranga* That need not be a
monopoly on the other side. My hon
friend nced not impute motives.

Shri A M. Thomas:....in the matter
of defence efforts.

I do not think I need take more
time of this hon. House. I again re-
peat Government’s stand, that the
Government has not at all compro-
mised in any way with the defence
preparedness or the original prog-
ramme of its goals for procurement.

14 hrs.

Shri Hari Vishnu Kamath; On a
point of clarification. I am sure you
will agree that the Defence Minister
whether it be the senior or the junior
Minister’s business, is to tell the
House and the country how Govern-
ment propose to defend the country
against declared enemies like China,
and not to take shelter behind the
Food Minister’s lungi or mundu . . .

Mr. Deputy-Speaker: It is not neces-
sary to refer to that.

Shri Hari Vishnu Kamath: The
other day you did not rule it out of
order—you let it go on record, I am
sorry to say that he brought in irrele-
vant matters, which it was none of
his business to do.

Mr. Deputy-Speaker: I do not think
this is a clarification he wanted,
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Shri Hari Vishnu Kamath: I raised
the point yesterday that the
senior Defence Minister, at a lunche-
on in London, where I was also pre-
sent, referred to the fact that the
Chinese air force is today capable of
500 sorties a day on the Himalayan
border. In view of that, I asked
what preparations we are making,
what is the progress with regard to
HF-24 and MIG-21? Let them answer.

Mr. Deputy-Speaker:
speech.

Not another

Shri Harl Vishnu Kamath: It is not
another speech. I am seeking clari-
fication on a point I raised yesterday
which he has not answered in his
reply.

Mr. Deputy-Speaker: I thought it
was your explanation.

Shri Hari Vishnu Kamath: No, no.
1 referred yesterday to what the
Defence Minister had said at a func-
tion in London, when I was also pre-
sent, and asked what are the pre-
parations Government are making to
meet the mounting Chinese threat.

Shri A. M, Thomas: The Defence
Minister himself made a statement
with regard to this matter of how
many squadrons we are going to have,
what are the arrangements that have
been made, how we are going to have
certain number of MIG planes from
the USSR to equip our squadrons, All
these matters have been referred to.
So I do not think it necessary to re-
peat those things.
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Shri M. R. Krishna: Is it not a fact
that bef-re Government decided to
set up these six factories, US con-
sultants and other experts and
examined all the existing factories
which were ta be modernizeq and only
ufter tha! recommended to Govern-
ment that they should set up these six ~
factories? Is it also true that they
icid emphasis on the explosives
factory? If Government at that time
had accepted and promised this House
inat they would set up six facteries,
what has prompted them to imme
diately abandon two factories in four
r:onths’ time?

Mr. Deputy-Speaker: All the while,
e has been explaining the same thing.

Shri M. R. Krishna: Did any other
expert committee, like the US expert
committee go into this matter?

Mr, Deputy-Speaker: He might
answer Shri Yashpal Singh’s question

Shri A. M. Thomas: It was in Hindi.
So 1 could not follow,

An hon. Member: It is the same
as Shri M. R. Krishna's question.

Shri A. M, Thomas: With regard to
the modernisation of ordnance fac-
tories, more than one team of experts
has gone into it. I may assure the
hon. Member that the dropping of
these two factories has also been
decided on the US expert team's
advice.

Shri Nath Pai: A very small ques-
tion. 1 know that the hon, Minister
has tried to the best of his ability to
allay the anxiety of the House, though
not with very conspicuous success.
One example of it is that he has tried
to tabulate the achievements of his
Ministry, the production side of it, in
terms of rupees—which is a very
tragic thing. May I draw his atten-
tion to thig simple fact, that he has
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tried to persuade the House that our
production requirements in terms of
electronic goods is very satisfactory
because it has gone from so many
lakhs to some crores?
tion been drawn to the report pre-
pared by Dr. Bhabha’s Committee on
electronics where they point out the
tragic lacuna we are suffering from as
to defence production requirements in
electronics where we are made, to buy
our requirements from abroad, where-
as our production is not even uptc
10 per cent? Is he aware of it or is
he going to tell us that from so many
lakhs we have come to some crores?
This was the attitude they had earlier
adopted, that they did not count in
terms of the potential danger and
then measure the preparedness but
they calculated in terms of rupees
spent or of rupees acquired.

Shri A. M. Thomas: With regard
to electronic equipment, we realise
that it is very important. It will
take some time for us to produce indi-
genously all our requirements of
electronic equipment. That is why
we are importing our major require-
ment of electronic equipment from
foreign countries by spending valuable
foreign exchange,

I made a mention of Bharat Electro-
nics and said that in the last two
years we have proceeded in such a
way as to produce our maximum. It
was only to indicate that, that I men-
tioned figures of production in Bharat
Electronics, not that the electronic
equipment produced is enough for our
requirements. To meet our require-
ments of these equipments, we are
importing from outside,

Shri Ranga: I wish to thank all
hon. Members, including the Minister,
for having taken part in this debate
and made their useful contributions.

Anyone who really wishes to judge
in an impartial manner from the trend
of the discussion in this House would
come to one and only one conclusion,
that this House is not satisfieq with
things as they are on the defence pro-
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duction front, and it would like Gov-
ernment to be more alert and more
conscious of their responsibilities to-
wards this emergency and to be more
honest with themselves and with the
Natjonal Defence Council and with this
House by making it clear that their
foreign policy, their defence policy, the
policy of allocating priorities in regard
to various things that are to be im-
ported into our country, has not been
a success, if it has not been a failure.

My hon. friend, the Minister of De-
fence Production, was at consider-
able pains to impress upon the House
the consideration that after all,
they had only two years, they
could not be expected to achieve
wonders and they should be given
indulgence for the long time that has
been lost so far, more than two years,
and for that failure also. I wish to
assure this House that neither this
Minister nor his predecessors nor the
present Defence Minister nor anv of
us on our side, fortunately or unfor-
tunately, happen to be military men
and can claim to have any more exper-
tise than any ordinary member of this
House except for this that one has
been in touch with what is happening
for a lenger period than the other.
Taking jt opn that basis, that they are
laymen as we are, we have to come
to our judgment on the facts placed
before us; we will have to see whe-
ther this Government has achieved:
any success at all in this direction.

Who asked them to come to this
House with so much fanfare and an-
nounce, in order to allay the anxiety
and feelings of the country as a whole
and of Parliament, that they were go-
ing to recruit, train, equip and send
to the front six mountain divisions?
They did it. These six new factories—
they did it. As my hon. friend, Shri
Dandeker, said yesterday, did they not
at that time have the benefit of all
their experts here as well as outside,
in the west as well as east and was
it not after all that consideration that
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they had at that time and the consul-
tations they must have had with them-
selves ag well as other friends, that
they came to those two conclusions
and assured the country that they
were going to do these things? They
did not say then, ‘“We are going to
modernise the existing ordnance fac-
tories, we are going to expand the
capacity, and then we shall see whe-
ther we will need these six new fac-
tories.” They did not say so. It was
taken for granted in the House, the
House understood it that way, that
modernisation 'of the existing factories
would go on apace, their capacity
would be increased, imports would be
brought in ang priority would be given
for exchange needs of the existing fac-
tories and their plans, as well as for
these six new ordnance factories. All
this was given on the floor of the
House to the country as well as Par-
liament as an assurance 'of the aware-
ness of this Government of its duty
to defend this country properly.

I want to reiterate the statement
made by my hon. friend Shri Dande-
kar not only on my own behalf and on
his behalf, but also on behalf of every
one of the Opposition Members who
had taken part in the debate yester-
day, that we tried our best to approach
this problem, so far as productjon was
concerned, from an entirely non-parti-
san and all-party, patriotic attitude. It
is as patriots that I want my hon.
friends from that side to look at it,
and we also look at it that way.

My hon. friend wants us to believe
that they have done all that they
possibly could under the difficulties
they have had to face, the difficulty
coming from Finance, the difficulty of
lack of foreign exchange, the difficulty
coming from other Ministries and so
on, and therefore, he wanted us to be
satisfied with their failure. Was jt not
he himself who said just now that
when it came to clothing anq other
equipment that was needed by our
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troops, they raised the production
twelve-fold? He said so. If it was
possible to do that for this very same
Government with the very same ord-
nance factories that they have got, is
it unreasonable for us as laymen to
assume that it should have been pos-
sible for them to achieve similar pro-
gress in other sectors of defence pro-
duction also, if only they had the will
to do it, if only they put their shoul-
ders to it, if only they had been actual-
ly sincere to the professions they had
made before the whole country? That
is how I want to look at it. It was
not my plan or my party’s plan, or
the Opposition plan; it was their plan.
Why did they go back upon their own
plan?

They say that we should be satisfied
that there would be no danger at all.
As Shri Kamath just now interrupted,
the former Defence Minister also
wanted us to believe that way. He
brought down the defence estimates,
and he wanteg the House to congra-
tulate him because he was asking the
country to spare much less than what
had been allotted in the previous years.
We trusted him because we had to
trust him, because we have to assume
that they are in the know of all the
facts, that they are as good patriots
as any one of us, and more than that,
because they have got the assistance
and advice of all their great experts.
And the country knows the results
through its bitter experience. How
does my hon. friend, the Defence
Minister, want me to continue to have
confidence, repose confidence, in him
in the same way as we tried to do
in the very beginning when he came
from Sahyadri, if this is the perform-
ance in the light of their own
demands, of their own professions, of
their own plans? That is how I look
at it. That is why I said advisedly
that if they do not take care and do
not go into this with all honesty, not
only honesty but also all the energy
that they can command and all
the resources also,—I am coming to
that presently—if they fail to do it,



Motion re: AGRAHAYANA

5479

the country would have to send them
out in the same way as the former
Defence Minister wag sent out.

Now, I come to foreign exchange
My hon. friend made much of it. Why
did we sanction so much money.
Rs. 700 crores, last year? Did we not
then assume that within that Rs. 700
crores, whatever foreign exchange
would be, needed would have
been included, would  be set apart,
that first  priority woulg be
given by the Defence Ministry to it?
My hon. friend is talking about deve-
lopment and defence; two D’s can be
used in various 'other ways—you know
Goethe’s writing—and therefore, I do
not want that king of fate to overtake
our country. Who has stood in ihe
way of this foreign exchange? He says
we are going to build this thing at
Chanda or Tiruchirapalli with our
own resources, with the free foreign
exchange that had already been plac-
ed at their disposal What happens to
the rest of the foreign exchange that
we would need for our defence forces,
for our ordnance factories, for equip-
ment and all the rest for which we
allotted money when we passed the
Budgef? Are we to understand then
that there is no such reservation at
all? Are we to understand that from
day to day Defence has got to com-
pete with all other demands which
the various Ministries would be make-
ing at the doors of the Finance Miuis-
ter for foreign exchange? If this is
so, let us be told about it.

We have takep it for granted that
the very first priority would be given
for foreign exchange so far as defence
needs are concerned, and now we zre
told there is some difficulty. The ball
is at the other court it is for my
friends to take the country into confl-
dence in regard to the relations bet-
ween themselves and the Finance
Ministry and the Planning Commission,
whether they are having all the foreign
exchange that they have asked for
that they intended to ask for when
they came here for their Defence Bud-
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get last time. at the time of the Bud-
get sanction.

Having said that, let me also take
up the other point made, unfortunate-
ly, by one of my hon. friends here,
that there is ap atmosphere of alarm.
We are not alarmists. I am sure my
hon. friend also would not like to be
an alarmist. But we do know that
there is an emergency. If any one can
be accused of alarmism, of raising an
alarm,—and I do not think he can be
accused—it is the Defence Minister
alone. I have already said guarded!y
that he cannot be accused of that.
Again and again, as I said yestercay,
he warned the country as well as the
rest of the worlq about the Chinese
forces being mounted there on the
Himalayan heights. And he also fears,
and rightly so, that any moment they
think is convenient, they may spring
on us. Is warning the country like
that alarmism? Can anybody be ac-
cused of that? We are not alarmists,
but here is the emergency and I do
not know how long my hon. friend is
going to maintain the emergency and
at the same time behave as if there
is no emergency at all.

Not to speak of all these conven-
tional arms, there is that bomb coming
from that end. They wanted to hude
themselves behind the bush of their
own self-confidence for too long a
time, even while some of the Amern-
can experts were warning the world
as a whole that the Chinese were get-
ting ready with their bomb. They were
saying: no, no, no fear at all. Then,
it did come. Then they said it was
only a small thing. Now, they say
they are not afraid. If they are not
afraid, I am sure the rest of the world
is afraid. But now the Prime Minis-
ter is also coming to realise its impor-
tance, and therefore, he has sent his
friends all round the world, and has
sent messages also to all the countries
in order to impress upon them the
need to raise the slogan “down with
the atom bomb” whosoever may be the
owner of it, whosoever may be the
producer of it br is capable of it.
Very well, now it is there with the



5481 Motion re:

[Shri Ranga] .
Chinese. It is subject to the presence
of that, that we have to think of arma-
ment development. I am not here and
now prepared to say that Governmaut
should go in for the manufacture cf
the atom bomb or anything like that.
We are opposed to that. My hon.
frienq Shri Masanj has presenteg his
careful, well-reasoned thesis before
this House. It is for the House to
consider it for whatever it is worth.
But, what we want tne Governmnent
to realise is that, since the Chinesc are
in possession of that deadly weagon,
and varijous other things that can lea.d
to the manufacture of that their ce-
fence capacity, their capacity fcr of-
fence must be so much more even in
regard to the realm of conventionzl
arms, and so we must be prepared to
match our defences as egainst that.
Every one knows that we can only
be on the defensive. We were beaten
so badly. If we were to say tnut we
are going to do this and that against
the Chinese after having been beaten,
we must first of all establish our cre-
dentials so far as our Defence Forces
are concerned vis-a-vis the Chinese.
So, we are on the defensive. I fear that
Government is not ready, is also not
getting the country ready. 1 thougnt
he was going to give a reply to a point
raised by me yesterday; he did not. I
shall remind him. They constitute a
national defence council which we con-
sider to be unrepresentative and ua-
satisfactorily constituted. Was even
that national defence council consult-
ed? Did it agree to the decisicn—
wrong decision according to us—t{o
drop the two factories? And two divi-

Shri A. M. Thomas: Dropping two
divisions? The hon. Minijster of De-
fence last time said that we were gu-
ing to increase the mountain divisions
to 10.

Shri Ranga: It was said that we
did not have foreign exchange. Just
ag we are depending on food impor:s
from foreign countries, we are going to
depend even for those small things on
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the foreigners andt hat is why we are
not going to build up these factories.
I want to reming them that we did not
ask for such angd such factory to be
established here. They have tliem-
selves in their wisdom stateq that
these factories were necessary. Now
they drop it. They want us to believe
them now. How on earth is it possi-
ble for any sensible men to accept their
word? Their word does not inspire
confidence. Let them realise that if
they really want the country to con-
tinue to repose ifs confidence ijn them
and in their party, they must prepare
the country for effective defence and
they have got to manage their affairs
much better than they have dore.

Lastly, here is my warning. They
may get electoral victories and they
are certainly in large numbers here. So
was Neville Chamberlain. Please re-
member that and the way in which
he had had to go at the bidding of
the nation; this Government also
would have to make away for another
Government, if they do not turn a
new leaf and do not give up the kind
of things that they have done so far.

Mr. Deputy-Speaker: I shall put
the motion to the vote of the House.

Shri Nath Pai: In a motion like
that, who will say ‘no’ or reject it?

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I do not think
there is anything for the House to
decide; there is no positive motion.

Mr. Deputy-Speaker: But the House
takes note of it and I have to put it to
the House. The question is:

“That this House takes note of
the statement made on the 20th
November, 1964 by the Minister
of Defence Production on the
establishment of new Ordnance
Factories.”

The motion was adopted.
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COMPANIES (SECOND AMEND-
MENT) BILL °

The Minister of Finance (Shri T, T.
Krishnamachari): Sir, 1 beg to move—

“That the Bill further to amend
the Companies Act 1956, be re-
ferred to a Joint Committee of thc
Houses Consisting of 45 members,
30 from this House. namely, Shri
S. V. Krishnamoorthy Rao; Shri
Achal Singh; Shri A. Shanker
Alva; Shri Ramachandra Vithal
Bade; Shri Rajendranath Barua;
Shri Bali Ram Bhagat; Shri Dinen
Bhattacharya; Shri N. C. Chatter-
jee: Shri Sachindra Chaudhuri;
Shri N. Dandeker; Raja P. C. Deo

Bhanj; Shri Bhaskar Narayan
Dighe; Shri G. N. Dixit; Shri
Gajraj Singh Rao; Shri Prabhu

Cherian

Dayal Himatsingka; Shri
J. Kappen; Shri R. N. Yadav Loni-
kar; Shri Madhu Limaye; Shri
Ghanshyamlal Oza; Shri Shivram
Rango Rane; Shri J. Ramapathi Rao;
Shri R. V. Reddiar; Shri Era Sez-
hiyan; Swami Ramanand Shastri;
Shri Digvijaya Naraian Singh;
Shri Sivamurthi Swamy; Shri
Radhelal Vyas; Shri K. K. Warior;
Shri Nagendra Prasad Yadab and
Shri T. T. Krishnamachari and
15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee;

that the Committee shall make a re-
port to this House by the last day of
the first week of the next session;

that in other respects the Rules of
procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifica-
tions as the Speaker may make ;and

that this House recommends to
Rajya Sabha that Rajya Sabha do

communicate to this House the names
of 15 members to be appointed by
Rajya Sabha to the Joint Committee.

As stated in the Statement of Ob-
jects and Reasons, the present Bill
seeks (i) to implement the recom-
mendations of the Commission of In-
quiry on the administration of Dalmia
Jain Companies (popularly known as
Vivian Bose Commission) and the
Daphtary-Sastri Committee; (ii) to
strengthen the provisions relating to
investigation into the affairs of com-
panies and to provide for more effec-
tive audit in dealing with cases of
dishonesty and fraud in the corporate
sector; and (iii) to simplify some of
the procedural requirements which
are at present burdensome to compan-
ies without being of corresponding ad-
vantage to the Government. Apart
from these three categories of mea-
sures, the Bill also contains a few
amendments of a clarificatory nature
designed to remove drafting defects
which had caused difficulties in inter-
pretation. The Bill consists of 62 clauses
and one schedule. As the notes on
clauses appended to the Bill explain
the reasons for the proposed amend-
ments and as the time at my disposal
is short, I now only propose to refer
briefly to some of the more important
amendments sought to be made by this
Bill under the broad categories I have
just mentioned.

As the House is aware, in pursuance
of its terms of reference, the Commis-
sion of Inquiry on the administration
of Dalmia Jain Companies made cer-
tain recommendations for the amend-
ment of the Companies Act with a
view to prevent in future malpractices
of the nature observed by it and also
to ensure due angl proper administra-
tion of the funds and assets of com-
panies in the interest of the investing
public. Later, at the instance of Gov-
ernment, a committee consisting of Shri
C. K. Daphtary and Shri A. V. Visva-
natha Sastri examined the recommen-
dations of the Commission of Inquiry
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and made some suggestiong of its own
for amending the said Act. Of the 62
clauses in the present Bill nineteen
clauses and three sub-clauses arise
directly out of the recommendations of
the said Commission and the Commit-
tee. I may now be permitted to deal
briefly with some of the important
amendments proposed in the Bill:

Clause 13 seeks to impose restric-
tions on the period of currency of
blank transfers by providing that——

(a) Every instrument of transfer
shall be in the prescribed form
bearing the date of issue
stamped by the prescribed
authority; and

(b) the said instrument shall be
delivered to the company
within six months from the
date of issue thereof in the
case of listed shareg and with-
in two months from that date
in the case of any other
shares.

As pointed out by the Vivan Bose

Commission, the system of blank trans-

fer has increasingly lent itself to
certain abuses, the most important of
which are—

(a) concealment of the identity of
the real beneficial owners be-
hind their nominees; and

(b) evasion of tax by suppression
of ‘secret’ profits invested in
holdings on blank transfers.

The proposed amendment is designed
to curb these abuses. The Joint Com-
mittee might go into this matter fur-
ther. Interested opinion in the coun-
try is pronouncedly against this pro-
vision, whereas there exists another
point of view which would do away
with this scheme of blank transfers
except perhaps in the case of recog-
nised financial institutions.

One other amendment of which spe-
cific mention may be made is that pro-
posed in section 370 by clause 46 of
the Bill. Section 370 inter alia lays
down that a company shall not make
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any loan to another company under
the same management unless the trane
saction has been approved by the lend-
ing company by means of a special
resolution. At present there is no res-
triction on inter-company loans if the
lending and borrowing companies are
not under the same management. Even
in the case of companies under the
same management, the only restriction
is that before making a loan, the lend-
ing company should pass a special re-
solution. In order, however, to ensure
that company funds are properly uti-
lised for the growth of industries and
to present misuse of such funds, clause
46 of the Bill seeks to impose a limit
on the amount of loans that can be
advanced by a company by the mere
passing of special resolution and make
it obligatory for the lending company
to seek the approval of tha Central
Government before making any loan
exceeding certain limits.

I should also like to refer to clause
51 which proposes to amend section
395 with a view to checking the mal-
practices in relation to “take-over”
bids and acquisition of shares of dis-
senting share-holders under a scheme
or contract approved by the majority.
The amendment provides for disclos-
ure of adequate information to the
shareholders in a “take-over” bid so
that they could judge for themselves
whether or not to accept the offer. An-
other safeguard provided is that no
circular containing any offer to take
over the shares of a company should
be issued until a copy thereof is pre-
sented to and registered by the Regis-
trar of Companies, who will have the
power to refuse to register any such
circular if it does not contain all the
requisite information prescribed by the
Government or if it sets out any infor-
mation in such a way as to give a
false impression.

I shall now come to the second cate-
gory of amendments dealing with ins-
pection, investigation and audit, which
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are contained in clauses 21, 22(b), 24
to 28 and 58. Based on the experience
of the difficulties encountered by the
Registrars and Inspectors in carrying
out their duties, the provisions relating
to inspection and investigation are
calculated to facilitate their work in
regard to the inspection of books of
accounts and investigation into the
affairs of companies.

I would also invite particular atten-
tion of Hon'ble Members to clauses
22(b) and 24 read with clause 21(a).
Clause 22(b) is intended to enable
Government to issue suitable instrue-
tions to the statutory auditors of com-
panies, while clause 24 would enable
Government to issue necessary direc-
tions for conducting cost audit of com-
panies engaged in. production, proces-
sing, manufacturing or mining activi-
ties. To facilitate such cost audit, the
proposed amendment to section 209(1)
by clause 21(a) seeks to ensure that
proper records relating to utilisation
of material and labour are kept by
these companies. The basic objective
behind these amendments is to make
audit more effective and to ensure that
the audit reports do reveal the real
efficiency and character of manage-
ment.

The third group of amendments seek
to simplify and relax some of the res-
trictive provisiong of the Act where
compliance may either be needlessly
difficult or involve labour and expense
disproportionate to the results likely
to be achieved. There are more than
twenty clauses in this category and
these are based largely on the sugges-
tion received from various Chambers
of Commerce. It may be recalled that
in its 53rd Report presented to this
House in April last, the Estimates
Committee had also recommended the
need to simplify the provisions of the
Companies Act.

Five clauses in this category, name-
ly, clauses 32, 33, 34, 41 and 57 are
intended to eliminate or to reduce the
periodicity of some of the returns re-
quired to be filled by companies and
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their directors with the Registrars of
Companies. I have no doubt that this
will be widely welcomed by all con-
cerned. Specific mention may also be
made of clause 45, which proposes to
relax the requirements of section 314
regarding previous consent of the com-
pany in general meeting in regard to
the appointment of a director or a
partner or a relative of such a director
etc. to an office or a place of profit
under the company. In place of such
previous consent, the proposed amend-
ment provides that it will be sufficient
if approval of the company by means
of a special resolution is obtained at
the first general meeting held after
such an appointment is made.

Another important amendment is
contained in clause 61 which proposes
to reduce the categories of relatives
specified in Schedule 1A to the Act
from 49 to 22. It has been represent-
ed to Government by various Cham-
bers of Commerce that the list at pre-
sent specified in Schedule 1A to the
Act is so comprehensive that it has
caused undue inconvenience and hard-
ship to many companies in complying
with the requirements of section 314
and other relevant sections, without
any commensurate advantage to the
companies concerned. After careful
consideration of the matter, the Gov-
ernment have decided to revise the
definition of ‘relative’ so as to include
only near relatives specified in items
1 to 22 of Schedule 1A.

While on the subject of simplifica~
tion, I may also refer to clause 62, the
main object of which ig to provide for
a uniform time limit of 30 days for
the filing of various documents by a
company before the Registrar of Com-
panies. This uniform time-limit, would
I hope, be a considerable improve-
ment on the existing position because
at present the time-limit for filing
various returns with the Registrar
varies from 14 to 42 days.

Lastly, I would say a few words
about clause 58 which proposes tm
delete sections 410 to 415 in regard to
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the Advisory Commission and insert a
new clause to enable the Government
to constitute an Advisory Committee
for the purpose of advising it and the
Company Law Board on such matters
as may be referred to the Committee
by the Government or the Board. As
Hon’ble Members are aware, section
411 ot the present Act requires Gov-
ernment to consult the Advisory Com-
mission constituted under section 410
on all applications made to Govern-
ment under the various section enu-
merated in clause (b) of section 411
before orders are passed on such ap-
plications. Experience has shown that
the need to obtain advice from the
Advisory Commission has caused de-
lay in the disposal of cases primarily
because every application—irrespec-
tive of the size of the company or the
quantum of remuneration payable to
the managerial personnel—ig required
to be referred to the Commission.
Moreover, the procedure involves lot
of paper work, labour and expenses
without any commensurate results.
Hon‘ble Memberg are also aware that
very recently a Company Law Board
‘has been set up to administer the pro-
visiong of the Companies Act. This
‘Board would be competent to advise
the Government on any matter relat-
ing to major policy in company affairs.
‘Since the Board could carry out the
functions which are presently perform-
ed by the Advisory Board, it would be
needless to continue the latter any
longer. After considering all the as-
pects of the matter, Govcernment have
come to the conclusion that a change in
the present procedure is called for.
Accordingly, it is proposed to abolish
the Advisory Commission and set up
in its stead an Advisory Commitiee
consisting of not more than five mem-
bers so that whenever necessary the
Government or the Company Law
Board can consult the said Committee
on important cases or on questions of
policy.

Within the limited time at my dis-
posal, I am afraid, I have not been
able to deal with the provisions of the
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Bill in greater detail though I would
have very much liked to touch on
some other amendments also. I would,
however, like to emphasize that the
Companies Act is essentially a regula-
tory measure and the various provi-
siong contained in the present Act and
as proposed in the Bill under con-
sideration, are designed to promote
greater efficiency in the working of the
corporate sector and to ensure disclos-
ure of fuller information about the ac-
tivities of companies to the investors,
creditors, general public and the Gov-
ernment. Disclosure of fuller inform-
ation is the only sure means of judg-
ing whether a company is using its
capital to the best advantage, it is
being run efficiently and in the public
interest, and pays its legitimate dues
to Government. In the context of our
developing economy and our limited
resources, the promotion of greater
economic efficiency is of paramount
importance, and for the attainment of
thig objective, the corporate sector has
to play its part by adapting its prac-
tices to rapidly changing conditions.
Unless the regulatory provisions of the
Company Law are also suitably modi-
fied from time to time to keep abreast
of the changing economic and indus-
trial climate of the country, there is
the risk that the present Companies
Act will be regarded as old fashioned.
This is why the Government have to
bring forward the present bill so soon
after the Act was comprehensibly
amended in December 1960, and again
in 1963.

Since the introduction of the Bill in
this House in September last, the
Company Law Board has received
various suggestions from Chambers of
Commerce, Stock Exchanges and other
bodies on some of the proposed amend-
ments and I shall, in due course, place
these suggestions before the Joint
Committee for their consideration. I
have no doubt that the Joint Commit-
tee would carefully scrutinize each
of the proposed amendments and sug-
gest such modificationg thereto as may
appear to be necessary, Sir, I move.
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Mr. Deputy-Speaker: Motion

ed:

mov-

“That the Bill further to amend
the Companies Act, 1956, be re-
ferred to a Joint Committee of
the Houses consisting of 45 mem-
bers, 30 from this House, namely,
Shri S. V. Krishnamoorthy Rao,
Seth Achal Singh, Shri A. Shanker
Alva, Shri Ramchandra Vithal
Bade, Shri Rajendranath Barua,
Shri Bali Ram Bhagat. Shri Dinen
Bhattacharya, Shri N. C. Chatter-
jee, Shri Sachindra Chaudhuri,
Shri N. Dandeker, Raja P. C. Deo
Bhanj, Shri Bhaskar Narayan
Dighe, Shri G. N. Dixit, Shri
Gajral Singh Rao, Shri Prabhu
Dayal Himatsingka. Shri Cherian
J. Kappen, Shri R. N. Yadav Loni-
kar, Shri Madhu Limaye, Shri
Ghanshyamlal Oza, Shri Shivram
Rango Rane, Shri J. Ramapathi
Rao, Shri R. V. Reddiar, Shri Era
Sezhiyan, Swami Ramanand
Shastri. Shri Digvijaya Narain
Singh. Shri Sivamurthi Swamy,
Shri Radhelal Vyas, Shri K. K.
Warior, Shri Nagendra Prasad
Yadab and Shri T. T. Krishna-
machari and 15 from Rajya Sabha

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

1916 (Ai) LSD—&.
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Four hours is the time allotted for
this Bill. Members may please take
fifteen to twenty minutes each.

Shri M. R. Masani (Rajkot): Mr.
Deputy-Speaker, Sir, the Finance Min-
ister has quite fairly stated that the
scope of the Bill goes well beyond the
recommendations of the Vivian Bose
Commission and the Daphtary-Sastri
Committee. The Statement of Objects.
and Reasons makes this very clear
when it says that this Bill, inter-alia,
seeks to implement the recommenda-
tions of the Commission and the Com-
mittee and that the opportunity is also
being taken to do two things; to
strengthen the provisions regarding in-
vestigation and to simplify some of
the provisions of the Act. This is a
point to be borne in mind; that the
Vivian Bose Commission Report should
not be considered to be an umbrella
under which, all the provisions of this
Bill—good, bad and indifferent—can be
lightly accepted by this House.

Having gone through the Bill, I
must confess that the amount of sim-
plification that it undertakes is some-
what disappointing. There could have
been much more done in that direc-
tion if the Bill had to be brought be-
fore the House at all and it is disap-
pointing that this opportunity has not
been adequately taken for this pur-
pose. However, ag is now the prac-
tice, the opportunity has been taken to
arm the Governmental authorities with
more powers to increase the already
very massive accumulation of power
that has been concentrated in the
hands of this Government and its offi-
cials.

Now, the Vivian-Bose Commission
considered mainly matters and inci-
dents which happened 16 or 17 years
ago. The ‘ground that they covered
was, therefore, old hat. In fact the en-
quiry committee itself was appointed
under the Companies Act of 1913. The
Bose Commission itself took note of
the fact that. since this matter had
been referred to them and since the
incidents had taken place, a great desl
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of ground had been covered by legis-
lation. The report observes that
lacunas in the 1913 Act had been
largely filled by the Companies Act
of 1956 and the amending Act of 1960.
Similarly, the Daphtary—Visvanatha
Sastri Committee also confirmed that
amendments have already been made
in the company law to prevent many
of the evils referred to in the report
of the enquiry committee. To the ex-
tent that the Commission and the com-
mittee have accepted the fact that the
kind of conduct that was referred to
them could not have taken place under
the law since 1956, and particularly
since 1960, this Bill becomes uncalled
for and unnecessary.

This fact was also recognised by
Government themselves. In the de-
bate in the Lok Sabha on the report
of the Vivian-Bose Commission, the
Minister of Industry, Shri Kanungo,
stated that since the commencement of
the Companies Act, 1956, very few
cases of a serious nature of non-com-
pliance with the provisions of the Act
had been reported to Government, des-
pite the existence of several provi-
sions under which shareholders and
others could have brought complaints
against the company managements. In
other words, both the Government in
earlier statements and the investigat-
ing bodies have themselves admitted
shat there is no cause for alarmism or
for extreme measures. In fact, the
Minister, Shri Kanungo, claimed that
since 1956 a great deal of discipline in
the corporate sector had been main-
tained, and the Daphtary-Sastri Re-
port confirms it. Therefore, I cannot
but come to the conclusion that the
existing law as of today is altogether
adequate to deal with the evils that
were revealed by the Vivian-Bose
Commission Report and the subsequent
eommittee.

In any case, as we all know, “hard
cases make bad law.” One does not
legislate, if one is wise, for the hard
ease or the extreme example. One
legislates for the normal situation and
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for normal behaviour. When laws are
made dealing with extreme or isolated
cases, in trying to dispose of one ewvil,
they open the door to a hundred new
evils, and that is why the lawyers say
“that hard cases make bad law”. And
this Bill is a case of bad law to a large
extent because it emerges from a
hard case.

Then again, quite apart from the
merits or demerits of this Bill, T think
it will be admitted that constant tin-
kering with the law on any particular
subject is in itself bad. There must
be something like stability in the laws
of a country, and people must know

over a number of years where they
stand.

Mr. Palkhiwala, one of our most
distinguished lawyers in regard to

taxation and company law, stated in
Bombay on 9th November this year in
the course of a speech that the Com-
panies Act had been amended on an
average twice a year. Twice a year,
this very same law gets constantly tin-
kered with. This Bill, as he pointed
out, proposes 61 major changes and 21
minor amendments. Mr. Palkhiwala
went on to point out that section 350
of the Companies Act has now become
so involved through constant tinkering
and changing that it is capable of as
many as six different interpretafions
which can all be validly held! He went
on to say that the interpretation held
to be right would not be endorsed by
anyone having any knowledge of the
English language. That is the state
to which we have brought our com-
pany legislation, and he therefore,
urged that all the complex provisions
in the law should be scrapped.

Finally, this Bill is most untimely.
We all know that the capital market
is in the doldrums. Industrial prog-
ress has collapsed. Investors are shy
of investing their money. Entrepre-
neurship faces a very difficult situa-
tion. The Finance Minister has re-
cently frankly conceded—and I am glag



Companies

5495

#hat he has done it, because the coun-
try has to be educated on this subject
—the crying need for equity capital
from abroad to be invested in this
country, and I welcome his very wise
statement on that point. But what
kind of effect is this Bill going to have
en our capital market in India and on
foreign capital in this country which,
as the Minister conceded, we so badly
and desperately need?

The London Times of 3rd Decem-
ber, 1964, discussing our fourth Five
Year Plan, says:

“India’s fourth five-year plan is
now being drafted in an atmos-
phere of gloom and despondency,
which contrasts sharply with the
enthusiasm attached to the third
plan four years ago....The prob-
lems of the industrial sector stem
very largely from a lack of capital,
of markets and of basic amenities
such as power which are the hall-
marks of a poor country. The
shortage of foreign exchange
means rigorous quota restrictions
on imports, even of raw materials
and equipment, while virtually all
the private investment will have
to come from domestic sources.
In spite of the high rate of profit
on foreign capital, there has been
a net outflow of capital over the
past three years.”

This is in very sad contrast to the
hopes and the wishes expressed by
the Finance Minister. As the London
Times pointed out, we have behaved
so unintelligently in our desire to
have foreign capital—

Dr. M. S. Aney (Nagpur): What is
the name of that paper?

Shri M. R. Masani The London
Times of 3rd December—that far from
attracting it we are scaring it away.
All our efforts come to this: that over
the last three years, there has been
a net outflow—not inflow—of capital
out of this country. I feel that this
Bill is going to be disastrous in its
effect on Indian and foreign invest-
ment.
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Sir, this Bill cannot be looked at in
isolation. It has to be seen in the
context of other statements and other
policies of Government dealing with
the corporate sector. It comes as one
of several threats recently held out to
the corporate sector.

The Finance Minister addressed a
Conference of Regional Directors and
Registrars of Companies on the 27th
and 28th of October in Delhi. There
he stated that proposals for the renew=
al of several managing agencies would
have to be considered during the first
half of 1965. That is correct. He then
went on to say that the Company Law
Board should give thought to this pro-
lem and consider whether in well-
established industries the managing
agency system could be gradually
abolished sectorwise. The effect of
such a statement is bound to be harm-
ful to the capital market. It is bound
to impede the growth of our industry
and our economy. There was no need
for that statement. There was no need
to frighten people of. Section 324
of the Companies Act lays down a
procedure by which if it is decided not
to have managing agencies in a certain
sector of industry the matter can be
processed. Sir, let me tell the House
what the procedure laid down is. Sec-
tion 324 of the Act says that a
Committee of Inquiry should be ap-

‘pointed on the basis of whose findings

Government may notify in the Official
Gazette that companies engaged in
any particular class of industry shall
not have any managing agents as
from a particular date. Where then
was the need for this obiter dictum?
When the time came, a Committee of
Inquiry could have been appointed by
the Government, the Committee could
have investigated, their findings would
have come before the Government and
they could have made their decision.

I am sure the hon. Finance Minister
did not want to scare off capital in-
vestment; on the contrary, he wants
more and more of it. I would there-
fore like that whatever harm has been
done may be undone by his giving an
assurance on the floor of this House in
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reply to this debate that this was
mere loud thinking and that the pro-
visions of the law as laid down in the
Companies Act will be applied and
that this wag not an expression of his
intention to by-pass the law by exe-
cutive order or administrative dictate
or to by-pass the provisions of the
Company Law through executive de-
crees. 1 think if this is done and re-
assurance is given that the normal
law will take its course and that this
was a personal expression of opinion
which need not be taken into account
by those concerned, it would have a
helpful influence on the money market.

Then again, addressing that Confer-
ence of Company Registrars the Fin-
ance Minister threatened to revive his
scheme for the deposit with the Re-
serve Bank of company reserves which
had been mooted by him during his
previous Finance Ministership in 1957
and which, fortunately for all, had
been dropped. Under that scheme limi-
ted companies would be obliged and
required by law to part with a part
of their current reserves to the Re-
serve Bank. This requiring the com-
pulsory deposit of reserves built up
by a company would cause the great-
est hardship to those companies which
wanted to go in for expansion, which
required the resources for their own
re-investment to develop their busi-
ness and create more goods and values
for the country. With bank credit
tight, this proposal would be even
worse now than what it was when the
Finance Minister first mooted it in
1957.

This, Sir, is the kind of statement
that does great harm to the economy
of this country, this kind of threaten-
ing attitude towards the corporate sec-
tor that is being indulged in.

On the other hand, the Finance Min-
ister made a very good statement. I
want to give him credit for that. He
mentioned that the Companies Act
should not be regarded as an ideologi-
cal instrument for the achievement of
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socialism. That was very good. But
what is the value of a general state-
ment, a platonic statement like this, if
the other two statements and this Bill
show that this profession that the
Company Law should not be used as
an engine of oppression against pri-
vate businesg for socialist ends is not
carried out in practice?

Sir, the joint stock company is the
modern twentieth century method of
producing goods. There is no better
system yet known to civilisation. The
joint stock corporation is a co-opera-
tive enterprise. We have heard a lot
from hon. Members on the other side
about their love for co-operation. We
too, on this side, are ardent believers
in co-operation. But then, why not
recognise the joint stock company for
what it is—a co-operative of investors,
of entrepreneurs, a co-operative of
those who want to come together to
produce goods and services for the
community, which is exactly what it
is? The principle of limited liability
makes it possible for the small man
to put his Rs. 10, Rs. 50, Rs. 100 or
Rs. 200 into an enterprise without
risking everything that he may possess.
That is how the limited liability prin-
ciple came in. But; instead of the
joint stock company being looked
upon with affection, with kind-
ness and encouragement, we find

that one law after another, one mea-
sure after another is brought in to
break its back, and | fear the effect of
this Bill is not going to be different
from that of its predecessors.

Having stated this broad approach
of reserve and caution and opposition
to this Bill, let me now illustrate from
just three provisions how  harmful
this Bill can be to enterprise. Some of
these provisions were referred to by
the hon. Minister in his opening re-
marks.

The first provision to which I would
like to draw attention is clause 13 of
the Bill—one page 5. The Minister
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explained that clause 13 seeks to im-
pose restrictions on the period of cur-
rency of b..1k transfers by requiring
every instri.m2nt of transfer to be
delivered 0 ihrc company within six
monthg from the date of issue in case
of listed shares and two months in the
case of other shares. The claim made
is that this would curb abuses. So far.
the abuses which it is meant to curb
have not been placed before the House.
I am sure the Joint Committee will
demand a very satisfactory explana-
tion of what exactly these abuses are
and how they arise. Section 49 of the
Companies Act permits the holding of
shares by nominees in certain circum-
stances. Certainly that category of
shares should be excluded from the
purview of this new section, which is
not being done. Similarly, shares held
by banks and other financial institu-
tions need to be excluded from the
purview of this amendment.

Tne system of blank transfers is a
common method of raising finance on
the security of shares throughout the
world. Shares with blank transfers
are pledged with bankers or individu-
als. It lends mobility and liquidity to
the shares and facilitate the raising
of finance by those who need it. The
proposed restriction would curtail the
negotiability and liquidity of shares
and create difficulty in raising finan-
ces, with adverse repercussions on the
money market.

Throughout the world, as I said, the
system of blank transfers exists and
nobody has argued that the system of
blank transfers creates any abuses.
Only one country in the world does
not allow blank transfers and that is
the United Kingdom. The United
States and all countries on the Conti-
nent have this system. There are
bearer ghares, shares on which no name
would ever appear, and there are
blank transfers. In the United States,
instead of restricting the currency of
blank transfers, the law giveg statu-
tory recognition and protects the hold-
ers of bearer shares and blank trans-

AGRAHAYANA 26, 1886 (SAKA) (Second Amend- 5500

ment) Bill

fers. The Uniform Commercial Code
and the Uniform Stock Transfer Act
of the United States give special pro-
tection and blank transfers are recog-
nised by leading stock exchanges
everywhere. If the system can work
on the whole Continent of Europe and
in the United States, there is no rea-
son for us not to give it a chance to
function.

I would like to warn the House that
if this clause is not suitably modified
in the Joint Committee, there will be
a further drop in the stock market,
there will be a further set-back in our
capital market. Practical difficulties
would arise. I mentioned what they
would be. In the case of loans grant-
ed by banks on the security of shares,
in the case of shares held by trusts, in
the case of shares where a nominee
holds shares for voting purposes, in
all these cases great harm would be
done. The inquiry commission itself,
the Vivian Bose Commission, recom-
mended that the restrictions should not
apply when shares are held in a fidu-
ciary capacity or as security by a fin-
ancial institution. I fail to understand
why in thig particular respect the re-
commendation of the Commission of
Inquiry was jettisoned or ignored
while so much of lip service is being
paid to it in other respects.

15 hrs.

Sir, you have rung the bell, but I
would like to refer very briefly to two
other clauses. Clause 24 provides for
the Government to enforce a cost
audit over the head of the manage-
ments of companies where it thinks it
is necessary. All right, let there be a
cost audit. But the worst part of this
provision is that the report of the
audit has to be given to the Registrar
of Companies, which means that any
Tom, Bick and Harry will get hold of
that report, exposing a company’s con-
fidential, secret and technical infor-
mation to their foreign or local indus-
trial rivals in the world. This is a
very dangerous clause and, if there is
anything which frightens foreign capi-
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tal, I want to tell the Finance Minis-
ter, this is it. No foreign capitalist
with any self-respect is going to come
into thig country to suffer this treat-
ment. It will not come to India when
their patents and technical secrets are
to be exposed to the scrutiny of the
market place, because the Government
of India at some stage makes up its
mind that such a report should be
made. The Associated Chambers of
Commerce have expressed their con-
cern very strongly and I do hope that
when this Bill goes to the Joint Com-
mittee, the provision that the auditor’s
report should be sent to the Registrar
of Companies will be struck down as
being a most harmful provision in the
interests of this country.

Lastly, T come to clause 46, which
seeks to apply the principles govern-
ing inter-company investments to
inter-company loans, which is bad.
Under the Companies law inter-com-
Ppany investments and inter-company
loans are two entirely different things
with a different nature and different
aspects. One is short-term and the
other is long-term, and what applies
to one does not apply to the other. So,
this attempt to apply the restrictions
imposed on inter-company investments
on inter-company loans is misconceiv-
ed and should be dropped.

It seems to me that at a time when
the patient is sinking, when the blood
pressure is low and a stimulant is re-
quired, which is the state of our capi-
tal market today, Government have
brought forward measures to combat
high-blood pressure. As I said before,
this is not medicine, this is not scien-
tific treatment; this is quackery. This
Bill shows that the path of quackery
ig still the path that the Government
propose to follow. I am glad that this
measure, good and bad in parts, is
going to the Joint Committee. I sin-
cerely hope that the Joint Committee
will eliminate some of the harmful and
objectionable features of the Bill. If
it does not do so, we shall have to
fight them when the Bill comes back to
the House.
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Shri Morarka (Jhunjunu): Mr.
Deputy-Speaker, Sir, I am thankful to
the hon. Finance Minister for the
motion he has just moved, the motion
to refer this Bill to the Joint Select
Committee. The present Bill contains
very many important provisions and,
if I may say so, some of them are very
novel provisions. It is therefore very
essential that a Bill like this ig scru-
tinised by the Joint Committee. Since
this Bill governs the operation of
the corporations in thig country, it has
a far-reaching effect on the economic
life of the country, in as much as most
of the economic life of the country is
controlled and managed by these cor-
porations.

Before I say anything more, [ would
like to correct one impression, and
that is this. The hon. Finance Minis-
ter stated in his gpeech, and it is also
mentioned in some of the notes on
clauses, that some of the present im-
portant amendments are as a result of
the recommendations of the Commis-
sion, popularly known as Vivian-Bose
Commission. So far as the Vivian
Bose Commission is concerned, it sub-
mitted its reports in two parts. The
first part deals only with the findings
on those 9 companies of the Dalmia-
Jain group, a factual report to which
Justice Vivian Bose was a party. But
the actual recommendations, on the
basis of which this Bill has been
brought, are not the recommendations
to which Shri Vivian Bose was a party.
Those recommendations were made at
the end of October 1962 by the other
members of the Commission exclud-
ing Shri Vivian Bose. Therefore, it
would not be proper to say that Justice
Vivian Bose is in any way a party to
the recommendationg which we are
considering today.

It was not long ago that we have
re-written our company law. It was
only in 1956. Then we made another
major amendment in 1960. Between
the years 1956 and 1964 this law has
been amended for not less than six



5503 Companies
times and this is the seventh amend-
ing measure which is before the House.
I agree with the hon. Finance Minis-
ter that some of the amendments
which are sought to be made are dir-
ected towards simplifying the provi-
sions of the Act, So, I must congratu-
late the hon. Finance Minister for
aving realised a practical difficul-
ties of the corporations and tried to
reduce the avoidable paper-work as
well as some routine formality. Even
so, the overall picture that would
emerge after the passing of this Bill
would be to make the companies law
a little more rigid, a little more harsh,
a little more complicated and that, in
any case, it is not going to achieve the
purpose, it is not going to fulfil the
objectives which the hon.” Finance
Minister so eloquently mentioned to-
day.

I want to repeat the argument which
the hon. Member, Shri Masani, men-
tioned namely, that all the recom-
mendations of the enquiry Commis-
sion—I would not call Vivian Bose
Commission are based on the findings
of one group of companies, companies
under one management, and that too
at a time when the present Companies
Act of 1956 was not in existence. It is
on the basis of those recommendations
that we are amending the law. What
is the evidence that the hon. Finance
Minister has for bringing in this mea-
sure before ug after the 1956 Act came
into force? In the course of his speech
he said something about the difficul-
ties that the Company Law Depart-
ment faced. Here T would like to give
-two quotations from the reports of the
Company Law Department which have
been placed on the Table of the House.
‘What do they say? On page 97 of the
report for the year ending March 1960
they say:

“As a result of the wvigilance
exercised by the department and
jts field officers the deliberate
evasion of the provisions of the
Act is becoming less and less com-
mon.”
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Then again, in the next vear’s report
it is stated:

“It is relevant to mertion in this
connection that as a result of con-
tinued vigilance exercised and the
advice tendered during the last
few years by the department and
its field officers, deliberate evasion
of the provisions of the Act has
diminished appreciably.”

The evasion of the law is becoming
less and less, it has diminished appre-
ciabily. Then the Minister in charge
of this Department, Shri Kanungo, as
late ag in the month of May last year
told this House that after the M6 Act
came into force, the instances of omis-
sion and commission are very few.
One quotation Shri Masani had given,
but he did not give the other one,
which I would now give. Shri
Kanungo had stated on the same day:

“The point which I am empha-
sising is that since the coming into
operation of the Companies Act,
1956 and the amending Act of 1960,
there has been a great deal of dis-
cipline in the corporate sector.”

A perfect sense of satisfaction in the
mind of the Minister, a perfect sense
of satisfaction in the minds of ° the-
department which administers it, and
yet based on the recommendations of
a Commission, which examined cases
of a period prior to 1950 and the mal-
practices which took place under the
provisions of the 1913 Act you are
bringing in this amendment. I say
that in order to defeat the designs of
an odd offender, you cannot legislate,
you cannot put fetters or prevent
honest corporations from functioning
with a certain amount of flexibility. In
this view, I am supported by what the
Jenkins Committee has stated im
England recently. I am quoting:

“It would be wrong in princi-
ple to disturb in any important
respect longstanding provisions
designed to serve their ends unless
they have clearly outlived their
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usefulness or are demonstrably
objectionable on other grounds.”

Has there been any evidence that
the provisions of this law have oui-
lived their utility or have they been
proved to be demonstrably objection-
able The answer is “No”. Then, why
disturb this provision? On what basis?
On what evidence?

I think, a basic law, like our
corporate, law, should not be subject-
ed to such major changes so frequent-
ily. When Shri Chagla was the Chjef
Justice of the Bombay High Court he
once cMerved that the production of
laws by Parliament was so fast that,
leave alone the citizen even the judges
could not cope with it. I have a feel-
ing that after independence we have
been prolific in the production of
three things without any dobut, one
is our population, the other is legis-
lation and the third is the crop of
politicians.

Having said this, I would like to say
that for some reason or the other the
corporate sector is suffering from an
apathy of the Government. It
suffers from three main handicaps,
namely, legislative rigidity, adminis-

trative  discrimination anq fiscal
severity, Why do I say legislative
rigidity? The provision in the law is

that if the entire Board of Directors
want to give any increment to the
manager even of Rs. 100 they must
not only have the special resolution
nf the company but also the permis-
sion of the Central Government. Sir,
look at the absurditv. If they want
to appoint any other person and do
not want to call him the General
Manager but call him as a departmen-
tal head or by other names they
can give any salary they like,
You can give three or even ten times
the salary that you give to your Mana-
ging Director or to your Manager.
thought that at the hands of the pres-
ent Finance Minister this law would
become a little more realistic, that he
would remove all these objectionable
and absureq features in the law and
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make it a simple and effective instru-
ment for controlling and regulating
the corporate sector, but I am sorry to
say that in this respect to the present
amendment has disappointed us,

‘What does the Commission, on the _
basis of whose recommendations we
are legislating this, say? The Com-
mission has said in para 63 of its

Report:—

“We have not taken the evid-
ence of Chambers of Commerce

and other bodies representing
Commerce and Industry, as we
have been assureq that if any

legislation is contemplated, the
normal process of consultation will
ensue, and also because the time
at our disposal between the sub-
mission of the investigation part
of our Report on 18th June and
making these recommendations
was just over four months.”

After this the only thing that the
Government has done is to elicit the
opinion of the Daphtary-Sastry Com-
mittee. I admit, they are very emi-
nent and knowledgeable people in
their own field. But what do they
know of the practical difficulties of
running a company? And, again,
they did not take any evidence from
any corporakon, chamber of com-

‘merce or any business organisation.

The opinion of individuals, howsoever
eminent they may be, is likely to be
fallible and it must be tested by the
testimony of the general people, of
persons who are ocncerned, who are
likely to be affecteq and who know
something about the subject. Unless
those tests are applied and the recom-
mendations are tested, it is no use our
hastening legislation on these subjects,

I am not making this criticism in the
air. I will give you one example
because time would not permit me to
give you more. I can assure the
House that I can give many more,
but I will give only one example to
illustrate what I mean. The present
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Bill seeks to regulate the objects clause
in the corporation’s memorandum. It
says that hereafter before a company
commences its business it shall place
the matter before the general body
and that general body must approve
the commencement of the business by
a special resolution. “By a special
resolution” means by a resolution to
be passed by three-fourths majority.
A company is formed, but before a
company can commence its business,
even the main objects of the company
must be approved by a special reso-
lution! If 26 per cent of the share-
holders in a company—take the ex-
treme example—for one reason or an-
other do not approve it, the wishes of
74 per cent of the shareholders can be
thrown to pieces. All the arrange-
ments, collaboration agreement, !oans,
banking, purchase of land, whatever
you have done go phut. By this are
you not giving the minority the veto
power? Are you not aware that there
can be many cantankerous people :in
the minority wherever they may be?
It is not easy to have a very pliable
minority  everywhere. Therefore,
knowing what minorities are and
knowing how they behave, I think, the
hon. Finance Minister should have
been very careful in giving this veto
power.

‘What has happened is this. The
Bose Commission only said: Divide the
objectives of the company in two
parts, the main and the ancillary ones.
So far as the main objects are concern-
ed, you follow the normal course; but
so far as the other objects are con-
cerned, which are not related to the
main objects, you must have the
approval of 75 per cent shareholders
by a special resolution for those ob-
jects. Then, this recommendation was
referred to the Daphtary-Sastry
Committee. They went a step further
and said that even the main functions
or objectives of the company should
also be approved by a special resolu-
tion. I am sure, the Finance Minister
did not apply his ming to this pro-
vision; otherwise, he would never
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allow a thing like this to happen
because unwittingly you are giving
veto power to 24 per cent shareholdersz,
if the 100 per cent shareholders are
present, But in other companies 10
per cent shareholdeds can veto a pro-
vision like this. Who would benefit
by this?

Then another thing is therc. nis
report criticizing the provisions was
made in the month of October 1962
and here are two Government com-
panies whose memorandums I have
got which were floated in January
1964 angd June 1964. I wish to draw
your attention to their objects clause.
What are the objects for which these
companies have been floated? Permit
me to reaqd out from the memorandum
of Bokaro Steel Limited. It js a com-
pany, as you know, incorporated for
the purpose of erecting the Bokaro
steel plant, running it and managing it.
Its objects clause includes:—

“To carry on business as tim-
ber merchants, saw-mill proprie-
tors and timber growers and to
buy, sell, grow, prepare for
market, manipulate, import, ex-
port and deal in timber and wood
of all kinds, ang to manufacture
and deal in articles of all kinds,
in the manufacture of which tim-
ber or wood is used, and to buy
clear, plant and work timber
estates.”

Another one is:

“To carry on business as manu-
facturers of chemicals and
manures, distillers, dye makaers,
8as makers, metallurgists, and
mechanical engineers, ship-owners
and charterers, and carriers by
land and sea, wharfingers, ware-
housemen, barge-owners, planters,
farmers and sugar merchants; and
so far as may be deemed expedi-
ent the business of general mer-
chants; and to carry on” etc.

Shri P. R, Patel (Patan):

Sugar
growing is there or not?
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one is:
“To carry on the business of
printers, lithographers and
binders.”

.Still another one is:

“To carry on business as manu-
facturers of ang dealers in motor
cars, tractors and vehicles of all
descriptions, aeroplanes, hydro-
planes and all kinds of aircraft
and all component parts, engines,
accessories, spare parts and fittings
thereof.”

Shri A. P, Jain (Tumkur): They are
major objects or minor objects?

Shri Morarka: I want to mention
one more object and that is:

“To establish, maintain, manage
anq operate restaurants, refresh-
ment rooms, buffets, canteens,
cafetarias and hotels and to carry
on the business of general provi-
.sion merchants, licensed victual-
lers and tobacconists.”

Mr., Deputy-Speaker: The
Member should conclude now,

hon.

Shri Morarka: Now, Sir, even after
hearing the criticism of this Inquiry
Commission, the companies of the
Government themselves are including
all these in their Objects Clause in
their own companies even though the
Government companies do not have
to do any other business for their
maintenance or sustenance as the
companies in the private sector may
have to do. Since you have rung the
bell, I would not quote other things.

Shri A. P, Jain: You quote from
the other ones also.

Shri Morarka: Since it is the desire.

of the hon, Members let me quote
from the other one. This is the
Memorandum of Association of
Hindustan Steelworks Construction
Limited which was incorporateq on
23rd June, 1964. One object is:

“To carry on the business of
carriers by land, sea and air.”
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Then, the next Another one is:

“To purchase, take on lease or
in  exchange or under amalga-
mation licence or concession or
otherwise, absolutely or condi-
tionally, solely or jointly with
others and make, construct, main-
tain, work, hire, hold, im-
prove, alter, manage, let, sell,
dispose of, exchange, roads,
canals, water-courses, ferries,
piors, aerodromes, lands, build-
ings, water-houses, works,
factories, mills, workshops, rail-
ways, sidings, tramways, engi-
neers, machinery and apparatus,
water-rights, way leaves, trade
marks, patents and designs, pri-
vileges or rights of any description
or kind.”

Then, there is another one which says:

“To carry on the business of
manufacturers and dealers in ex-
plosives, ammunition, fireworks,
and other explosive products and
accessories of all kinds and of
whatsoever  composition and
whether for military, sporting,
mining, industrial or any other
purpose.”

I can go on indefinitely quoting all
these things,

Shri A. P. Jain: Now you can leave
it.

Shri Morarka: The only point I
want to make is this that this Objects
clause of companies is not 3 new thing
to our companies at all. This clause
exists from the time immemorial, It
has been testeq in England, There is
a decision of the House of Lords and
the House of Lords, while criticising
the probing nature, have come to the
conclusion that this clause has the
backing of the history behind it and,
therefore, it is very effective and it
would be wrong to change it. The
Daftary-Shastri Committee, while
relying on this decision of the House
of Lords, have mentioned this thing
to support the case but they did not
do the courtesy to mention the full
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facts as to what was the ultimate con-
clusion, the decision, of the House of
Lords. And that thing is done by the
Jenkins Committee. The Jenkins
Committee has said that even though
they have criticised it, they still feel
that it is an effective provision and it
must remain; there should be no
change in it. Whether you like to
keep it or change it is immaterial.
But the point is this, Is it your inten-
tion to give the minority a veto power
even for starting the main objects of
the company? What would happen it
such a special resolution cannot be
passed by that company? Money
would have been collected, all other
arrangements would have been made
and expenses would have been incur-
red but still the company would not
be able to commence its business.

Shri A. P. Jain:
will go into liquidation.

The company

Shri Morarka: No, The company will
not go into liquidation. The com-
pany cannot go into liquidation. It
would be hanging somewhere in the
air, It cannot start its business. It
will go on incurring various expenses.
This is what will happen,

The conclusion of the Jenking Com-
mittee is that undoubtedly there is a
risk that dishonest directors in some
companies might mismanage the
affairs, they might benefit and they
might do harm to the corporate sector
but still they say, “After careful consi-
deration we have come to the con-
clusion that that is the legitimate risk
and in every business that risk must
be taken.” As you know, Sir, it is
reported very many times that thieves
enter into a house from a window and
that thieves enter into a house because
the doors were unlocked etc. Now,
the proper thing for you would be to
protect those windows or to keep a
chowkidar. But to legislate that no
house shall have a window, I think, is
a remedy that would be worse than
the disease itself. According to me,
that woulg be a very short-sighted
policy.
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Then, I said, there was administra-
tive discrimination. What can be the
better proof of administrative dis-
crimination than this that for the pur-
pose of Income-Tax Act a public
company is considered to be a private
company—a really public company is
considered to be a private company
for the purpose of income-tax—and
for the purpose of Companies Act, a
private company is considered a public
company? Why is this sort of apathy
to the companies particularly when
the Government encourages the co-
operatives so much? What is the
difference between a co-operative and
a company? There are two main differ-
ences. One is that the dividend in a
co-operative society is limited to 6 per
cent and another is that each share-
holder has one vote irrespective of
the number of shares he holds. If the
Government thinks that that pattern
is better, if the Government thinks
that the co-operative societies have
given a better account of their per-
formance in this country

An Hon, Member: Question.

Shri Morarka:....and if the Gov-
ernment feels that that type of organi-
sation, that type of management
should be encouraged, then why not
limit the voting power and put these
companies at least on the same level
as the co-operative societies? This
type of administrative discrimination
does not do any good to the growth of
our corporate sector.

Then, I said about the fiscal severity,
If there has been one consistent policy
followed in the Finance Ministry
irrespective of the change of the
Finance Ministers, it is the cons-
tant increase of tax burden
on the companies. In many other
fields there have been changes, But
so far as the companies are concerned,
the tax burden on the companies has
been consistently increasing. As long
as the companies can bear, as long
as these tax measures do not dis-
courage the formation of new com-
panies, it is all right The country
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needs more money, more revenue, for
defence and development and nobody
will object to that. But then to im-
pose such a crushing taxation on
particularly what are known as 23A
companies is not proper. The com-
pany which has got 20,000 share-
holders, but because the majority of
the share-holding of this company is
eontrolled by a few persons, is regard-
ed as a private company for the pur-
pose of the Income-Tax Act whereas
another company which has gbt only
10 or 11 share-holders is regarded, for
the Income-Tax Act, as a public com-
pany. I was hoping that the present
Finance Minister will remove this
sort of thing and that he will bring a
sort of rationale and logic in the
corporate sector so far as the tax law
is concerned and so far as the pro-
visions of the company law are con-
cerned.

Mr. Deputy-Speaker: The hon.
Member must conclude now,

Shri Morarka: I have already taken
so much time, I would refer to only
one clause more, that is, Section 370
which deals with inter-company loans.
Here again, the Government’s policy
is not clear. So far as the fiscal law
or the taxation law is concerned, the
Government encourages inter-corpo-
rate investment, They charge less tax
on the dividends received by one
corporation from another corporation.
Inter-corporate  investment is en-
couraged by our fiscal laws whereas
80 far as the company law is concern-
ed, there is a prohibition on invest-
ment, and there are limits about the
investment, and now they also seek to
put limits on inter corporate loans, I
can understand if you do not permit
one company giving loans to another

company, when both of them are
under the same management, and this
prohibition or this limit was already
there, Now, Government are seekir“
to amend it by saying that no company
can give a loan to another company
above a certain percentage, and that
percentage is 20 per cent of the
paid-up capital.
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The managing agency companies
have got a very small capital, of the
order of Rs. 1 lakh or Rs, 2 lakhs.
They have to give in times of emer-
gency large amounts by way of loan
to the managed companies, If this
provision would apply to them also,
how could it be possible for them to
fulfil their contractual obligations to
find finance for the companies in times
of emergency under the managing
agency agreements?

There are so many other provisions
like this which merit very careful
scrutiny at the hands of the Joint
Committee. My consolation is that
this Bill is going to a Joint Committee
where very many eminent Members of
this House would be present, and I am
sure that the hon. Finance Minister
who is present here and who has so
kindly heard my speech would no
doubt give due consideration to these
things.

Before I conclude, I want to men-
tion one point, and that is regarding
the objection or the exception which
my hon. friend Shri M. R. Masani took
to the statement of the Finance Minis-
ter which was made by him before
the Conference of the registrars and
regional directors, about abolition of
the managing agency system, In
section 324 of the Act of 1956, there
is a provision that the Government
may at any time after the 15th August,
1960 name any industry from which
the managing agency system would be
abolished, and, thereafter, the manag-
ing agencies, that is, even the existing
ones, would come to an end, and new
ones would not be sanctioned.

Now, it could be legitimately asked
of Government why they did not take
any action under the provisions which
were enacted in 1956. If Government
are serious that the managing agency
system should have been curtailed, the
managing agency system should have
been contracted at least from the field
of some industries which are already
well established ang which do not
need the services of the managing
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agents any more, then they should
have initiateq some action under sec-
tion 324. All that I want t6 tell my hon.
friend Shri M. R, Masani is that the
statement of the Finance Minister to
which he had referred was nothing
more than a reiteration of the provi-
sions of section 324 which still require
to be enforced. 1 think that the hon.
Finance Minister should apply his
mind, whether by appointing a com-
mittee or otherwise, to see in which
of the industries where this managing
agency system has already outlived its
utility and where this provision should
be enforced.

Shri S. M. Banerjee (Kanpur):
Since the Bill is going before a Joint
Committee, I would like to reserve
some of my comments and I shall
offer them when the Bill emerges
from the Joint Committee.

As is evidenced from the State-
ment of Objects and Reasons, this
Bill has been brought forwardq after
considering the recommendat:on.
made by or the report of. the Vivian
Bose Commission and also the obser-
vations made by the former Solicitor-
General.

I have heard with rapt attentio:
the very eloquent speeches of my hor.
friends Shri M. R. Masani and Shri
Morarka. Some of the points deserve
reconsideration by the Finance Miris-
ter. But when something is said abcut
the managing agency system, I am
reminded of what happened recently.
Recently, the DCM at their annual
general meeting have made an appeal
t0 Government that the period should
be raised to ten years, I know how
far the Finance Minister or the Gov-
ernment would reconcile this with
their past declarations. I know the
Finance Minister, and if I have heard
him aright, I know that he is against
the managing agency system. He has
made it abundantly clear in many of
his speeches that he was personally
opposed to this. I woulgd like to have
a clear assurance from him whether
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the managing agency system is going
to continue in this country or whe-
ther it is going to be abolished.

15.36 hrs,

[DR. SAROJINI MAHISHI in the Chairl

The managing agency system may
be good temporarily to suit the con-
venience of the new companies, and
it may be allowed to continue for
some time or for some years in the
case of those companies. But where.
the companies are well established I
do not think that there is any need
for the managing agency system.

Coming to the question of selling
agents, I was surprised to know the
list of selling agents of the Synthetics
and Chemical Co. at Bareilly whica
is said to be manufacturing synthetic
rubber and other things. Their sel-
ling agents are mainly their kith and
kin. It is a limited concern, but it is
limited to their own Kkith and kin.
Unless a thorough probe is made into
the appointment of the selling agents,
I do not know what is going to happen
to the shareholders and how their
confidence in the particular compary
could be restored. 1 would have
given the names of some individuals,
but I do not think that it is advisable,
nor would it be proper for me to
mention some of the names of a new
concern which is coming up because I
wish them all success. But the mal-
practices, the maladministration the
mismanagement etc. right from the
very beginning may ultimately beccme
a cancer and then it will be difficult
for the Company Law Administration
or the Finance Ministry or anvone
else to rectify those mistakes and mis-
management of those companies,

Then, I would come to some of the
other items under company law. It
takes a considerable time to finalise a
particular case. When my hon_ friends
Shri Kanungo and Shri K. C. Reddy
were heading or supervising this
company law administration, I had
referred to one typical case in Kan-
pur of the weekly called the Citizen.
The editor of this particular paper
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. [Shri S. M. Banerjee]
Shri Mehra, is facing all sorts of
humiliations at the hands of the com-
pany law administration because the
other party is a big industrialist of
Kanpur, and my information is that
Re has influenced some of the officers
of the company law administration to
humiliate Shri Mehra to the hilt, and
in fact, not merely Shri Mehra but
even his son, his wife and all others
who were connected with criticism: of
that small concern which was floated
actually by the big industrialists of
Kanpur. I need not mention the name
of that’ big industrialist, because his

name is already popular after the
Gonda case. I would request the
Finance Minister to kindly consider

this case, to ask for the files and see
why he is made to face so muck of
humiliation because one industriaiist
is involved.

Then, I would refer to certain other
companies. My attention has been
drawn to the various newg items in
some of the reputed weekly papers
about one company known as the
Permament Magnets Ltd. Recently,
we have been reading a lot in the
Bombay and Gujarat press about & big
company called the Permanent Mag-
nets Limited, with which, I am sorry
te say, the son of an ex-Cabinct
Minister is connected. It has been
reporteq that some aspetes of the
eonduct of this company’s affairs were
recently referred to the advisory com-
mission of the company law admin:s-
tration of the Finance Ministry, and
we hear that the agreement that this
eompany has signed for the sale of its
products especially is under scrutiny.
I would like to know what the truth
about these things is, I say this
beacuse when the name of some
Cabinet Minister or ex-Cabinet Minis-
ter or his son or anybody comnec-

ted with him is involved, it
gives a bad name to our coun-
try as a whole, Dbecaunse we
want Cabinet Ministers to be like

Caesar’s wives. They are not directily
responsible for the conduct of their
sons—I am sure about it. But if the
position of his father or her fathcr is
utilised for the purpose of benefiting
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'a particular company, it requires a
thorough probe and investigation. Big
personalities were or are connected
with Permanent Magnets, As I have
mentioned, the son of an ex-Cabinct
Minister was its chairman. The in-
auguration of this particular concern
or unit was graced by the ex-Finance
Minister. I am really sorry to say
this. Some months ago, ‘a personal
assistant of this gentleman—] do not
want to name him since he canact
defend himself here—filed an affidavit
in the Bombay court cataloguing a
number of irregularities allegeclty
committed by his former employer. A
number of dubious transactions were
mentioned. Has Government trie| to
verify these? They should verify
these. I am prepared to give them as
much material as they would like to
have. I am not opposed to the ex-
Cabinet Minister or his beloved son,
but I am more concerned with this
country and the country is more be-
loved to me than anybody’s beloved
son. So I would like the Finance
Minister, who is known for his inte
grity, to kindly consider the whole

aspect of this case and let
us know what is the trutlr
about this Permanent Magnets.

Coming to another point, my hon.
friend, Shri Kanungo, came here and
went away, perhaps because he is not
concerned with this. In this very
House we put some questions about
the appointment of an inspector to
go into the Sahu-Jain companies. I put
a question whether this inspector
who was appointed was involved in
a case in connection with the Muktes-
war Electric Company. In reply
the hon. Minister wanted to ridicule
me by saying ‘you wish to champion
the cause of some business house’. I
was sorry. I laughed at him. Just
after two months of his saying that
there was no charge against that
inspector, what did we read in the
newspapers the other day? The same
thing which I mentioned has in this
House has come true, and that gentle-
man has been arrested because of
defalcation or falsification of accounts
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or something like that connected
with the same company. When you
select some persons, if you are
‘sincerely interested in going into the
affairs of big business houses—whe-
ther it is Sahu-Jain or Birlas or any-
body—should we not select persons of
known integrity with a clean slate, so
that there may not be any impression
created in the country that we are
appointing those who have not got a
clean slate? I would humbly urge the
Minister through you to ask his col-
leagues like Shri Kanungo not to
make such sweeping remarks that so
and so was never involved, he was
very honest.: Of course, in his answer,
he said that ‘it was not to his know-
ledge’. Shri Kanungo, who is sup-
posed to be a versatile genius in
everything said that he was not con-
versant with it. I wanted to raise
the matter as a question of privilege
for misleading the House, but since
ke is elder to me, I left him.

Let me come to another matter
which is still agitating my mind. You
know in this House at the time of the
disrussion of the Vivian Bose Report

and other reports, we had been
demanding the auditors’ reports of
two Birla companies—the Ruby

General Insurance Company and the
New Asiatic Insurance Co. Ltd. On
5th December 1959, one of the Under
Secretaries to the Government of
India, Ministry of Finance, wrote to
the principal officer of the New
Asiatic Insurance Co. Ltd., New Delhi,
as follows:

“I am directed to state that
irregularities in the management
of the New Asiatic Insurance
Company Ltd.,, have come to the
notice of the Government of India.
They are set out in the Annexure
to this letter. Before deciding
whether any action should be
taken and if so, what, Govern-
ment would be glad to have the
explanation of the Company in
regard to all the items set out in
the Annexure. A reply may be
sent as early as possible and in
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any case before the expiry of
a month from the date of this
letter.”

In the Annexure enclosed with the
letter there are serious irregularities
pointed out on the basis of the Audi-
tor’s report,

Another letter was sent on 30th:
July, 1960 by the same officer, Under
Secretary to the Government of

Shri P, R. Patel: I rise on a point.
of order. Are we discussing Birla’s:
affairs or the affairs of the New
Asiatic Co. How are they relevant?

Shri S. M. Banerjee: Whenever I
mention this house—I have not men-
tioned Birla’s house—he is very
allergic to it, I do not know why.

Shri P. R. Patel: The point of order
I am submitting is that here we are:
discussing something .

Shri S. M. Banerjee: Something is
what? Company law.

Shri P. R, Patel: Company law,
and my friend refers to some com-
panies, saying this and that. I am not
concerned with them, but my sub-
mission is this, that whatever may be-
said by one Secretary to another, a
final decision has been taken by the
Government, and also it has been
examined perhaps by the Advocate-
General.

Shri S. M. Banerjee: I expect a
reply from the Minister.
Shri P. R. Patel: The reply has

been given in the House, and that is
final. Would it be proper to agitate
again and again for the same thing?

Mr. Chairman: Shri Banerjee should'
not get excited over the matter. He
is not required to reply to the hon.
Member. I -am requesting hon. Mem-
bers that when they refer to any
particular case, they need not men-
tion the names of those who are not
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[Mr, Chairman]

present here, and they need not also
go into the details. I request them
to make the reference only to the
extent that is relevant.

Shri S. M. Banerjee: As you have
correctly said, I need not answer
him because to me it is all irrelevant.

I was saying that a letter was
addressed to the Ruby General Insu-
rance Co. I am not talking of per-
sons. It states:

I am directed to state that
irregularities in the management
of the Ruby General Insurance
Company Ltd., have come to the
notice of the Government of

India. They are set out in the
Annexure to this letter. Before
deciding whether any action

should be taken and if so, what,
Government would be glad to
have the explanation of the Com-
pany in regard to all the items set
out in the Annexure. A reply
may be sent as early as possible
and in any case before the expiry
of a month from the date of this
letter.”

Shri A, P. Jain: How does he get
a copy of it?

Shri K. C.
" Resourceful.

Sharma (Sardhana):

Shri S. M. Banerjee: It is available
in the Library.

We have vet to get the full audit
reports of these companies, I do not
know why. Somebody asked me why
"1 was speaking against these com-
panies. I generally say that if a
particular person is a good person,
that report must be brought to the
notice of the House, should be laid
on the Table of the House. How is
it that the reports on these two com-
panies, even after all the pressures,
at least the full reports, have not
seen the light of day? The Finance
Minister .should be a Daniel, should
be impartial. 1 sincerely appeal to
his sense of impartiality and justice
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If there is something wrong with a
particular house and if there is
really an audit report which is abse-
lutely scandalous,—I do not feel shy
of using the word scandalous—thea
it should be laid on the Table of the
House. If the particular company °
wants to prove its innocence, or it
good intentions, then it is more
necessary that it should be discue-
sed on the floor of the House.

In ‘this amending Bill, certain pro-
visions are really good. I congratu-
late the Finance Minister on bring-
ing this legislation, but I feel that a
more comprehensive legislation,
covering all aspects, whereby we can
plug all loopholes in the company
law, should have been brought. I
have a feeling that there is a pres-
sure throughout the country that
this Bill should not have been pro-
ceeded with. The resolution, the
letter of the Chamber of Commerce
people is there, which was published.
They do not want anything to be
considered, they do not want that
such a legislation should be brought.
If companies are allowed to squander
the money of the shareholders, if
companies are allowed to swindle the
money of the shareholders, I do not
think that the shareholders will
have any faith in such companies. T
am almost sure that the Joint Com-
mittee would invite the opinion of
those who have made a careful study
of the chains of big business houses. I
would request that men like Prof.
R. K. Hazaria should be invited by
the Joint Committee to place their
valuable suggestions before that
Committee. Because, the Vivian Bose
report has shown us what is going on
in the companies. Shanti Prasad Jain
or Dalmia Jain may not be a solitary
instance; it should be an eye opener
to us to show what is happening in
other concerns.

The Finance Minister may reply to
two of my points in his reply. One
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is about the Permanent Magnete; it
is a horrible magnete. It should be
replied to, The second point is whe-
ther the Government has taken a
Anal decision about these two com-
panies—Ruby and New Asiatic. I
assure the Finance Minister that what-
ever legislation he brings forward
to loophole the plug ... (Interrup-
tions). The lawyers and a loophole
in the legislation. Whatever opposi-
tion there might be from the reac-
iionary elements, who are big indus-
{rialists and who want to reap a har-
vest at the cost of the poverty of the
country, we will support such legis-
Jition.

Shri Surendranath Dwivedy (Ken-
drapara): Madam Chairman, in spite
of the scare that has been created by
my friend Mr. Masani that the provi-
zjons of this Bill are likely to have
«n adverse reaction in the capital
snarket not only in our country but
z1so outside, I think Parliament would
rever hesitate to arm this Govern-
ment with more powers to remove
malpractices and take stringent mea-
sures to preven! fraud going on in
free enterprise. There is no place
‘ar a free capital in this country at
the cost of the community and the
nation, to do all sorts of mischief
and create difficulties for the develop-
ment of our country. Mr. Masani
mentions about the accumulation of
rowers in the Government: he has
«Jso stated that the present laws are
adequate to regulate the corporate
sector and there was no need at this
moment when capital is shy to go in
for measures like this. But it would
have been obvious to him after the
zeport of the Bose Commission and
the report of the Shastri-Daphthari
committee that the present laws are
not sufficient to prevent malpractices
that came out in the course of the
investigations. My complaint is
that this Government has done pre-
vious little to prevent these malprac-
tices in spite of the fact that more
«nd more powers are unhesitatingly
teing given to this Government.
I one goes through the provisions of
this Bill one would find that in spite
1916 (Ai) LS—7.
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of the specific recommendations
made by both the Bose Commission
and the Daphtary committee, the
provisions of the Bill do not go far
enough to prevent this mischief. They
have enough power not only in this
company law which has been amend-
ed several times during the course
of the last nine years in order to give
them more powers.to check mal-
practices and to prevent anti-social
activities, but there are the Defence
of India Rules at their disposal to
take action if there was no adequate
provision in this Bill for any contin-
gency.

So far as the present Finance
Minister is concerned, not only has
he all the legal powers but—I would
not be uncharitable if I say—he is
enjoying almost a monopoly so far as
the shaping of the economic policy
of this Government is concerned. He
has also vast experience through all
these years how and why, in spite
of best efforts, the private sector is
not playing its part as well as it was
expected to play. If in spite of all
these laws evasion of income-tax
tdkes place, blank transfers go on
merrily—Shri Masani indicated that
even in the United Kingdom this is
permitted and we shoulg continue this
practice in this country—I say there
would be no harm at all if the blank
transfer system is altogether abolished.

15.57 hrs.

[MR. SPEAKER in the Chair]

I would welcome if in this measure
there was a provision to safeguard
against manipulations and manoeuvres
and to control companies with ficti-
tious names. All these have conti-
nued in this country, and that is
because the Government have failed
to take any action. They have fail-
ed miserably, I would say. Here and
there. they have sometimes caught
hold of small fries but so far as the
big business is concerned, which is
at the root of the very difficult situa-
tion that has been created, they have
done precious little.
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[Shri Surendranath Dwivedy]

In this connection, I want to refer
to this aspect. After all, they have
the Company Law Administration to
administer all these powers which
have been taken by this Government
and this executive. Now, there is a
history behind the company law
administration itself which is known
as the Company Law Board or some-
thing like that. For 20 years they
have discussed as to what will be
the powers etc. of this body, and they
have wasted time—it was under the

Commerce Ministry. It was again
transferred to the Commerce and
Industry Ministry, after it was

taken over by the Finance Ministry
for some time. Now, it has again
come back to the Finance Ministry.
One does not know whether this is
the final thing or again they are go-
ing to transfer it to some other Minis-
try or not. But what is the record
of this Company Law  Administra-
tion? It is very disappointing indeed.
It is not that these things have not
come to the notice of the Company
Law Administration. It is not that
reports of malpractices in respect of
various companies have not been
brought to the notice of this adminis-
tration or the Government. The point
is they have always hesitated to take
action. Even in the case of the
“Mundra deal”, I would respectfully
submit, it is not the Company Law
Administration that uneartherd it.

Mr. Speaker: Is the hon. Member
going to conclude his speech in a
few minutes?

Shri Surendranath Dwivedy:
Sir: I have just begun.

No,

Mr, Speaker: Then he may conti-
nue next time. We have to take up
another item now.

16 hrs.

DISCUSSION RE: MANUFACTURE,
CONSUMPTION AND PRICE OF
CARS—Contd.

Mr. Speaker: The House will now
take up the discussion under Rule
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consumption and price of cars. We
had originally allotted two hours for
this discussion. About twelve hon.
Members have already spoken on this.
I have a list of 18 others, besides
those who might try to catch my eye.

Shri Hari Vishnu Kamath (Hosh-
angabad): It may be extended by
one hour.

Mr. Speaker: That
are having today.

Shri A. P. Jain (Tumkur): Let it
be exclusive of tae Minister’s reply.

one hour we

Mr. Speaker: Even if I extend it
by another hour I cannot accommo-
date such a large number.

Shri M. L. Dwivedi (Hamirpur):
Let it be two hours more.

Mr. Speaker: Then too, if I
ten minutes to each hon.
it means that I require three
for 18 hon. Members whose
are here. Besides those 18,
would be others also who have
given their names,
to speak.

The Minister of Finance (Shri T. T.
Krishnamachari): Cars are very
interesting, and if I am a layman I
would also like to speak.

give
Member
hours
names
there
not
but are anxious

Mr, Speaker: I would also like that
hon. Members have a free expression
of their views. What does the Minis-
ter say? .

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): I am' unable
to say anything. As has been the
experience, it may not be possible
for the House to continue after 5.00
because there may be lack of quorum.
Therefore, my suggestion is that if
possible we may finish this discussion
®today instead of dragging on this
debate for more than two days. But
I cannot advise you as to how you
will manage such a large number of
speakers. I do not want any hon.
Member to be deprived of his say.
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Shri A. P. Jain: It is not a question
of two days. On the last day we had
only two hours and today we are to
have one hour.

Shri T. N. Singh: What I meant was

that the discussin was spread over
two days.
Mr. Speaker: Then it is my mis-

fortune that I shall have to dis-

appoint many.
Shri Hari Vishnu Kamath: Select
some.

Mr. Speaker: That is the difficulty.
H Shri Kamath could help me I
would put him in the Chair.

Shri Hari Vishnu Kamath: Please
spare me that,

Shri S. M. Banerjee (Kanpur): The
Minister can reply toworrow.

Shri Joachim Alva (Kanara): Sir,
1 would suggest that we give two
more hours........

Mr. Speaker: All right. Shri Alva
may speak now. But I would request
hon. Members to condense their
remarks in a shorter time than even
ten minutes.

Shri Joachim Alva: Mr. Speaker,
Sir, I would like to ask the hon.
Minister, right at the outset, what
was the Planning Commission doing
in regard to the manufacture of
cars, in regard to this high priority
of industrial development, namely the
manufacture and sale of cars. The
hon. Minister was in charge of the
transport section of the Planning
Commission. What were the directives
that he was pleased to issue? What
were the instructions that he gave
to the Ministry and however the plans
drawn up and what were the
priorities that were given?

Sir, we have three manufacturers
who hold the country to ransom, who
have almost blackmailed the country
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in regard to the prices of cars, in re-
gard to the production of cars and in
regard to the development of motor
car industry. 1 have been into the
automobile factories of the Soviet
Union, China, Poland and Germany
and the aircraft factories of Europe.
1 want to know whether these three
motor car factories set up in India
can be overnight made into war
machines. We are on the eve of a
great war with China. We have al-
lowed these three companies in the
private sector to blackmail us. They
cannot produce aeroplanes. The
Hindustan Aircraft Factory which was
started for the manufacture of motor
car was overnight turned into a
great instrument of war. These three
factories, at the behest of three capi-
talists or a group of capitalists, are
robbing the profits of the companies,
manipulating the losses, not pursuing
good causes and playing shuttlecock
with the peoples, money.

5528

When the General Manager of the
Hindustan Aircraft Factory put for-
ward a proposal that he could pro-
duce a car for just Rs. 5,000,—many
of us have sat in that car—when he
has got a scheme by which the
country can be divided into four
parts and motor cars can be manufac-
tured for Rs. 5,000, that proposal was
torpedoed by these industrialists. To-
day the car is a toy of the rich man,
it is the toy of the very rich class. It
cannot be bought even by a person
in the salary scale of Rs. 500 to 1,500,
He has to go to Government, ask for
a loan, take the money and then buy
a car. It is beyond the reach of an
ordinary man.

I will narrate a small incident
here. Some years back, when our
late Prime Minister was alive, I had
a second-hand or third-hand Buick
car for which I had paid only
Rs. 3,000. I used it quite frequently
and during the election campaign it
was of tremendous use to me. When I
invited the Prime Minister to travel
in that car, he said “I could not
travel in such a big car, because the
people will say that ‘you are a
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[Shri Joachim Alva]

Congressman and you are travelling
in such a big car’”. And, mind you,
it was a second hand or third hand
car which would have been thrown
away as junks in the United States.
When the hon. Prime Minister of our
country chose to travel in such a
small car, the industrialists and
Maharajas of this land want big Limo-
usines, which we cannot afford, and
they change their cars every six
months. When our revered ex-Prime
Minister. Shri Jawaharlal Nehru
could travel in a small car. not
because he could not afford big cars
or big cars were not available but
just to set an example to the common
man of India, when he could say
that he could not travel in a big car,
why could our industrial friends not
follow him? And remember that
the car which is used here would be
treated as scrap in America, because
the second hand or third hand car for
which here we pay Rs. 30,000 or
40,000 is a junk there.

We must take the production of
cars from the hands of these three
capitalists if they cannot tackle the
problem of production of cheap cars.
We must take it out of their hands
and start producing them ourselves.
Is the hon. Minister ready to do it?
What did he do in the matter when
he was in charge of the Transport
Section in the Planning Commission?
I want to know his views in the
matter. It is no use tinkering with
the problem. 17 years have passed
and we have not produced a car
which is within the reach of the com-
mon man which can be put on the
road.

Only two vears ago Rs. 20 crores
were allotted to Mahindra and Mahin-
dra as loan ' for the production
of jeeps in thousands. The Chinese
carried away 11,000 jeeps from NEFA.
They were thieves and they carried
them away, including the medicines
and hospital equipment. We must
produce jeeps which can be used by
peor men in the country. Now they
cost not less than Rs, 3,000 or 4,000.
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Now the Birla Brothers do not

want to leave out anything for other
folks. Tatas do not want to leave
out anything to anybody. All the
capitalists of India are taking the
same position. Unless the Govern-
ment control them, they will not
allow enterprises meant for the
small people in the country. What is
the result? The cars are left to take
care of themselves and God has to
take care of the nation. It is time
that this Parliament, the sovereign
Parliament, elected by the people of
India, take things in their own hands.

China is a menace to the whole of
South East Asia, including India. Mr.
Mao Tse-tung can take the whole of
South-East Asia by putting through
six telephone calls. When that is
the position, we are exposed to the
rackets of these people. I am speak-
ing with the whole moral fervour at
my command. It is only the rich
people that these capitalists are serv-
ing. They allow the profits to go on
increasing within their coffers and
scuttle the objects of our industrial
policy. Here is a test for our social
welfare aims. Unless the cars are
meant and produced for the poor or
common people, we have no future.

The total revenue collected by the
Government of India in one form or
another in 1964 on account of auto-
mobiles was Rs. 231 crores. Every
time these companies increase their
production targets, they increase
their prices. Though their profits are
increasing, they manipulate them;
their losses alone are shown to the
Company Law Department to bam-
boozle and fool them.

These are rackets which must be
curbed. The enemy is within us, not
outside. Do not he afraid of China;
there is nothing to be afraid of China.
But the enemy is within our soul,
within our body politic and unless we
curb this enemy, thesec dangerous
elements inside our system we can-
not march forward nor can we defend
our country. The saboteurs are inside
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our economy, inside our industry, in-
side the progressive movement of the
people and unless we go forward with
a spirit of defiance against reaction, we
cannot take our country forward nor
can we leave a legacy for the future.

The sales income of nine companies
manufacturing ancillary parts rose
from Rs. 116.6 crores in 1962-63 to
Rs. 122.6 crores in 1963-64. The manu-
facturers of ancillary parts want to ex-
port ancillary parts out of India. That
ig the situation. When we are produc-
ing ancillary parts into profusion,
what is the difficulty the cars are
faced with? One car is......

Mr, Speaker: The hon. Member’s

time is up.

Shri Joachim Alva: Give me five
minutes more, Sir.

Mr. Speakier: I cannot give. I will
have to enforce strictly the ten mi-
nuteg limit.

Shri Joachim Alva: I will finish now.
There are three giant American com-
panies.

Mr. Speakier: He looks either to his
right or to his left but never to the
front.

Shri Joachim Alva: I have looked at
you all the time.

There are three giant companies in
America. The budget of the General
Motors alone is 50 per tent above that
of the Government of India. They can
buy ug over. But we are an inventive
race; but not a disciplined race yet.
We can invent and manufacture
every part of the car. We can put up
any factory. We have put up the
Hindustan Aircraft Factory and the
Hindustan = Machine  Tools. Amul
butter and Amul cheese are the best
in the world. If we are able to take
care of things from milk and butter
right up to machines which go into
the aircraft, are we not able to pro-
duce a car? But we are under the
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capitalists. We have to cut this
Gordian knot.
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Rs. 25 crores worth of foreign ex-
change has recently been released to
the automobile manufacturers for the
import of capital equipment to en-
able them to expand production to
60,000 cars. China has produced only
in one year 60,000 trucks with Russian
aid about four or five years ago.
They did not produce any cars for
their ministers and their wives; they
had to take to buses. But here I
must have my limousine model chang-
ed every three months. My 1nodel
must be the latest from General
Motors. If that is the situation, we
cannot improve the race.

Mr. Speaker: The
must conclude now}

Shri Joachim Alva: I am sorry, Sir,
you are not allowing me. I am
grateful to you but I must say......

hon. Member

Mr. Speaker: Order, order,

Kashi Ram Gupta.

Shri Joachim Alva: Unless we pro-
duce a cent per cent car by our own
efforts and a cheap one 00, we cannot
achieve anything.

Mr, Speaker: Shri Kashi Ram

Gupta.

Y wrw e (TEET) o ey
wgiEa, fawdt arv o aga § WA
Azt 3 39 faug a¥ goq fa=e g%
&l & 7 & awmar g 5 & o9 famre
SFE FIF T § AWAE AT T
frw F&T | UF AT A7 g9 AeTET
fagrg o fawamm 5@ & Aw 39 &
srafaFEqal 1 W@y § 5 g7 TE
B ®EAT FTT A18Y & 1 T AWr I &7
I[ET FIY T T4 A a1 34 § fF
IS ST § T G &9 F wferew faafy
FT ATASAT T g TR AT FC F1 7T
FA T AT &Y GQT G grAT 2, SAF
IG A TR AT A I G TG GRT A X
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[t st T 1)

3T AW F OF FATT [IAT I qTA HISHT
FTT @ & T2 A5 & | AT N ITHT
| @ g 0 399 #fus & ar
qrfeatie & ST Fmx § 7R A Sar
¥ T27 IWTT W@ § W 9997 ¥ ==y
ATFCES F AN § | § FT @A H7
el @GR § R TE W@ a6
g

5T T ug A4 {5 Opq w0 &
fore g7 #190 &7 gravEFar 7 F &
FAMN FRIGAT IR & ? F qwwar
# fr afs ga &1 et s aA 2 A 47
qZT TN AT T FATAT AT WX I
¥ A d0 sfe w1 &@9T gom, SEwr
HETAT AT UM AT JFHT 7Y F
e Y IgHT GUT RO IS AT §
GRA TIGAS FT HIMAT FAT FAT
HT IHFT TI°9 FCAT N | 919 ZH
T aTdl B g9 @A § A AF I A1
£ 7§ sq7A Y AT 9T AU WA AgRy
X fean ar 1% IRA M 39 FF fa=are
FT BIT & | SR TgT WA ¥ I
& o1 1 fog 39T arad ag &2
i TS AT <AT 99 WY & qQ AAAT W@ |
19 grq a8 € 5 T Fwafaar s13
FME@EARIT I g I @&
& asar g i g Y gfoz & gasr
g w9 g g & ar § & ww
Fgm | forg Fora daT SAwt far o
TEr &, 39% AqIEs A1 A F F4T T
3 & a8 fagraa afear a5 FTERT &1
zafag @9 1 a8 fosma g f& F)
aga afear fen 1 T § | 99 7 3w
F F1E FTU T TIT ZAF AT FT TATH
T & @Y ag a8 Fear & f5 fadwi
FT FAL I THY ATHT FAG FY 77 &r
1 SIRT TS Y &, At a8 gAY
T8 AEl AN ¢ | AT N fa=e daw
g & a1 &t gaT frarer T afey
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a1 fex  Fwafagi &1 3% F<aErar S
=1fgd, TR Y 3T FTA FT F4TfRY
F BT FW@ET AMEE HAYT &
F 37 FFAAET 1 qOT gA F T AT
gy | S8 Hawar # wwafaal 1 Fg
FATERTY AE W A W qEFR
T " AT ST

TANE H S A oF wHFE I
W | I L, TR N BT AT
arfgd 1 a8 @ &0 ¥ § fr foer
AW H FTA FT AR § IF AT H FIA
1 femior &Y &1 T 8, T 4G a9 @Y
& a1 3T AR F g dAre @R A
R g a3 s gy faar
o1 T2 et 3, g7 av= weafat €1
ITATIA &THAT F1 TGTAT AGT ST qHaT |
IF FAIT § TET FT G § 5% ard
H haET FIAT HT T TGH F1 JIAET
fe ag foer avg ¥ zq sgwArfe @7
TFAT TR § | FT A8 THIAHT A
sAFmfFe 1 94V W § | 97 @
AT FIX AT § AT ATHT §IR F1A
T AR g W I FT FF-wlE gqqy
g2 fF 3 X @l g% a1 f6 9
IR FTL T 7 A FT 7T SO & 7
F4T TG AT AT FHTY a9 T STAT
& A1 A ITAT FT qAATT T TTW
fava ST € ¢ W STeE g aAw
i ar feT ag S da1 R A A
R 9 & I F qrfe S T g
Sme ? & wwwar g e ooger w1 ag
T wifed f agwm & St sawATie
FTU A 9 W& I8 &H &7 | Ig awy
e g FaT § 9 fx wwer o wiwd
I g7 fFar e | R ag A e
ITaT @ o fR @i ¥ w19 § AR A%
R FY ] o fov Y AT wmawmE: T
£ "1 o @1 78 &7 sEwT fawew
FT o T AT €7 F1C Y wTITEEAE
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R FT A, TE F AL FT AT, -
NATE F AEAGHFAE G FT JEA,
a7 ATFT FT A I v fFR AR
AT Y F g | WS g ag &
T A A ¥ IR 'Y WX IF
# Sy w7 |1 & AT dF I fAv
TR | g A IEr IR faw
aren o ®WE gy T@A qEr @
g fF 3@ s w1 e few
TR & g Fum | a@Forg fF
SFATIHE agdr AT WY

EREY I FvEg § qg QAT e
o fea aTg ¥ 75 o F14 #7 goear
Iz & F1 1 EWAI T IAT TE A ¥
A & & o aw #715 # owqer
AT 4T BT q=AY FX FAY FT I1T
JIFTT F I5r€ 471, 390 &7 FY qTET
FEAY FTT FAM 9T T AT § Ifod g8
faw g 9= T FET RN TR T
qiw a9t &, T4T TIIGTT P07 F T
«t FHAT FAT R0 f5 gt FOH
T Srafasaral § wmar & ar gy
T Tg HEGT FTT FrAFAFarsi & gt
2 @ TRET WA FATAT q0AT AfEA
AR R FE WA § AT AR Ay
qERT AT TG AT wfAvm ¥ Fav
w ¥ §, IAMAQ I 30! A=W qAGE
¥ M N MR IAHRI q% 19 qTE
AR ¥ 92T FT JIAAT AT | IAHT
FaaTT wifgd & s @y A #
AT & AT TAHT AT A AT 3T THFE
& W 37 g a3 & R Tg w4
3 ¥F@E qT TAW gL AT AT
T TGN AT § A TESr WY oEose
TN IAFT FAT A WX GHT
Fx Af F wo5e AR F FgeTT MHF |
IR g WY qq=vAT ATfRd fo rafawar
F W 97 fEg 9T 1 FTT W
a9 agt ¥ a4, fFg qEe § a9
T 37 TF g7 AT Frafaay 1 "
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&, Ta¥ ary # ot A daen qfww €7
¥ &) AT 17 | K g qwmar g fF
F§ q@z o0 fF AT IAE FAL
ITAT ISAY TR | FTHTT BT AT 79T
g XA e} oy ae @ T
R e 3 agr qarHr 797 @Y § | aFR
@Y wedt & i a¢ 3T% T FY FIA
FET & FfqF TATH T W | E
afer 97 wfas Fma £ a9 gar
a1 gaH waaw g § fF g Iy
FT T A TAAY F7 @ & av few aE
THAGHT ¥ & a7 fET @ F) IgF@T
ST T § 1 39 feafq &7 wo@ & 3|
¥ 9T FAHT 99T GGT H IAQ @A §
U £ TE) 2 qFAT & | TEHT W
TATYHT T FCAT & AT ES FIT FTA LM |
qgeft a1 At 3 & FF A Srww Ao
@Y & 39 g { A 37T E ALY
T @Y 8, T Y A% &Y, TEHF I
FEAT &N : g fAoiy g7 FY ag FA0
grm fx feg aee & 1% @ W
R AT FE F HT AT TN
AT F IqFT T 9T &1 | A
I TH I F TAT AT F WA A Al
S g 5 fr a3 § ot F12 99
T & I IqSHT TTEY [T g1 SqAH!
T GAE 37 T | G 7 faRa
q&ET ¥ gaw &, G ik @ oS
QUF T, ITFT HAL T ST, IgHT
aqr o wrafasad §, sAwr = §
@A gU 3 fawmr & fammz Fxar 91fe? |
s gt g war @t & qwwar g 5
ST qi It § Y w7 9FT OO g
39 fasw AT | SEFT ®F  Fe AT
fey fr Ffae & § 2R a3 a8
TTHY FY 3G FIHIY T IQTEA a8 |
Shri P. R. Patel (Patan): Mr.
Speaker, Sir, I would not be senti-
mental and take the support of slogans.
Let us see the facts and value the

things. If by abusing some manu-
facturers or calling them racketeers or

5536



Discussion re:

5537

[Shri P. R. Patel]

musketeers we can get cheap cars,
well, I think I will be very happy.
But the fact js otherwise. If we look
at page 476 of the Third Year Plan,
we finq that our target in respect of
passenger cars was 30,000 and that in
respect of jeeps and station

wagaons
was 10,000.
An hon. Member: What is the
achievement?

Shri P. R. Patel: After setting out
the targets, what does that plan say?
1t says: - '

“Investment designedq to inrease
the indigenous content has to take
precedence over investment in
establishing new units or expand-
ing existing capacity.”.

Then it hag Yeen stated that Rs. 40
crores exchange has to be given on
capital account and Rs. 175 crores on
maintenance account. I would ask
the hon. Minister whether these ex-
change facilities have been given, and
if not, the reasons therefor.

I know that the present production
of cars is 23,000. So, we are deficit by
7,000 in relation to the target. The
capacity of these companies, if they
could be given certain facilities, i< to
produce 40,000 cars. I would like to
know why this capacity is not utilise.

Then, it is said that these companies
are making huge profits. Every com-
pany and every individual wants to
make profit, and is for profit, but no
company should be allowed to make
more than a reasonable profit. I would
point out that the price of cars was
fixed .by Government in 1957. The
Tariff Commission is also there, and
they haq gone into the matter and it
was decided that whatever additions
in the prices could be made would
be on account of the taxes. After 1957,
however, certain changes have taken
place. Firstly, the manufacturers are
required to get certain ancillary parts
from outside, that is, the indigenous
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parts. The prices of these indigenous
parts have increase in certain cases by
100 or 200 per cent. Irrespective of
whether the prices of these indi-
genous ancillary parts has gone high
or not, jrrespective of the fact
whether the wages have gone high, or
not or the dearness allowance has
gone up or not if we still say that
there is an increase, is to right to
make such statement? After all, what
is the increase which has taken place
during these five or six years? Despite
increases in other jtems, the increase
in the prices of the cars is oniy
because of taxes and nothing more.
So. how can we charge these manu-
facturers with the accusation that
they are making huge money?

Then, I would like to refer to the
report of the Jha Committee on the
automobile industry, of 1960. That
report says:

“We consider it legitimate that
the price fixation policy shouid
be such ag to enable a reasonable
return to be made to the investor
in the automobile industry pro-
vided the unit works efficiently
and economically. It is an industryv
which does need a large invest-
ment to be economic ang success-
ful and as the less important
industries are making good profits
the investment in the automobile
industry deserves some incen-
tives.”

I would request Government to lay
the latest repoit of the Costs
Accounts Officer on the Table of the
House so that we may know what
that report has to say. Let us be
fair to the manufacturers. If thev
are facing some difficulties, let us
try to solve them. At the same time.
if they are making more profits, let
the matter be referred to the Tarift
Commission. But what is the sense in
maligning these manufacturers and
talking of some new cars?

Shri Kashi Ram Gupta: What about
the quality?
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Shri P R. Patel: If they are found
to be deficient in the matter of
quality, it is for the Government to
ask the manufaturers to improve the
quality, I would not come in the way.

Shri M. L. Dwivedi: Why should
the manufacturers not see to jt?

Shri P. R. Patel: I am not able to
understand this talk that we must have
a people’s car. In fact, I would be
very happy if the poor farmer could
get a car and have a ride in it. But
then to call it a people’s car, I
would submit, is a misuse of the term

‘people’.

Shri M. L, Dwivedi: The farmer sells
his produce at low prices, while the
cars are sold at high prices.

Shri P. R. Patel: Who are the people
who can have these cars? It is only
those who can spend about Rs. 2000
on the maintenance of the car. Only
those who have an income of not
less than Rs. 10,000 or Rs. 12,000
would be able to have these cars.
How many of us in the country have
an income of more thap Rs. 10,000 a
year? So, how capn it be called a
people’s car?

My hon. friends are talking all the
time of having a cheap car. But what
about cheap tractors, cheap ploughs,
and cheap fertilisers? Nobody talks
about them. Everybody wants to
approach the upper middle class only.
They want to win the affection and
sentiments of the upper middle class
and so they are talking of cheap car.
Otherwise, cheap car has nothing to
do with the poor people or the common
people of the country.

I would point out one other thing.
When the Planning Commission fixed
the target and also the jnvestment,
the hon. Minister who is now in
charge of this Department was himself
in the Planning Commission. I wzant
to know from him whether he has
fulfilled the responsibility of Govern-
ment in giving certain facilities or
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that, and if so what are the reasons.
In 1962, Government was at the point
of giving assistance to this industry to
oroduce more, but the emergency

came and it was not given.
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Looking to the facts as they are, if
you only abuse the manufacturers,
abuse the capitalists because they are
capitalists, it is not proper. Let a
commission be constituted to inquire
into the whole thing, whether these
c'ompapies have gained anything or
made a profit, if so, what profit, by
producing Fiat, Ambassador and
Standard, leaving other things they
produce. I would as the Minister to do

this. They are not able to give
dividends.
Shri M. L. Dwivedi: They should

abandop manufacture.

Shri P. R. Patel: It is very easy to
say because you are not a capitalist,
you have not invested any money.

Shri Bhagwat Jha Azad (Bhagal-
pur): You are?
Shri P. R. Patel: I am more con-

cerned with the industry of the
country?

Some people want cheap popularity..
They do that by calling themselves
socialists and abusing the capitalists.
If that popularity is to be gained at
the cost of the jndustry oi the country
and prosperity of the country, Iet
them be happy.

Shri Alvares (Panjim): The issue of
the small car project is one that has
been turn out of its context and there
have been accusations and counter-
lobbying. Bt if it is looked at from
its essentials, I am sure we shall be
able to discuss it dispassionately and
arrive at and understanding as to
whether the small car project is a
viable proposition or not.

The small car project was meant to
provide cheap mobility for a section
of our community that was marginally



Discussion re:

5541

[Shri Alvares]

able to afforq it. I use the words
‘marginally able’ for this reason,
that I am not talkjng of those people
who go in for the more expensive
cars, but there is a range of income
groups which I am going to prove are
sufficiently large, to justify the setting
up of a project to manufacture this
small car. It is also not a question of
competition, as Dr. Lohia out it,
between trucks and buses for the com-
mon man between the three models
being produced in the country and
the small car project. All these three
serve their respective spheres and they
are vital ip their own spheres. There
is certainly no competition between
trucks and buses. They can be pro-
dued to any quantity as long as the
economy gives them the opportunity
to do so.

It may be argued that there would
be competition between the three
models produced in the country and the
small car project. But if one looks at
the market, if one scrutinises the price
range of these cars, Standard, Fiat and
Ambassador, if one looks at the market
prices ruling today, the seller’s market
prices, one will understand that
there is a wide range of prospective
buyers who want to buy this car but
do not get the opportunity to do so.
At the same time, there are a vast
number of people who have to do
without this car. From the statistics
I have culled out from the Economic
Survey presented at the time of the
last budget, I find that in the fixed
salary income groups in the rang~
Rs. 20,000—25,000 there are 7,500
tax payers. If we can estimate what
is the total number of those in this
salary range all over India in the
private sector, I think we shall have
come across a phenomenal figure of a
section of our community who are not
able to buy these three models at the
present moment because of income-
tax and other circumstances, but who
will surely be able to buy a small car
which will serve their needs. Therefore
the question of providing cars is not
a question of competing either with
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the three models or with the trucks
and buses. If the economy can afford
it, it should be produced. I am a be-
liever in an expanding economy, not
a restrictive one, and if there is a range
of economic operations which will be
accelerated by the setting up of a
small car project with its ancillary
industries, I think the project will be
well justified.

The question of the small car pro-
ject is one where Government inde-
cision and procrastination has almost
killed it. The L. K. Jha report and
the Pandey report—the second one
has not seen the light of day—have
made certain recommendations. But
what curious arguments they use in
opposing the small car project! They
h~4q three considerations, they say.
Firstly, the Indian weather is not
suitable for a small car. It is a fan-
tastic argument. Then they say that
the size of the Indian family is so big
that they will not be able to squeeze
themselves in a small car. And the
third argument is tha. the roads in
India are bad. I think that any com-
mittee charged with the serious
task of examining such a project
should not ‘indulge in such hilarious
suggestions, and therefore, the small

car should be considered on its own
merits.
In the present circumstances, faced

as we are with foreign exchange diffi-
culties, is it justifiable that so much
money should be spared for the
small car project, or that this section
of the community should be provided
for? This is surely a point for con-
sideration. But, in our present econo-
mic set-up we cater to all economic
ranges. We cater, in textiles, from
the ordinary khadi or the cotton drill
to the most fantastic silks and other
things. In the scheme of housing also,
we have wide ranges to accommodate
all sections of our community. In
other consumer goods also, there is a
range that caters to the very poor and
{0 the very rich. Therefore, I do not
see any reason why, if there is a range
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in our community who are able to
ofiord a small car, we should not pro-
vide for it, for, essentially it means
thei we are generating economic ac-
tivity in a section which will be
perfectly viable.

Therefore, 1 think that this small
car project should reczive the serious
consideration of Government. As the
vproject develops, its ancillary require-
ments also will catch up.. If the roads
are inadequate, I am sure the roads
will be built up. Shri Masani, I
think, was the President of the Indian
Road Transport Organisation, and he
will bear me out that because of the
pressure of road transport, road de-
velopment had to catch up with it. I
am sure that just as roads will catch
with the number of small cars that
are put on them, so also the size of the
families will be such as to accom-
modate them within a small car. And
as for the weather, that is also chang-
ing. So, I recommend that Govern-
ment gives serious thought to the
cetting up of the small car project.

=t Ho o fEA : Twewer WY,
TH YIEY 9T HA OF Ffaar g W
AT S fF zq THICE —

“fagmd qF TTETT TG S
a5 wrvd § fF ¢ ¥ ¥ $ 5 @ oy
g ot fiF azi & F17 fmlamy & 33=TT
FF IR A A E R F A oA
E 10 - S
Mr. Speaker: No motives should be

attributed to any hon. Member. That
is not fair.

ot Fo o 73N : & 73 am™
arfew AT g |

ot WEIE W7 9T @l ¥
9gq ¥ AW T § 37 Y THIA 3IA
5T &, e aTAT B TGN W

TR WEEW . WA e, & ¥
Tgi F gue Y i =9 TR E, ST A
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Y ARTEE WAL - F T0 F fag
T F2 wE

=t Ho Wo feqqt : ¥ w7 T &
fe a&r w13 7 w=F 7t 9% A T0E
¥ & afew 75 o g9t ot i gk
st f5T 99 @Y § a4 feerv vt
FR R § e aT R gw AW g
& ar F0 F fagior & grawy § Ry
™ § 1 gafg & arean g fF 0¥ g
FX ¥ faginr & o3 @ aw s
aifew famat fe Ao &) graws=r &1
BET F & fAair ¥ faw g ¥ w5
Fafeat W Far$ 47 | 9T FHS ¥ W
7, fawifor a1 91 f& @R #1777
S AR gy FAfedt ¥ 6 7% fawifeor
F o fF 3w ¥ BRY FR F9E Iq
fom#Y f 3% aga mavawar @

T AT At T &Y & o qw Y @
&1 g9t 9X sgrer IR fear S
Tfq, FTT T 9T IF9T TG | FfFT
w7 & ¥|ar g 5 fear #1 aewr o
TR §FR &Y Aed T ghET &
16 94 99 9 @I & fow1 % qaea
a5 g s o) TeaT 7 3B @ O A
% TIY HT 29 AT (7T F7a71 97 59 95
9T #7 3¢ AT fawar & w9 o9 F
I T FY JYET A 1 TAT 7f0F 73
T & Q1 WX FIR Ao §7T &5 T W7
AT & A S (g dTT « Wi I F AT /Y
R TY ¥ Afys 7@ agT Wl ¥
afes 3 a1 718 TH T W AT aF 93

3T e

seqer wgey, {4 3T @ AR AW
F ) gg F@IEIT fF &9 1940 ¥ T¥a%
2500 ¥ ¥ afgar 31 B FIX AR
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[’—ﬁﬁ’o dTo fzﬁz’t]
T sawe #1X fraat oF &1 99 F
femma & a= AT & wiuF a3 gu ATHL
o3 7 faat =ifeg | =A% I Tw
TR ¥ A &1 @H =1f8T, 5000 ar
6000 ¥ SATET & B wTfge Sfere
THY T & AGY 1 T T ¥ AU aF A3
feur st @ 5 gqee faafo & @+
7% T @ A Fa ag faw i awr
o AT § 747 9g ALY T & A QA =X
A< felz F1< grAifs ag a7 F1T 8
g, O T &, AfFTaE 16000 WX
15000 ¥ faws W §? AT Ao &
BET F § fo Fo T&To 900 &
1200 M TfEA 500 ¥ 1000 ¥IF
TF 2 | IO & FATAT AT ¥ g7 G
FI0 § Tz FX 3T 4000 F faery
& 1 S g FT Fgav &, S awar
FTC FEAT § T8 THAT FY TG 79
4000 ¥ ¥ F37 g7 9 foert § 5
grefaar ¥ agl $TC q g7 I
w& & fear & wiT ag 5000 TOY H
o ot # faert & 1 & awr ¥ @
AETE | T aXg 9N &Y fame
FR 4000 ¥ Tl o< fo=ar 2
ToEd w1 et ) At g%
T T Twafaa F & g ¥ ¢ Ak
F FTHTT Y TAATET YFT THCT FET qQ
g ifs 37 $© SAwmfadi &1 g™
T Efem wfaw a9 SR 92 E 2
2R 37 F¢ flami & 33w agr
e @ § N fF wrR am e g
AR FAT A § | FR Fwtor o &S
wfgs ATar § a8 ITHT aF gHIL A F
Ay 7Y IJa<aT § 99 gW 3w § fF g
@ F AR TR A w7 AW AT 9
THT FTN FT W 4000, HX 5000 F
M 6000 F a9 F ¥ 1 39fq 7g a%
& ozt & ga w1 faafamy &1 e
SATET A5 @ 9 % A ST & )
gafag & argan § f a<wT< 9T g5
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fafesq =7 a9 @7 9= T9A F7
wHAT F7 AR ghrr ¥ AT IO F
F1 famior &1 car § 7@ F7 59F 777
faf=m %% v g7 F1v faafamt #
arq F AT AT afeF STAATF T A1 ATAT
g

& @t $1 @75 fxamn /vaar §
o T ag IAFT AR A3 JT AT
AT w1 frato ¥ fam gz % 41 9w A
HIEAE FTAAT AT 4000, 4000 FT FTT
T /I qOHT HTRT WY AW AfEA
afs o9 @ ag F1 . fAnior £ A7
FY BT T 3T wred # gAfqAn ag AT
FTH TSAT IFAT & |

ag B &7 % fagiw 771 foes
w5 grell ¥ fwear s+ 21 & Afe &
AIGHT FAATS: (5 OF GF FFIAT AT+
q BT FI T4 & A0 67 fagm 71+
aw &g 5 gw o ® THT 47, 9O
fazeit fafawa &7 fa2or & a7 w7+
g9 6000 ¥ FIT AT F7 90 AFA
Y G2 AET AT AT & | FHI AHTCH
oF R FWUAT BT F17 F fanioq 5
fau & arv o1 afea gy 7 fadt %7
1 A3¢ WAL | wfET 37 &7 47 FTI
2?7 za® wTew Anar Awr gy 2 fE
forr AT FY FT FT 367 fear wav &
FART AT L7 97 TTAT S | TZT FTI07
2 f& fagew ziar A sEfAAT FY T
gn A &% 16000, 16000 F faFT
& 1| Q3ETES EET W F7. TAAGST FIT
160009 fawdr g o fwdz 1
15000 § famadt & 1 367 a0% &
@S F AW £ | U TRAYTT &7 R
Zroa 78 2 f ag W we B E F Ay
I« q7dY, GgES TEET 8, =ifafer
fare st @, afaat 9 @ & ag
qHIEAT F O FT TANT ATIC FT AT
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7 i1 fr agA FedT "I &1 AT 2
w9 I A7 FY TS IATALAAT 5777 77
I TEN AT Al AIEIT 3F F7AMI
1 47g &7 #T fAqT F7 7T AIFT
a7 fqaeaor @@ oo g ¥ 7 "/
Y ATETT qE FT7 famior 7@ £
AT & AT A5FT A F G X AT
g At A1 of 1 F17 T AT, FF AT
w1 W FTeEea wrwe # fagAm,
2T A1 AT AT [T g ARG FIC AT
= 43 % 7Fa £ A1 9z @94 & fag
W W7 I T AT FTE |

1 stat f oft wraT $g TZ 9 A
Tl AT AEFT T2 q W 7L AT 97 AT
) § AEEIT 2§, T T WA HT 3
wRAife § A7 a7 F ATTHY & AT H
“Em f& 7 99 a3 aF ARG F 94
I w7 AT fAn T #7

Iz W1 F@eT Aifzn fv w3 3 e A
i & w19 AN @ & a7 qAG FTU
7 TTH AT A A R AT LW
I¥ A 9T 3 THRATEE  faEr
FTAT A0 | 7T A FI F FNRY T
argw wwMEAE a1 6 feam & feart
1 I F 17 7 9@ | HF AL H
?aww—aﬁefra%srﬁgfm—aﬂ AT
zear £ f& fazar A zrer A1 wwAT
AT amtmxrjr“r 17 T qAT WA
T= IF q1 20 AT OT TgH AT ;WA
7 fagar 491 3® U7 mar wqy
mag @1 ar gF 2 ! fewm
a1 gfqar fam f& ag@sr 9 12
9T H1T 14 799 WF I91 g A9 WY
97 A #1 FT 32 TIY 7 T9AT AT
2 Ft ATHIT FT ATH F T T 2
TeAT wEAT ER Afw 29 Zar fF A
Fam 15 g7 & wreT ag 79 | T 23
597 ¥ 97 7 32 ®7F A7 A7 F1 W@
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FTE IF FIET AT E ) FTIOU T 2
AT FFET ¥ 3B 0¥ AN § o %
frgeawr s & w9gAT & Al A= g
®IW AET I%id & AT TG wIor 2 fw
qa {191 ¥ a0 92 91 @ § 1 3afaw
oY gt o & fag @ fF owry T=
FTH AIIT, AT T WEFATHT 97 @1
far, 7t Sar saw I F7 A R
% im'cﬁaﬁrwﬁfmqu’rvm
1 AT T JARGT § IART aTT 79
A 9T | gafes 92T § 37 g T
STEET A% A g1 WA w1 9T frar
SR | W7 FTHT 7 qE q OF qET
N7 fae9a & |y 39 7 ®1 FAE0
A1 favare  fr s ol
q T A 9T T FHA AT AFAT
?ﬁrm:amaaﬁvﬁnza T=i ¥ 1Y,
M AZRY, § W9 FT geqag A0
g W1 AT A qA T FT 97 fawv
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Shri N. Dandeker (Gonda): Mr.
Speaker, Sir, I must confess that for
once I support the hon. Member who
spoke earlier in regard to his desire
that the car industry should be thrown
open to competitive forces in  this
country because we in the Swatantra
party so firmly believe in the benefits
of competition. So, I am glad to hear
that my hon. friend over there is
equally supporting full competition
and free economy, because only in
that way will you eventually get low
prices and good quality for the goods
that the consumers desire. (Interrup.
tion).

Mr. Speaker: Order, order. Let him

go on in his own way.

Shri N. Dandeker: If we have to
achieve our objectives in regard to
motor cars we have got to get down
to the facts of life. The facts of life,
first of all, in regard to the existing
cars can be grouped under two head-
ings: firstly what is the position quan-
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titatively? And, next, what is the
position price-wise?

Quantitatively, the facts are very
brief and very simple. The Third
Plan target for the cars that are be-
ing manufactured now is 30,000 per
annum. The present installed capa-
city, on double-shift working, is 40,000
per annum. I do not think there
would be any reason to quarre] wi
these figures. The actual production,
as against the 40,000 double-shift in-
stalled capacity, is today running at
something like 23,000 to 24,000 cars
per annum, but it is expected that in
about six months’ time, when the
manufacturers have made arrange-
ments for making 90 per cent of ihe
components in this country,—by
about the middle of next year,—the
production will be running at appro-
ximately 30,000 per annum which
again should be satisfactory, purely
number-wise, because that is the tar-
get that is put down in the Third
Five Year Plan. That is the position
as regards numbers.

But even here the question that
does arise is this. Although the in-
dustry has got, on double-shift work-
ing, the capacity to produce 40,000
cars, why ig it that the industry is,
unfortunately, today producing only
at the rate of about 23,000 per annum
or, at the most next year it will
produce at the rate of 30,000 per an-
num? That, obviously for anyone who
knowes anything about the industry, is
wasteful utilisation of the installed

capacity. The facts are again
quite simple as regards that situa-
tion. In the first place, quite
properly—I am not here in any-
way blaming the Government—
they have been pressurising the
manufaceturers to have more and
more indigenous components and
parts. The target now is 90 per cent.

indigenous component parts. That,
obviously, is going to take sometime
before the indigenous industry that is
outside these three units, as well as
the production of indigenous parls
within these three units, can catch
up with the requirements. But the

DECEMBER 17, 1964

Manufacture,
Consumption and
Price of Cars

5550

major fact is not only the difficulties
in the supply of indigenous compon-
ents but also, in particular, difficulties
in regard to foreign exchange ior
those components which have still to
be imported. These, Sir, are the facts.
Again, in this particular context, I
am not blaming anybody. The foreign
exchange situation. as is well known.
is very confused.

Shri  Harish Chandra  Mathur
(Jalore): Why is it that importing of
components. . .

Mr. Speaker: Order, order. Let
him proceed.

Shri N. Dandeker: I am trying to
give the answer. The position today
is this. As a matter of fact, the
foreign exchange situation is so diffi-
cult that now the Government,—I
assume for right reasons,—are thinking
of imposing further cuts of somethinx
like 0 to 12-1!2 per centof the foreign
exchange allotteq to this industry.

I assert that that is the factual posi-
tion even though unfortunately many
of us here may not like to face these
facts of life that the industry has to
contend with. Along with this, there

has occurred during the last coupie
of years, shortly after the Chinc-e
war,—again quite understandably —

a considerable spurt in the demand
for motor cars by various public au-
thorities; those, in particular, con- *
nected directly or indirectly with tre
growth of the defence forces, with the
growth of defence production, with
the growth of defence organisatin
and all that goes with it. Consequent-
ly. the present position is, on the one
hand, we have the capacity, and cn
the other, we are unable to produce
to full capacity for the reasons I have
already stated: and,—if one had a
third hand,—on the third, there 1s
this fact that the demand for cars.
particularly by public authorities in
recent years has increased very con-
siderably and quite rightly;—again I
am not blaming anybody and I am
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merely stating the facts. That being
the case, there remains a tremendous
volume of unsatisfied demand.

The next question would be about
price. A good deal has been talked,
quite loosely, about the prices of these
cars made in India.

In this connection, the first pro-
position that, I  think, the House
ought to appreciate is that today

there is included in the price of every
car a tremendous load of imposts of
one kind or another, from one gov-
ernment authority or another. There
is such a thing, for instance, as im-
port duty and surcharges on import
duty on imported components, excise
duty and surcharges on excise duty
on locally produced components or
raw mateials, there is alsp sales tax
on those components and raw materi-
als; then there is excise duty on
the built-up product and there is,
also sales tax on the built-up product.
The various types of cars now pro-
duced in this country bear a load of
something between Rs. 4,000 to
Rs. 5,000 per car for these imposts,
and I do not know how anybody is
gaing to produce any other car more
cheaply, either this car or that car.
It is quite impossible to sell any
car at Rs 5,000 because, quite obi-
ously, what they are suggesting is
the absurd proposition that a car can
be sold only for the customg duties,
excise duties and other imposts levi-
ed by the Government. Moreover, I
find on a comparison of the Indian
car prices exclusive of these imposts,
that the position is that the Indian
costs only about 12} per cent more
than the cost of the corresponding
car ex-works in the countries from
which these models have been
taken manufacture like, for instance,
the Standard’s—U.K. price, the
Ambassador’s—UX. price, and Fiat's—
Italian price.

So much about the price question
though I would like to add one more
comment. Apart from these imposts
there are, after all, such things as
that the production cost varies with
the scale of operations; it varies also
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with the differentia] between the
actual production and installed
capacity, because then you get a heavy
load of unabsorbed overheads, then
you have inherent marginal inefficien-
cies and things like that, when we
are embarking upon production of
cars only over the last fifteen years
compared with no production of cars

pre-war.
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Finally, on this question of price,
1 do not know whether hon. Mem-
bers are aware that since 1957 the
prices of cars are controlled. On
several occasions the controlled price
has been gone into. As I understand
it, the only increase allowed over the
controlled price fixed in 1957 or 1958
have been for the changes in these
government imposts, no allowance
being made for the rise in manufac-
turing costs that has taken place over
the years with which we are all
familiar.

Sir, T would like to devote my re-
maining four minutes to the question
of small cars.

Mr. Speaker:

Shri N. Dandeker: Sir, I am as anxi-
ous as anybody else that the avail-
ability of cars, availability of cheap
cars, cars that can run on the Indian
roads, and not just cars that can run
in Delhi or in Bombay or in Lucknow
where you have first-class macadam
roads, should be there. I am with
everyone on the proposition that we
should have, if possible, a smal] car.
But wishing for things is one thing,
and realities of life are another. The

Three minutes,

facts of the case are these. The
Jha Committee Report, to which so
many hon. Members have referred

but which very few have apparently
read, has gone into this question with
great thoroughness. They have
sounded all kinds of notes of warn-
ing. I do not want to go into the
details of the question of making this,
that or another model of small car.
The point is, they have said that with
the best estimate they could make
then, it was possible that, perhaps, a
small car of the kind that was then
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envisaged might possibly be produced
at Rs. 6,000 or Rs. 6,500 exclusive of
these government taxes, the- taxes
and imposts that 1 have referred to
earlier. They said, however,
this question could not be considered
in a vaccum, that is to say, by merely
asking, shall we or shall we not
have a small car? As if all the other
problems hanging over head  were
already completely resolved, and, as
if, the moment you say that you want
a small car, it will be done. The
economic size of a plant for small
car, I imagine, is something like
Rs. 50,000 units or at least 30,000;
nothing less than that. What would
be the foreign exchange required and
what would be the technical person-
nel required? Have we got a surplus
of all these? Have we got a surplus
of foreign exchange? Have we got a
surplus in terms of rupee resources?
Have we got a surplus of technical
manpower? Having regard to the
fact that we must have very consi-
derable regard to priorities in these
matters as in all other matters, is it
going to benefit the country to divert
to the small car project whatever
little scrapings we have out of our
foreign exchange resources, whatever
we can get of our capital market,
whatever we can get by way of
technical, manageria] and other
meanpower? Or should we not put
them to use in the existing industry,
so that that industry may produce to
capacity? Let us first get the bene-
fits of scale operations out of exist-
ing installed capacity. Then only can
the next question arise about gz new
small car project.

I shal] conclude by saying there
was a very sensible remark made by
Dr. Lohia in this connection. He
said that even supposing, in this
particular case, we were able to spare
all the foreign exchange required for
an independent project for producing
a small car, would it not be worth-
while putting that money into increas-
ing manufacture of commercial
vehicles for the economic growth of
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this country? More particularly,

he had in mind in this way to have
more buses on the road, so that the
real common man might travel about
freely, and not first a few of us trot-
ting around in cars.

Shri P. C. Borooah (Sibsagar):
Mr. Speaker, Sir, I am greateful to
you for giving me an opportunity to
take part in this debate. Shri Dane-
ker has already said many things that
1 wanted to say. Ours is a country
in which we are dedicated to build
a Socialist Society in a  welfare
State. In a welfare State the com-
mon man must be brought to the
forefront and the actions of the Gov-
ernment must be in that direction. It
is no doubt true that in this country
the car is used only by a few people.
The other day Dr. Lohia  said
that the production of cars should be
stopped to give way to the produc-
tion of buses and trucks. I do not
want to go to that extent. But I say
that along with the manufacture of
car, let there be proportionate increase
in the manufacture of buses, auto-
rickshaws anq scooters. The overall
production should be evenly distribut-
ed so that the common man can also
get the benefit.

So far as the manufacture of cars
in the country is cqncerned, what
are the difficulties or handicaps? The
discontent or rather anger or criti-
cism have been on three points,
namely, non-availability, high prices
and inferior quality. These are the
three aspects. It is not as if we are
producing less cars now than we
did in the past. But we must remem-
ber that we are 450 million people
living in the days of speed and more
speed—and our is a growing economy.
So, naturally, there will be increas-
ing requirements which we cannot
meet. Therefore intending buyers
will have to stand in queues for
vears to come. That is obvious.

What is the solution? The solution
is increased production. How can we
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increase production? There are two
alternatives—either have more units
or expand the existing units. The
Planning Commission have decided
in principle that, as far as possible,
there should be expansion of the
existing units rather than the setting
up of new units, because new units
will require a lot of foreign exchange.
When we have already foreign ex-
change difficulties, it is not advisable
to fritter away our limited resources
in establishing new units.

Therefore, the only alternative is to
expand the existing units. There
are three unitc producing cars and
their initial capacity was 40,000 cars.
The target for the Fourth Plan is
50,000 cars. So, the production of
10,000 more cars will not be difficult
by expansion of the existing units,
without investing too much of addi-
tional foreign exchange. So. this is
a practical solution.

We had already made a mistake
previously. There ought not to have
been three units; there should have
been only one unit and that too in
the public sector. It should have
been a big unit equipped with auto-
mation and like things to produce
good cars at cheaper cost. That op-
portunity has gone. The work has
gone to the three units and we can-
not go back on it. Instead of allow-
ing the spare capacity of the three
units to be idle, we should give
them help so that they can produce
50,000 cars a year., In this way we
can solve the problem of availability
of cars.

Ag regards high prices, in the
1930s cars were available for
Rs. 2,000; in 1958 for about Rs. 10,000
and now for about Rs. 16,000. Every-
body has said that the price of car
at Rs. 16,000 is very high, but actu-
ally, the cost minus the the taxes is
Rs. 11,000 to Rs. 12,000. If a com-
parison is made with foreign car, the
difference will be found to be not
1916 (Ai) LS—8
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high. With the Morris of the UK,
the difference is only Rs. 1,700 in the
case of Ambassador and only Rs. 300
to Rs. 400 in the case of Fiat. What is
responsible for this difference? Is
our compelling the prqducers to pur-
chase at high cost the steel produced
in India as well as the components
produced in India. That is why the
difference is Rs. 1,700; otherwise,
there is no difference. Many things
are said here but can anybody say
that the Morris car is available for
less than Rs. 14,000 which, of course
comes to Rs. 9,000, minus the taxes.
So in comparison, there is not so
much of difference in price of our
cars with foreign ones.
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About the quality the less said the
better. In the very first month  of
purchasing a car the steering wheel
begins to give sound. In the third
month of purchasing the car, all the
parts start giving sound except the
horn. In the first year of purchase,
the garage bills extend to  several
thousand rupees. That is really very
unfortunate. I made an enquiry.
1 went to the agent of a pro-
ducer and wanted to know why
the cars are so bad. We said that the
producers have been making extensive
use of sub-standard ccmponents of
Indian make and they have no alter-
native but to purchase because of
Government Compulsion. In the
Ambassador cars the Indian compo-
nent is of the order of B2 per cent.
At the same time, the prices are also
high. Government to encourage small
industries is having no price control or
quality control on their produce, It is
high time that jt is doné and if that is
done, I do not see why we should not
have quality components. The use of
quality components will naturally im-
prove the quality and standard of our
cars.

Lastly, along with the manufacture
of cars, I again say that there should
be proportionate increased production
of scooters, auto-rickshaws and buses
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so that people of all standards can
enjoy or have vehicular advantage.

Shri U. M. Trivedi (Mandsaur): Mr.
Speaker, Sir, ﬁxe problem before us
relates mostly to the price at which
the small car ig available for sale.
That is one thing which strikes us the
most. We hrave never been able to
understand as to why when labour in
India, man to man, is cheaper than
anywhere else in any other part of
the world, the price of small cars,
car to car, is higher in India than
anywhere else in the world. In Malay-
sia, Volkswagen car is available for

sale for 3,900 dollars, that is,
Rs. 6,000. It is easily available in
Germany for only Rs. 4,000. Its

engine is available for exchange only
for Rs. 700, 1f Volkswagen can be
available at that price, I cannot under-
stand why a small car of the kind of
Fiat or Ambassador should cost us
Rs. 12,000 and Rs. 15,000 respec-
tively. I never understand this part of
the economics. The imposts may be
there. The labour is there. Why
should our labour cost more than the
labour there? Why should the cost of
production be more than the cost of
production there? The taxation ig at
all places. I do not understand the
method of dealing that we have in
India.

17 hrs,

We are always talking of foreign
exchange. We have never calculated
another method, that is, without
spending foreign exchange, can we
not have import of cars, can we not
have cheaper cars and can we not save
some ‘money out of these cars? Why
should we go in just to help capitalists
becoming richer and richer? The
thing that is going on and that has
become visible even today to any
observer, in a cursory manner, is that
we are being exploited and we are
being exploited because of monopolistic
trade. If this monopoly goes, we will
be happier in the market. Whether
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the monopoly is with the Government
or with the big capitalist, both work
in the same manner and they have got
this satisfaction, “I must make the hay
while the sun shines.” He will go on
increasing the price. One feels very
jealous about this. When this Volks-
wagen car is available at so much
price at so many other places in the
world, why is it not available to us?
I remember an instance when a Volks-
wagen car was brought from across
Africa into India as a present to the
friend of mine here. That was not
allowed to be kept even after it was
presented. What type of foreign ex-
change was involved in it? What is
this nonsense about this foreign ex-
change? 1 have not understood it. It
was brought here, it was presented. ..

Shri R, S. Pandey (Guna): Then
everybody will present everybody with
a car.

Shri U. M, Trivedi:
me. Don’t worry,

Shri R. S, Pandey: I will present it
to you if someone presents it to me.

To you, not to

Shri U, M. Trivedi: It will not
come to me, Mr, Pandey. What I am
telling is....

Mr. Speaker: Let that remain with
the Speaker. Don’t fight on that,

Shri U. M, Trivedi: If there are so
many people who want to ‘make pre-
sents to all Indians, let them make it.
Even then, there will be no harm in
that, But I do not believe any such
story which appears on the face of it
10 be absurd.

Sir, the position of the manufacture
of cars has been calling the attention
of not only this House but also of the
whole country for a number of years
now, A big joke came to my notice
recently. One medical officer, a very
senior man, a very busy consultant, a
very famous physician in Ahmedabad,
applied for a Fiat car because his old
car had gone very very old.
He wanted a change of the car
and he applied for a Fiat car.
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He received a letter from the
dealers saying, “Sir, your name has
been registered. You will get it only
after 121 months.” The figure of 121
months was a fine thing. I do not
know why he did not 'multiply it by
so many days and hours. He came to
mez and told me, “This is 121 months.
That means I will have to wait for
10 years to get a car.” It is this posi-
tion which is ridiculous in our country.
How long can we go on waiting for
these rich people to shower cars upon
our heads? Is there no other method?
With all these big schemes that we are
having, with all the heavy industries
in which we are making progress, is
it not possible to increase the produc-
tion capacity of these cars at least with
in one year or within six months?
Are we at a stand-still that we shall
always remain where we are and we
will not move further? Every
time we are having this explana-
tion that the number has increas-

ed from 22000 to 23,0000 What
is this 23,000 when the demand
is for 50,0002 Why this increase from

22,000 to 23.0007 It passes my com-
prehension, Whenever a demand is
made for something we find that it
i3 in short supply. I have never
understood why the public is always
kept on tenterhooks, but unfortu-
nately this is what is going on in our
country, and that is what I am feeling.

I am not an economist. There are
nrany economists and professors who
can deliver lectures wupon this sub-
ject. But I as a layman, as a man in
the street, feel that there is some-
thing radically wrong with the admi-
nistration and with its efficiency ag =2
result of which we are unable to have
cheaper cars, cheaper -according to
the ordinary methods of a common
man in the street. A cheap car is what
we want, and I would submit that let
us have a cheaper car made in India,
if we can; if not, let us have it im-
ported and let the people have the
imported one.

A WEYTT © AT TFTAAIT €A
G oA BT I & | T UT qW qF

2
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Manufacture,
Consumption and
Price of Cars

A gewE At faeEi)
T WEIRA, AT FFF D TWE
I 9297 Y9 I IFC & 3§ 991
F HFIT | AN AQT SR T F gvaeg
721 7E1 & 1 7z AAT FEafagt fae #3
AT 7 ATEA 23 4T 2.4 gL FI &7
faatm F41 §, 917 &w & o7 gwa @,
HIAT AT §, T 40 T T FT 45 07
FUFATHE 1 T argg gar 752w §,
1 % 37 7wg grew & A &,
TMAr g,
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WETR REITW : 5 T I T HfqAe
wifzw @t gafay 7 97 ¥ g5 F I
wa & 1 3f% My F awg a1 97 3@ Ay
T w91 1 7T @gr faar w@r &

T SETETAIT qTERT © TF goq a1 &
T QBT 1041 g 6 ag 91 v wwafaai
I HT WFAY § 99 W@, ;T ST
A Feuft w7 qwar 399 3, g
T E 5T 40, 45 ©ATT FG T
TIFA AT § FT g6, W I FI
qraerF gfawd ggar Fv & w4 1 afg
v gfand wiar #7737 9w A
Tl wfazai 40, 45 T TR FA0T
FT qFAT §, 1 % A F1 Fraw@FAT @,
A g F1 F19 & fawg warg ar
Y & fag & F10 7 TavEs giawd
F3¥ g T AMGT )

AT gET T Te @, d4T fF FF
azet ¥ g1 Ao v 8, e 9fe a2 e
Feqfagt T 7 717 O T § gawg
% zafay ofmw 3T & }E FGgEr
eqifag farar 9, &Y o ofeqs ¥3eT
¥ 1€ gar Frvgrar oifeg fear s
St afqad 40 AT 45 FIC FIR JAIL
FT % a1 39 ¥ oY IRG aFR FT
forary <rfer freprert 2 1 W) adwTA
nfefeafaal #1 A go sa g 1 afw
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[t s wr= )
%At a9e § § A7 IfaT A7 3 a1 gy
RINITIWE

HETeT WEYET © F A7 WY F AT
FY 1 TG A1 AT T FFAT AfFT T
3 % ¥%3 {SAT A1 a1 % a6 3 |

Shri V. B. Gandhi (Bombay Central

South): I would like to make a
speech,
Mr. Speaker: He can put a ques-

tion or two. He cannot make any
speech now. Would he like to put a
question or two?

Shri V. B, Gandhi:
frame my questions.

I shall have to

Mr. Speaker: There is no time for
that now.

Now, the debate is closed, and the
hon, Minister would reply scme tirme
next week.

17.06 hrs.

DEVELOPMENT OF HILL AREAS

Shri Hem Raj (Kangra): On the Ist
December, 1964, I had tabled an un-
starred question, namely Unstarred
Question No. 745 which was replied to
by the hon. Deputy Minister of Food
and Agriculture, The question was:

“Whether the working group of
the Central Hill Development
Committee has since submitted its
report and if so, the broad fea-
tures thereof?”.

The answer given was that the sub-
mission of the report by the Working
Group will take some time.

This reply of the hon. Deputy Mini-
ster was most indefinite, vague and
unsatisfactory, judged from the point
nf view of the urgency of the problem.

*Half-An- Hour Discussion.
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17.07 hrs.
[Mg. DEPUTY-SPEARER in the Chair]

In order to give a background of
these hills, I mray be permitted to give
a brief description of these areas. The
main chains in the hill areas in India
are as follows; one is the Himalayan
area which extends right from NEFA
up to Lradakh border; then comes the
Vindhya hills and then come the
Nilgiris. No doubt, some of these
hill regions were developed during
the British time by the Britishers for
their  summer resorts etc. but
nothing tangible was done for their

amelioration or for the proper
development of those regions,
After independence, some effort

was made by Government, but it was
not commensurate with the size of
the problem that these hill areas
posed. It was only after the Chinese
aggression that this problem came
to the fore and it wag last year that
the Central Government woke up
and thought that there must be some
integrated approach for the develop-
ment of these areas in a coordinated
way. Consequently, the Indian
Council of Agricultural Research
held a seminar in April at Simla. It
was inaugurated by the then Minister
of Food and Agriculture, Shri S, K.
Patil, and was presided over by
the then Minister of Agriculture, the
dynamic Dr. Ram Subhag Singh.
At that time, there was a message
from the late Prime Minister. I may
be permitted to quote it in extense
as that will give you the magmtude
of this problem:

“I =m glad to learn that the"
Indian Council of Agricultural
Research have organised a semi-
nar on Hill Development. It is
very important for us to pay
particular attention to the deve-
lopment of these areas. That
1mporl'an"e hag grown since
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Chinese
borders.

aggression across our

“In British times, these hill
areag were neglected except for
some hill stations and the like. ..

“It is desirable, however, that
the question of the development
of these areas should be thought
of in an integrated way. Com-
munications to open up these
areas must have the first priority.
Much has been done in this res-
pect. Then comes the develop-
ment of agriculture and the
growth of small scale industries,
including processing industries.
These areas produce very fine
fruits as well as vegetables such
as are found in temporate cli-
mates, These would find a ready
market in other parts of India.
Then there is the great forest
wealth which has to be protected
and added to. Such planting of
trees is necessary also to conserve
the soil.

“The people living in our hill
areas are stout and harq working
and, given the opportunity, they
will progress rapidly. That oppor-
tunity has to be given them now’.

This was the urgency of the pro-
blem which prompted our late Prime
Minister to send such an inspiring
message to that seminar. After that
seminar, a Central Hill Development
Committee was formed here. It was
inaugurated by the then Minister of
Agriculture, Dr. Ram Subhag Singh..

Shri D. C. Sharma:
Dynamic.

(Gurdaspur):

Shri Hem Raj; You are a professor.
If there is any mistake in what I say,
you can correct it.

Shri D. C. Sharma: You used the
word ‘Dynamic’. I am using it again.

Shri Hem Raj; I was telling the
House that the meeting was held in
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May, 1864. There certain decisions
were taken. It was attended by differ-
ent States, Assam, UP, Punjab, Hima-
chal Pradesh, Jammu and Kashmir,
Madras and some others. The first
decision was that a working group
should be formed which was to pre-
pare a blueprint based on technical
considerations for hill development
during the next ten years. In that
meeting, Shri Sreeman Narayan, Mem-
ber, griculture, Planning Commission,
was also present. While this recom-

.mendation was being made, he said

that if the working group could pre-
pare that blueprint before the end of
December 1964, it could be considered
by the Planning Commission for giving
better financial allo-ation for the hill
development plan.

Secondly, another decision was taken
that that blueprint must be consideréd; —
before it was presented to the Plan-
ning Commission, by the Central Hill
D=velopment Advisory Committee, and
that was to be done by the end of
October.

Thirdly, it was decided that, in
order to strengthen the orgardisation at
the Centre, a special cell was to be
created at the Centre of technical and
secretarial staff, which was to see that
there was proper implementation, that
the blueprint was prepared. And for
this purpose, an Additional Agricul-
tural Commissioner was to be appoint-
ed by the Ministry itself at the Centre.
He was to act as the convener of the
working group which was to be set up
here.

Then, it was also decided that, be-
cause the allocation for the develop-
ment of the hill areas would require
special financial outlay, this must be
submitted to the Planning Commission,
so that it might keep in mind the ques-
tion of better financial outlays for the
development of these areas while pre-
paring the draft of the Fourth Plan.

Thereafter, in October I wrote a
letter to the Minister of Food and
Agriculture in the third week from
Kulu, that the second meeting of this
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[Shri Hem Raj]

Advisory Committee be called. I re-
ceived a reply not immediately, but
after 13 months from the Minister, and
the reply was that it was not possible
because there was unusual delay in
the submission of the report of the
working group.

Now, seven months have elapsed.
According to the programme framed
by the Planning Commission, certain
date lines had been fixed for the
different Ministries by which they
must submit their proposals—and the
Ministry of Food and Agriculture
knew them-—so that they might be
considered at the planning stage, and
the Finance Ministry might be con-
sulted for giving more financial aid for
the purpoze. But the Agriculture Min-
ister has been sleeping over this
matter, and nothing has been done so
far. Neither the Additional Agricul-
tural Commissioner has been appoint-
ed, nor the working group set up, nor
any study made. The Chairman of
this committee at the first meeting re-
marked:

“As a prerequisite, the States
were requested to furnish factual
information on the problems of
their hill areas. The data received
are being consolidated and cate-
gorised for reference purposes.”

But, nothing of the sort was done. No
special cell has been created so far.

My first question will then be: what
have they done for the appointment of
that special officer for the purpose of
keeping to all these date lines which

they had themselves fixed in that com. .

mittee? Has the blueprint been pre-
pared now? When the plan is finalised,
how will he be in a position to assure
the hill advisory committee that any
financial allocations which are very
much required for the development of
these areas will be given by the Cen-
tral Government or the Planning Com-

DECEMBER 17, 1964

of Hill Areas 5566

mission? About these border areas,
people are very much apprehensive of
the defence of these areas, and it is
good that people care for these areas
because they know that on the border
16 Chinese divisions are poised against
us; my friend Mr. Kamath is very
much apprehensive. But if the econo-
mic condition of the people in that
area is bad, the military alone cannot
deliver the goods; no Army can
su:ceed there unless the economic con-
dition of these areas is also raised.
Therefore, I will request the hon. Min.
ister to enlighten this House on all
these points, how he will be able to
get all this financial aid which this
hilly area requires for its development,

Shri Sham Lal Saraf
Kashmir): Sir, T want to make one
submission. 1 am a signatory to the
original question.

(Jammu and

Mr. Deputy-Speaker: No submission
at this stage: you should have noti-
fied earlier. Your name is not here to
allow you to put questions now. Mr.
Kamath.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I am sorry to say that, in all,
thirteen Members including the Minis-
ter and you, Sir, are present when this
interesting subject is being discussed.
Anyhow,. ...

Mr. Deputy-Speaker: Are you rais-
ing the question of quorum?

”
Shri Hari Vishnu Kamath: I did not
raise it in a formal way.

Mr. Deputy-Speaker: Unwittingly
you made that remark and I have to
ring the Bell.

Shri Hari Vishnu Kamath:
withdraw it.

I shall



5567 Development

Mr. Deputy-Speaker: But it has
gone on record. We cannot continue
unless we have quorum. Let the Bell
be rung.

Shri Hari Vishnu Kamath: The hon.
Minister’s reply will not be there. Will
it continue in the next session?

Mr. Deputy-Speaker; No, it s
finished. This Bell is being rung.—The
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bell has been rung. We have waited
for five minutes. There is no quorum.
The House stands adjourned till 11 A.M.
tomorrow.

17,26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Dec-
ember, 18, 1964/Agrahayana 27, 1886
(Saka).

GMGIPND—LS IT1—1916 (Aii) LSD —29-12-64—970.
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